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LEGISLATIVE ASSEMBLY.

Tuesday, 27th January, 1925.

The Assembly met in the Assembly Chamber at Eleyen of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

Lpyr o OVERDRAFTS ATLOWED BY THE IMPERIAL Baxk or Ixbia
WITHOUT SECURTTY,

273. *Mr, A, Rangagwami Iyengar: (a) Will the Government be
pleased to state what were the reasons that led to the enactment of the
provigo to sub-clause (iv) to Part II of Schedule 1 to the Imperial Bank
of India Act removing the maximum limit of Rs. 10,000 imposed by the
Presidency Bank Amending Act 1 of 1907 on the amount of overdrafts
that could be allowed by the Bank without security and permitting the
Bank to allow such overdrafts to the extent that may be prescribed?

(b) Will the Government be pleased to state whether any bye-laws have
been made in this behalf prescribing the extent of such overdrafts and if
80, whether they will lay the same on the table? :

* The Honourable Bir Basil Blackett: (z) The maximum limit of
Rs. 10,000 was removed because it was found that the limitation interfered
with legitimate business.

(b) A limit of Rs. 1 lakh has been prescribed in bye-law 4, which reads
ag follows:

** Accounts may be overdrawn to the extent of one lakh, of rupees without security."

Seranatioxn or Rarnway rroM GENErAL FINANCE.

274. *Mr, A. Rangaswami Iyengar: Will the Government be pleased
to state the actual steps that have so far been taken in the matter of
carrying out the recommendations of the Assembly in connection with the
separation of Railway from the General Finance?

Mr, @. @G. Bim: As the Honourable Member will see when the estimates
are presented, the separation of Railway from General Finance is being
carried out with effect from the current year in accordance with the terms of
the Resolution passed by the Assembly. A Standing Finance Committee
for Railways has been constituted with the composition recommended in
the Resolution, and the composition proposed in the Resolution for a Cen-
tral Advisory Council is also being adopted. The railway estimates are
being laid before the Standing TFinance Committee for Railways, and their
form and details, and the number of demands for grants into which the

( 255 ) A
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total votes shall be divided, are being discussed with the Committec.
Arrangements have also becn made to present the railway budget to the
Assembly in advance of the general budget, and to allot sepurate days for
its discussion. .

Mr. V. J. Patel: What steps have Government taken to have the Gov-
ernment of India Act amended so as to enable the Government to present
the Railway Budget in the September session?

The Honourable Sir Oharles Innes: We have placed that suggestion
before Sir Alexander Muddiman’s Committee.

3

Srrcran, Drry oF Mre. A, A, 1., PARSONB IN CONNECTION WITH THE
Presextatiox or THE Ramnway Bubager.,

275. *Mr, A. Rangaswami Iyengar: Will the Government be pleased
to state the scope and extent of the special duty on which Mr. Parsons,
Railway Accountant General, has been placed and the progress made
therein?

The Honourable 8ir Oharles Innes: Mr. I'arsons has been engaged to
assist the Financizl Commissioner in the revision of the arrangbtments fer
the prescntation of the budget, of the form of accounts, the method of
financial control and the institution of the depreciation fund and the
revision of financial procedure generually consequent on the separation of the
Railwayv from General Finance.

Reviskp Estimates or Ramnway Earnixas a¥p ExXPENDITURE FOR THE
Currext Yran.

276. *Mr. A. Rangaswami Iyengar: Will the Government be pleased
to make a statement as to what extent the anticipations made in the
memoranda supplied to the Members of the Assembly during the debate
on the Railway Finance Separation have been exceeded by the actual figures
of railway carnings and expenditure received so far and as to the anticipa-

tions of railway revenue and profits expected in the remaining months of
the budget vear? '

Mr. G. G. 8im: The revised estimates of railway carnings and expendi-

ture for the current year are being framed and will be placed before the
House in duc course.

AccELEraTioNn oF Rarmnway CoxsTrucTion.

277. *Mr. A. Rangaswami Iyengar: (a) Will the Government be pleased
to state whether any, and if so, what steps have been taken to accelerate
the pacc of railway construction since the last session of the Assembly
and to lay on the table of the House a statement of the several projects
worked to accelerate or any instruction to the Railway Administrations that
has been issued by the Railway Board in this behalf? :

(b) Will the Government be pleased to state to what extent thig accele-
ration has increased the amount of stores purchases and indents placed in

England or to call for a statement from the Railway Administration con-
cerned in this matter?
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Mr. @. @. 8im: (a) The necessity of expediting the completion of sanc-

tioned works has been impressed upon Agents. The procedure in connec-

tion with the preparation of estimates has been simplified and the esti-
mating staff has been increased where necessary.

(b) 1t is impossible to state what effect this has had upon the plading

of indents,’
Constructiox oF Braxcrm Lixes axp Feeper Rarnways,

278. *Mr. A. Rangaswami Iyengar: Will the Government be pleased
to state whether any new policy has been adopted or is under discussion in.
respect of construction of branch lines and feeder railways with special
reference to the railways of District Boards, existing and projected, and
the ownership, maintenance and management of such lines?

Exransiox or Distrier Boarp Ramway CoNSTRUCTION IN THE MADRas
PresipENcy, ’

279. *Mr. A. Rangaswami Iyengar: Have the Government raised any
new objections to the policy of the expansion of District Board railway
construction in the Madras Presidency in accordance with the programme
which had to be suspended during the war and the execution of which on
the part of the Distrizt Board is now overdue?

Mr. G. @ 8im: I will answer questions 278 and 279 together. The
proposals of Government for giving effect to the Acworth Committee’s re-
commendation that branch lines shall as far as possible be constructed and
worked by the main lines to which they are tributarv and that only if
the State is unable or unwilling to provide funds shall the formation of
scparate branch line companies be encouraged will shortly be discussed
with the Central Advisory Council, and T will lay papers as soon as pos-

sible.

CORRESPONDENCE BETWEEN THE SECRETARY OF STATE AXD THE GGOVERNMENT
oF Ixpra ox THE Rrcommexpatioxs or THR Lrr ComMissiox.

280. *Mr. A. Rangaswami Iyengar: Will the Government be pleased
to lay before the Assembly the despatches that have passed between the
Secretary of State and the Government of India on the recommendations of
the T.ee Commission after obtaining, if necessarv, the assent of the Secre-

tary of Btate thereunto?

rd'.l'he Honourable Sir Alexander Muddiman: T answered that question yes-
terday’ ‘

Mr. V. J. Patel: Not the whole of it. The words ‘‘ after obtaining, if
necessary, the assent of the Sceretary of State thercunto *' oecur here.
Has the Sccretary of State been consulted with regard to the publication
of the eorrespondence ?

The Honourable 8ir Alexander Muddiman: I have already stated that
the Government have no intention of publishing the papers.

Mr. V. J. Patel: This Government have no intention, T dare say. But
the ques}gon is whether the Government would be prepared to’ consult
the Secretary of State in regard to their publication ?

u The Honourable 8ir Alexander Muddiman: The answer is in the nega-
1ve. : .
A2
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Mr. V. J. Patel: Why so?
(No answer was given.)

Mr, V. J. Patel: Are Government not prepared to answer that ques-
tioai ?

The Honourable 8ir Alexander Muddiman: I huve already stated that I
have no intention whatever of publishing the papers.

Mr. Gaya Prasad Singh: Will Government kindly stat¢ the rcasons for
not asking the Secretary of State to assent to the publication of the
papers? '

The Honourable 8ir Alexander Muddiman: Because the Government of
India did not think it desirable that the papers should be published.

Mr. A. Rangaswami Iyengar: May I ask the Honourable the Home
Member whether he will not suggest to the Secretary of State the advisa-
bility of explaining to the House the ressons why he has thought fit to
deprive the House of its powers over the Services in respect of passages
and other things?

The Honourable Sir Alexander Muddiman: I think that arises on the
next question.

Mr. A. Rangaswami Iyengar: I am usking whether the Secretary of
State can allow despatches to be published on that ground with a view to
furnish an explanation us to why he did so.

The Honourable Sir Alexander Muddiman: I think the answer appears
in my next reply; I am not prepared to nddress the Secretary of State on
the matter,

Dewan Bahadur M. Ramachandra Rao: May I ask the Leader of the
House whether it is not desirable that the reasons of the Government of
India and the Secretary of State as put forward in the despatches may be
made available to this Assembly so that thev may understand the exact
grounds on which the Government of Indis and the Secretary of State have
departed from the recommendations made by this Assembly?

The Honourable 8Sir Alexander Muddiman: 1 have endeavoured to
explain the attitude of the Government of India in regard to the Lee Com-
mission’'s recommendations.

Mr. Gnyl.‘Prlud 8ingh: Sir, it may not be desirable from the Govern-
ment point of view but it certainly is desirable from the public point of
view.  Will the Government be pleased to consider this question?

REcoMMENDATIONS OF THE LEr CoOMMISSION.

281. *Mr. A. Rangaswami Iyengar: (a) Will the Government be
pleased to state whether the decision of the Secretary of State in Council
1o make all the concessions granted to the All-India Services as to pay,
passages, remittance privileges and the rest non-votable and to curtail
the constitutional powers of the Legislatures in this behalf by an amend-
ment to the Government of India Act, has been made on the recommenda-
tion or at the suggestion of the Government of India? If so, what were
the reasons upon which such recommendations were based and why was
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no mention made of such contemplated proposals by or on behalf of the
Government during any stage of the debatc on the Lec Commission’s recom-
mendations in September or May last?

(b) Will the Government be pleased to state whether they will now
afford to the House an opportunity to discuss this new proposal that affects
the position and powers of the Assembly under the constitution?

The Honourable Sir Alexander Muddiman: (2) The Lee Commission in
yaragraph 64 of the Report emphasised the principle that it was essen-
tial that no portion of the relief intended by them should be less certain
than another. The action contemplated by His Majesty’s Government is
the natural outcome of that principle.

(b) T must refer the Honourable Member to the Rules and Standing
Orders regarding the tabling of Ttesolutions.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether the Honour-
akle the Home Member suggests to me that I ecan move a Kesolution with
regard to making these items votable?

The Honourable Sir Alexander Muddiman: That is u matter for the
Honourable Member to consider, and frame a Resolution.

Mr. A. Rangaswami Iyengar: T am asking the Home Member whether,
when he referred me to the rules, he really intends me to take steps o
make them votable. :

.The Honourable Sir Alexander Muddiman: It is not for me to say whe-
ther a Resolution should be framed; if _thc Honourable Member can frame
a Resolution which is within the Standing Orders and Rules he can put it
down.

Bexaan Crivixarn Law AMENDMENT ORDINANCE.

282, *Mr. A. Rangaswami Iyengar: Will the Government be pleased
io state when they first received a request from the Government of Bengal
for the enactment of legislation ** to supplement the ordinary Criminal Law
in that province'’? If proposals in this behalf had been under considera-
tion in September last, will the Government be pleased to state why the
information relating to this was withheld from the Assembly in the course
of the debate on the repeal of the Criminal Law Amendment Act of 19082

The Honourable Sir Alexander Muddiman: I would refer the Honour-
able Member to the replv which I have already given to Mr. C. Duraiswami
Aiyangar’s question on the same subject.

Mrexorran rrom T Winow oF THE LATE Mg. A. R. Smsua. Iver,
Heap Rrcoro Crerx, Ramway Mam. Service, T. Divisiox.

283. *Mr. A. Rangaswami Iyengar: Have the Government of Indin
reccived any memorial from one Subbalakshmi Ammal, widow of the late
Mr. A. R. Sesha Iyer, Head Record Clerk, R. M. 8., T. Division, applying
for the grant of a gratuity in consequence of the sudden death of her
nusband from cholera while on duty at Trichinopoly durjng the time of
floods and epidemic in July last? Arc the facts stated therein correct?
Tf 80, do the Government propose in the peculiar circumstances of the case
to comply with the memorialist's prayver to anv extent?

The Honourable 8ir Bhupendra Nath Mitra: Yes. A memorinl has been
reccived and is receiving due consideration.
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Nox-raymext ro Posrar. Expownext Poricy Horners or THr Boxus ron
THE QUINQUENNIUM 1917—22,

284. *Mr. A, Rangaswami Iyengar: Will the Government be pleased
to state whether there have been cases in which postal endowment policy
holders . with bonus have not been paid their bonus for the quinquennium
1917—22, and if so, the rcason therefor?

The Honourable Sir Bhupendra Nath Mitra: Under the rules of the
Post Office Insurance Fund the grant of a bonus to policy holders is not-
obligatory. Bonuses have been given for the two quinquennia ending in
1917 and the question of grunting a bonus for the quinquennium 1917—22
is now under consideration.

CoxVENTIONS AND REcOMMENDATIONS OF THE INTERNATIONATL LiaBOUR
COXNFERENCES.

285. *Mr. Chaman Lall: Will Government be pleased to lay on the table
a eopy of the conventions and recommendations of the Sixth International
Labour Conference as well as those of the previous five conferences?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
will find the Conventions and Recommendations adopted by the firet three
Conferences in Bulleting of Indian Industrics and Labour Nos. 4, 17 and
26, respcetively. These will be found in the Library. Copies of - the
Recommendations adopted at the last three Conferences have also been
placed in the Library.

REcoMMENDATIONS AND CoNVENTIONS OF THE Sixtir INTERNATIONAL LiABOUR
CONFERENCE.

. 286. *Mr. Ohaman Lall: (¢) Which of the recommendations and con-
ventions of the Sixth International Labour ‘Conference have been given
effect to by the Government of India?

(b) Will Government lay on the table a statement showing the recom-
mendations and conventions of the previous five conferences, which have
not been given effect to?

The Honourable 8ir Bhupendra Nath Mitra: The Sixth International
TLabour Confercnce adopted no Convention. It adopted only one Recom-
wendation. A statement showing the effect given to all the Conventions
sand Recommendations which have been adopted by International Labour
(onferences is placed on the table.

Statement showing the effect givem to cach Draft Convenfion and Recommendation
adopted by the Inferuational Labour Conferencss.

+{onventions and Recommerndations, Effect given,
i Finsr SxssION,

1. Draft Conveution limiting the hours of work in  Ratiflel and Indian Factories Act amend-
industrial undertakings, ed.

2. Draft Convention concerning unemployment . Ratifled. Statistica supplied, and inquiries
made and published,

3. Draft Convention concerning the employment of Report submitted to the International
women before and after childbirth, Labour Office.
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Conventions and Rocommendations,

261

KEffoct given.

FirsT BEssioN—contd.

4. Draft Couvention = concérning employment of
women during the night.

5. Draft Couvention fixing the minimum ago for
admission of children to industrial employ-
ment,

Draft Convention concerning the night work of
Yyouny persons employed in industry,

~

Recommendation coneerning unemployment

8. Recommendation concerning the protection. of

. women and children against lead poisoning,

Recommendation coucerning  reciprovity of
treatment of foreign workers,

Recommendation concerning Lhe prevention of
anthrax,

10.

Rocommendation concerning the establishment of
(tovernment Health Fervicos.

11.

12, Recommendation concerning the application of
the Berne Convention of 1906, on the prohi-
bition of the use of white phosphorus in the

manufacture of matches,

The Conaveution was ratificd oanl the
Factories Act was amende.d,

Placed before the Legislature ; thy defini-
tion of “factory” was wmended, the
age of childron was alte.al, the Iudian
Ports (Amendment) Act, 1022, was
pussed, sud the Minea Act amonded,

Ratified. No change in the Indian law
was invol

Plucel before the Legislature and
examined in consultation with loca
Governments and no further action was
considered nocessary,

Placod before the Legislature. Provision
wus made in the Indian Factories Act.

No action was required as no discrimi-
uation was in operation,

Provision inserted in the Indinn Factories
Act, (Section 88-A.) No Rules haye
been issned under this Soction,

Placed hofore the Legislature and
forwarded to local Governments,

Inlia already adberel to Berne Conven-
tion; no further action was therefvre
required.

BECOND BEBSLON.

- Draft ‘ Convention fixing the minimum age
for admission of children to employment at
sen.

2, Draft Convention concerning unemyloyment in-
demnity in case of loss or foundering of the
ship.

3. Draft Convention for establishing facilities for
tinding employment for seamen,

5

4, Recommendation concerning the limitation of )
hours of work in the fishing iudustry.

“6 Recommendation concerning the establishment of
natlional seamen’s ¢ ’

r

6. Recomnwndation concerning unemployment in-
surauce for seamen,

7. Recommendation conceming the limitation of
boars of work in inland navigation, J

Placod bofore the Legislature. The amend-
ment of the Iudian Merchant Shipping
Act is under consideration.

Placed before the Logislature, Knquiry
made and amendment of the Indian
Merchanl Shipping Act is under consi-
duration,

.

Placed before tho Legislature, A Com-
mittee was wppointed and following
their recomweudation, an officer of the
Mercantile Marine has nos been ap-
pointed at Caleutta ae Shipping Masler
Lo evolve & schemo,

The Logislature resolved that uo activn
should be taken,
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Couventions and Recommendations, ‘ Effect given.

TRIRD SEssIioN,

1. Draft Convention concerning workmen’s com- Not ratified. The Legislature resolved
1enmtion in agriculture, thal no action need be taken. '

2. Draft Couvention concorning the age for ad- Not ratified. The law in India is not
mission of children to employment in agricul-  in confliet with the Convention, '

ture,
8 Draft Convention concerning ihe use of white Not ratified in accordance with recom-
lead in painting. wendation of Council of State,

4. Recommendation concerning social ineurance The Legislature resolved that no action
" in agricultare, te taken,

6. Recommendation concerning the protection,’
before and after childbirth, of womer wago-
earners in agriculture,

6. Recommendation coicerning night work of
women in agriculture, , The Legislature resolved that legislation
should not be introduced at present,

7. Recommendation concerning night work of
children and young persons in agriculture,

8. Hecommendatian concerning living in conditions
- of agricultural workers, J -
9, Draft Convention concerning the rights of asso-" Ratified, No further action is Decessary,

ciation and combination of agricultural .
workers,

10. Draft Convention concerning the application of Ratified, Provision made in the Mines
the weekly rest in industrial undertakings. and Factoriea Acts, '

11. Draft Convention fixing the minimum ago for
the admission of young persons to employment

as trimmeors and stokers.
. + Placed before tho Legislature and ratifled.
12. Draft Convention cmmmini the mmpn].loryl (Necessary provision is being made in
‘ medical examination of children and young |  the Indian Merchant Shipping Act.)
persons employed at sea,
13. Recommendation, concerning the prevention of
unemployment in agriculture,
}Fﬂrwmlod to local Governments for ne-
14, Recommendation concerning the development of |  cessary action,
technical agricultural education.
15, Hecommendatidn concerning the npqlica.tirm of In accordance with a resolution of the
the weckly rest in commercial establishraents, Legislature the recommendation was
forwarded ‘o local Governments,

FoUrTr SEes10

1. Recommendation concerning communication to Btatistics are being sent by the Govern-
the Tnternstional labour Office of Statistical ment of India.

and other information regarding emigration, .
immigration and the repatriation and transit
of Emigrants,

Frern Smesiow,
1. Recommendation concerning the general prin- The subject is provincial and the recom-
, viplem for the organisation of systems of mendation was  forwarded to local
ingpection to secure the, enforcement of the (Governments for any action considered
laws and regulationa for the protection of the  necessary.
workers, '

: fI1XTH SEBSION,

1. Recommendation concerning the development of The subject is provindial and the reccom.
facilities for the utilisation of workers’ spare mendation was forwardel to local
time, . Governments for any scticn considered

neccssaTy,
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Equaniry or TreatMENT For INpiax WORKERS ABROAD,

287. *Mr. Ohaman Lall: Do the Government of India intend to sccure
equality of treatment for Indian workers abroad?

Mr. J.'W. Bhore: The Government of India are not awure to what in-
equalitics the Honourable Member refers. If he will be so good as to
specify these, 1 shall be better in & position to answer his question.

LgagisraTiox ror Tie Urinisation or THE Lrisure Hov RS OF IxpusTnIaL
WonrkErs, rrc.
288. *Mr. Ohaman Lall: Do the Government of India intend to bring
in legislation for:
(1) the utilisation of the leisurg hours of the industrial workers;
(2) the institution of the Creche system at factories and workshops?

« The Honourable Sir Bhupendra Nath Mitra: The answer i in the
negative, ' '
SroorixG oF Ixpraxs ix Brimisn Griaxa.

289. *Mr. Chaman Lall: (a) Are Government aware that in reply to a
question of mine it was stated that a report of the firing on Indian workers
at George Town was awaited and would be published? &

(b) Will Government explain the delay in publishing this report?

Mr. J. W. Bhore: (a) Yes. A copy of the report together with the
minutes of evidence will be placed in the Library of the House.

(b) The Government of India could not publish the report of the officer
of another Government without the authority of that Government. This
authority has only just been received.

Exicratiox 1o Burrisn Griaxa,

200. *Mr. Chaman Lall: Have Government arrived at any decision
regarding the proposal placed before them regarding emigration to Britisn
Guiana by Sir Joseph Nunan and the Honourable Mr. Luckhoo?

Mr. J. W. Bhore: No. The attention of the Honourable Member is
invited to the préss communiqué issued by the (Government of India on
the 7th June last, a copy of which has been placed in the Library for the
information of the Honourable Member.

ArPorNTMENT OF A COMMITTEE T0 EXAMINE TOE DEMANDS OF THT An Ixpra
Postar axp R. M. 8. Ux1oxs.

201. *Mr. Ohaman Lall: (¢) Have Government any information regard-
ing the demands made by the All-India Postal and R. M. 8. Union at
its annual session held at Bnmba\ under the presidentship of Mr. M. A
Jinnah?

ﬂ:} Do Government intend to appoint & Committee of Inqnm in order to
examine these demands?

The Honourable 8ir Bhupendra Nath Mitra: («) Government have
received a copy of the Resolution passed at the Conference.

(b) The answer is in the negative.
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Mr. Devaki Prasad Sinha: Mav I ask a supplementary question, Sir?
Do Government attach any value to the resolutions passed by the R M. 8.
und Postal Conferences?

The Honourable Sir Bhupendra Nath Mitra: Government undoubtedly
do take cognisance of them,

Reserrremext or THE Konar REFUGEES.

202. *Mr, Ohaman Lall: Will Government make a statement with regard
to the negotiations that their officers have been carrying on for the resettle-
ment of,the Kohat refugees?

Mr. Denys Bray: Theie would perhaps be some danger of stirring
communal feelings among the Kohat leaders if 1 attempted to unswer the
Honourable Member's question in detail and described the ups and downs
of the Kohat negotiations. But 1 can wssure him that from the very outset
the efforts of Government and their officers have been directed towards
bringing about a reconciliation between the two communities, and Govern-
ment trust that the agreement now concluded between the leading represent-
atives will result in the early rcturn of the refugees in honourable security
to Kohat and a resumption by the two communitivs of thulr normal life :f
neighbourly relations.

Bahadur Sarfarax Hussain Khan: May I know, 8ir, if the
refugees have returned to Kohat? . :

Mr. Denys Bray: They have not.

Lala Duni Ohand: Will the Government please state how many refugges
have gone back to Kohat and how many of them still remain at Rawalpindi
and other places?

Mr. Denys Bray: I would venture to deprecate any specific questions
on this matter. 1 have received one or two letters from the Kohat leaders
themselves, and they tell me in their letters perfectly plainly that the
best chance of their early return is for them to be allowed at present to
work out their own salvation. They very earnestly beg me to put this
position before the House.

Lala Duni Ohand: Sir, I feel very strongly on the point, I have also
received certain letters from certain leaders. My next question is, will
the Government please state if they are prepared to compensate the
sufferers of Kohat in any way, and if so, in what way?

Mr. Denys Bray: I beg to inquire whether this question arises out of the
substantive question?

Mr, President: The Foreign Secretary may reasonably ask for notice
of it.

Nawab 8ir Sahibzada Abdul Qajyum: Will the Government please state
if the Xobat Hindu leaders are not carrying on their business in Kohat
iteelf, if some of them have not constructed their shops and if some of
them are net spending their time in Kohat itself keeping only a ce;taln
number of refugees in a small camp station in Rawalpindi to retain the
sympathy of their coreligionists.and the attention of the authorities.

Mr. Denys Bray: The facts are as stated with regard to one or two of
the Hindu leaders. But I would again suggest to the House that it is
exactly this sort of question that makes it desirable to avoid discussion in
the House at present.
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Arrvests unpEz Bencan Recutation III or 1818 axp THE BENGAL
CriuviNar. Law AumenopuenT OrpinaNck, 1924,

293. *Mr. Chaman Lall: (¢) Will Government state the total number
of arrests made under Bengal Regulation III of 1818 and under the Bengal
Ordinance ? )

(b) How many of the arrested persons were members of the Swaraj
Party ?

(¢) Will Government state details of the provision being made for the
families of the détenus?

The Honourable Sir Alexander Muddiman: Most of this question has
slready been answered. Provision for the families of persons detained under
the Ordinance is made under the orders of the Local Government and the
Government of India have no detailed information in regard to it. I do
not think any useful purpose would be served by giving in detail the
allowances sanctioned under Regulation III, which depend in each case
on the circumstances of the détenu’s family. 1 may ndd that the persons
recently arrested under the Regulation have since been restrained by orders
under section 12 of the Ordinance.

Mr. Devaki Prasad Binha: Sir, in making provision for the families
of those arrested is their standard of life taken into consideration?

The Honourable 8ir Alexander Muddiman: Certainly.

Mr. A. Rangaswami Aiyangar: May I know, Sir, whether there are
any persons under detention arrested after the 25th of October who are still
*sunder detention under the Bengal Regulation?

The Honourable Sir Alexander Muddiman: At present there are none
arrested after the 25th of October under detentibtn under the Bengal
Regulation.

Mr. A. Rangaswami Aiyangar: Avc all of thems under the Ordinance?
The Honourable Sir Alexander Muddiman: All of them.

Orinions oN THE WEEKLY PaymeNTs Biwnn,

294, *Mr. Chaman Lall: Will Government place on the table the
replies received from representative bodies to their circular containing the:

Weekly Payments Bill?
The Honourable Sir Bhupendra Nath Mitra: The replies reccived from
local Grovernments will be published.

CORRESPONDENCE BETWEEN THE SECRETARY OF STATE AND THE GOVERN-
MENT oF INDIA rEGARDING THE ProMUuncartiox or Tk Brxcarn
Cglmx.u. Law AuveNpMENT Orbvixaxck, 1924,

295. *Mr. Chaman Lall: Will Government be plensed to lay on the
table the correspondence which passed between the Government of India
and the Sccretury of State for India regarding the promulgation of the
Bengal Ordinance?

The Honourable Bir Alexander Muddiman: No,
Mr. A. Rangaswami Alyangar: May I know the reasons, Sir?
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The Honourable Sir Alexander Muddiman: It is not in the public
interest.

Mr. Devaki Pruad Sinha: What does the Honourable the Home Mem-
ber mean by saying that it is not in the public interest?

The Honourable Sir Alexander Muddiman: In this connection the ternr
public interest is very clear. It is not in the public interest that I should
give any information which would lead to murder of persons, and police
officers and others.

Mr. A: Rangaswami Aiyangar: Is that not a matter of opinion, Sir?

The Honourable Sir Alexander Muddiman: No, Sir. It is not a matter
of opinion. It is a matter of fact.

PosTar, CoMPLAINTS.

206. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been drawn to the letter published in the issue of the Forward
of the 9th December, 1924, page 11, under the heading ‘‘‘ Fostal Com-
plaints *"?

\b) If so, will Government please state if the complamts made therein
arc genuine?

(c) 1f genuine, do they propose to igsue instructions to the authorities
concerned to remove the inconvenience which the public are put to?

Sir Geoftrey Olarke: (a) The Postmaster-General, Bengal and Assam,
reports that he received a complaint on the subject in November last. .
(b) and (¢). The inconvenience, which was due to the closure of a

stemmer station, was removed on the introduction of a revised mail arrange-
ment from the 10th December 1924.

Provision or AN OvVERBRIDGE AT Karna Covnt StaTION, .

207. *Khan Bahadur Sarfarax Hussain Khan: (a) Has the attention of
Government been drawn to the letter published in the issue of the
Statesman of the 10th December, 1924, page 17, under the heading ** Over-
Bridge Wanted''?

(b) If so, will the Government plense state if the grievances complained
of are real? .

(¢) If real, do they propose to see that an overbridge is provided on the
spot?

Mr. G. @. 8im: (2) Yoes. ‘

(M) and (¢). There have been no previous complaints in regard to delays
to vehicular traffic at this crossing and the Agent, East Indiad Railway,
roports that the traffic at Kalna Court station does not justify the pro-
vision of an overbridge. )

Quartricatioxs Fon THE MuNicirarn Fraxcurse 1xv Port Lovis,
MatnriTivs,

208, *Mr. Gaya Prasad Singh: (a) With reference to my starred
question No. 2181, parts (d) and (c¢) of the 17th September last, have the
Government been able to find out whether it is a fact that a resolution has
been passed in the Municipal Corporation at Port Louis that only those
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people should be allowed to vote who have knowledge of English or
French, ?lmd this resolution has been sent to Dowping Btreet for final
sanction

(b) Is it not a fact that most Indians ‘in Mauritius know only the
Indian vernaculars and such a resolution will operate prejudicially against
them ¢ i

Mr. J. W. Bhore: (¢) and (b). lnquiries into these matters have been
made but the replies have not yet been received.

-

ALLEGED Marrracticks oF LaBourn RECRUITERS AT BeNakes.

200. *Mr. Gaya Prasad Singh: With reference to my starred question
No. 21382 of the 17th Séptember last, regarding the malpractices of labour
recruiters at Benares, will the Government be pleased to state if inquiries
have been made into the occurrenge relating to the boy Chotay Lal,
mentioned in my question? And if so, what is the result?

Mr. J. W. Bhore: The attention of th: Honourable Member is invited
to my reply given to Khan Bahadur Sarfuruz Hussain Khan's question
No. 145 on the same subject.

Rerout or THE Fui Dervrariox.

800. *Mr. Gaya Prasad 8ingh: («) Has the attention of the Govern-
ment been drawn to a letter of Pandit Banarsidas Chaturvedi, published in
the Young India of the 4th December 1924, in regard to the Fiji Report?

(b) Is it a fact that the Government of India werc asked to send a
{LCommission of Inquiry to investigate into the causes of the disturbances
which occurred in Fiji in 1920, resulting in the promulgation of martial
law and the imprisonment of more than 200 Indians? 1f so, will the Gov-
crnggent kindly state why they refused to send out a.Commission of Inquiry,
.or to press the India Office for an inquiry?

Mr, J. W. Bhore: (a) Yes.

(b) The Honourable Member's attention is invited to the answer given
to a question asked by the Right Honourable Brinivasa Sastri in the
Imperial Legislative Council on the 20th August 1920, and to relevant
.extracts from the correspondence which passed on the subject between
the Government of India and the Imperial Citizenship Association in
August and September 1920. Copies of both have been placed in the
library of the House.

Rrrorr or THE Fis1 DrpuTaTION,

301. *Mr. Gaya Pragad 8ingh: (a) With reference to my starred question
No. 2188 of the 17th September last, will the Government be pleased to
-state when do they propose to publish the report of the Fiji Deputation,
which was submitted in September 19227

(b) Is it a fact that the publication of this Report is being delayed as
the Colonial Office is understood to have taken strong objections to certain
views expressed in the report? _

(¢) Will the Government he pleased to lay on the table all communi-
.cations on the subject which may have passed between them and the
-Colonial Office in this connection, since the submission of the report?
_And if not, why not? ’
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(d) Who were the members of the Fiji Deputation, and what was the
total amount of expenditure incurred in connection with it?

Mr. J. W. Bhore: («) Some of the points touched upon in the report
formed the subject of representations to the Becretary of State for the
Colonies by the Colonies Committee appointed by the Government of
India last March. The Honourable Member will recognise that until the'
result. of these representations, which were of a confidential character
is known it is not possible to come to any decision regarding the question
of publishing the report of our deputation.

(b) and (). Do not arise.
(d) The members of the Fiji deputation were:—
Mr. B. Venkatapatiraju, C.I.LE., M.L.A., President.

Mr. G. L. Corbett, C.LLE., I.C.8.
Pandit Govind Sahni Sharma, M.L.C., Bar-at-Law. { Members
Lieut. S. Hissamid Din, Khan Bsahadur, C.I.LE

The total expenditure was about Rs. 67,000.

Rerort or THE Fur DrrvTaTioN,

802. *Mr. 0. Duralswami Aiyangar: (a) Will the Government be pleased
to state what action has been taken on the report of the Commissiom:
sppointed to inquire into the conditions of the Indians in Fiji?

(b) Will the Government be pleased to state why the report has not
been published yet?

(c) Will the Government be pleased to place the said report on the
tuble of this House during this session of the Assembly?

Mr. J. W. Bhore: (a), (b) and (¢). The attention of the Honourable
Member is invited to part (a) of my reply just given to Mr. Gaya Prasad
Singh’s question No. 801.

Waaes or Lasourers 1x Cevron Tra Praxrtarrons.

303. *Mr. 0. Duraiswami Alyangar: (a) Will the Government be pleased
tu state whut the prevailing wages of labourcrs in the tea pldntations of
Cevlon are?

(b) What is the minimum wage demanded by thé labourers?

Mr. J. W. Bhore: (a) Government have no definite information on the
subject, but will make inquiries.

(b) They are not aware that any demand for minimum wage has been
put forward by labourers. (The suggestion to' fix a minimum wage was
made by the Standing Emigration Committee of the Indian Legislature
and is now recciving the consideration of the Ceylon Government.)

Mr, N. M. Joghi: May I ask, Sir, why Government should not have
information regarding wages of labourers in Ceylon when they are main-
tnining their own Agent in Ceylon at a great cost?
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Mr. J. W. Bhére: I have just told the Honourable Member that the
information is not available here but that I should be able to get 1t
through our Agent. : :

Mr. N. M. Joshi: What sort of information do Government get from the
Agent there?

Mr. J. W. Bhore: The Honourable Member is a Member of the Standing
Emigration Committee and I am sure he can answer that question as well
as anybody else.

Mr. N. M. Joshi: I have got the informa‘ti-on. but when a question is
asked in the House I expect the Honourable Member in charge to give the
information.

Mr. J. W. Bhore: I have promised to make inquiries and to get the
information. I can do no more,

Mr. Devaki Prasad Sinha: Sir, do the Government also propose to
inquire what minimum wage is generally promised to the labourers by
those canvassers who recruit Indian labour?

Mr. J. W. Bhore: No, Sir, T do not think any uscful purpose would
be served by such an inquiry.
®

Euigratiox 10 MavmrTivs.

304. *Mr. C. Duraiswami Alyangar: (a) Is it a fact that the Govern-
ment of Mauritius has requested the Government of India to send a large
number of labourers? _

(b) Has the Committee on the condition of labourers in Mauritius
made a report?

(c) It so, will the Government be pleased to place their report on the
table?

Mr. J. W. Bhore: (a) and (b). A request for the recruitiment of 1.5(0:
male adult lubourers was received from the Government of Mauritius in
April last, but its consideration has been deferred until receipt of the report
of the special officer who has been deputed to make certain inquiries into
the economic condition of the Indian population of the Colony.

(¢) Does not arise.

Mr. Gaya Prasad Singh: Who is the specinl officer who has been de-
puted to make inquiries? v

Mr. J. W. Bhore: hunwar Muharaj Singh.

Rerorr or Tr Britisi Guiaxa DrrvraTioy,

305. *Mr. 0. Duraiswami Alyangar: Will the Government be pleascd
to state what action has been taken on the report of Diwan Bahadur

P. Kesava Dillai on the conditions of Indians in British Guiana?

Mr. J. W. Bhore: No action has been taken on the reports submitted
by the Government of India deputation to British Guiana in view of the
later developments explained in the Government of Indin press com-
muniqué dated the Tth June 1924, a copy of*which has already been placed
in the Library of the House.
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DousLiNG oF THE LINE BETWEEN MaDRas AND ParnIvanaw.

306. *Mr. 0. Duraiswami Alyangar: (¢) Has the attention of the
Government been drawn to the resolution passed by the third Railway
Passengers’ Association held at Madras protesting against the delay in
doubling the line between Madras and Pallivaram?

(b) If so, will the Government be pleased to state what action hac
been taken on it? :

Mr. G. G. 8im: (¢) and (b). The Honourable Member is referred to
the answer given yesterday to Mr. M. K. Acharya’s question No. 255.

Traixixé or INDIaxs 1IN MrcHaNIcAL EXGINEERING IN RarLway
‘WorksHOPS.

307. *Mr. 0. Duraiswami Aiyangar: (a) Will the Government be pleased
to state how many railway workshops are worked in India?

s';b) What is the percentage of railway requirements that are produced
in the workshops?

(¢) What facilities are given for training educated Indians in mechanical
engineering in the said workshops?

Mr. G. @. 8im: (a) Workshops on Indian railways include the (i) major
Lioco and Carriage Shops, (ii) minor shops of similar type and (iii) mis-
cellaneous shops working in connection with Engineering, Signal and other
Departments. Under (i) there are 24 large shops. .
~ (b) The railway workshops are primarily intended for repair work
and 1 would refer the Honourable Member to the statement placed on the
table in reply to the question No. 186 asked on the 28rd instant by Khan
Bahadur Sarfaraz Hussain Khan. In regard to production the informa-
tion is not available.

(c) The Honourable Member will find full information on this subject
in paragraph 34 of Volume I of the Railway Board’s Administration Report
for 1921-22. In addition to the facilities therein mentioned the East
Indian Railway have a scheme under which Indians are, subject to certain
conditions, accepted for a combined course of training in England and
India with a view to appointment in the supervising grades of the Mecha-
nical Department of the Railway." The Great Indian Peninsula Railway
have also more recently started a scheme whereby they undertake the train-
ing in mechanical engineering of a limited number of probationers with a
view to eventual appointment as officers. The question of furthér exten-
sion of technical -training in mechanical engineering is at present under
the consideration of the Railway Board.

Kumar Ganganand Sinha: How many students are there in these in-

-stitutions ?
Mr. @. @. 8im: I must ask for notice of that question.

Grievaxces oF Rainway EMrrLovEEs AT VILLUrunaM, MaYAVARAM AND
Mapunra ox THE SourE INpian Ralnway,

808. *Mr. 0. Duralswami Alyangar: (a) Has the attention of the
‘Government been drawn to the memorial addressed to the Agent of the
Bouth Indian Railway by the railway loco employees at Villupuram,
Mayavaram and Madura?
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(b) I so; will the Governmenit be pleased to state whether and to what
extent the grievances of the memorialists were redressed ?

. Mr. G. G. 8im: (a) and (b). A copy of the memorial was sent to the
Reilway Board. But the Agent has made no reference to Goveriment on
the subject and the Government do not know what action if any has been
taken on the memorial.

CoMPENSATION T0 DEPENDANTS OF RAILWAY OFFICIALS KILLED IN THE
CoruisioN NEar Hararra oN THE NorTH WEsTERN RaILway.

809. *Mr. 0. Duraiswami Aiyangar: (a) Will the Government be pleased
to state the number of railway officials who were killed in the collision
‘between Montgomery and Harapps in the Punjab:

(b) What gratuity or compensation was given to the bereaved families?

Mr. G. @. 8im: (a) Two railway officials died subsequently as the
result of injuries received in the accident.

(b) Government understand that this is now under the consideration
of the Railway Administration.

CoMmprENSATION TO DrrEnpants or T™wo MurpErED Postan RuNnERs.

810. *Mr. 0. Duraiswami Aiyangar: (a) Is it a fact that two runners
viz., Bau Hu Sao of Phulcherry and Murugandi of Kurumandur branch

office were murdered while they were carrying mails?
(b) Will the Government be pleased to state what compensation wae
given in each of these cases to the bereaved families?

8ir Geoftrey Olarke: (a) Yes.

(b) In the first case a family pension of Rs. 6 per mensem has been
granted to the father of the deceased runner. The second case is receiving
my attention.

Provision oF Mepicar Renier For Ratnway OFPIciaLSs,

811. *Mr. O. Duraiswami Alyangar: () Will the Government be
pleased to state what kind of staff is employed for the medical relief .:
“railway officials? :

(b) What is the qualification of the medical officers employed for the
use of railway officials?

(c) Are they expected to help the public slso at their headquarters
where there is no other hospital or dispensary? )

(d) If so, is any contribution made by Local Boards for such medical
-gervice?

Mr. G. G. Sim: (a) Company-managed railways employ in most
cases their own medical staff while State-managed railways generally uti-
lize the services of the Local Government medical officers. The Eastern
Bengal State Railway employs however two medical officers of its own.
‘The question of improving the arrangements for medical assistance on the
North-Western Railway is now under investigation. Each Btate-managed
railway employs its own staff of Assistant and Sub-Assistant Surgeons who
-are either borrowed from Government medical service or specinlly engaged.

’ L}
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* (b) The qualifications of all officers employed on the various lines will
be found in the Classitied List of Railway Establishment, a copy of which
is in the Library.

(c) and (d). Railway medical officers and dispensaries are primarily in-
tended for railway work alone but it is understood that where other medi-
cal assistance is not available, the railway facilities are to such extent as
is possible made available to the public. Such arrangements are, how-
ever, neceesarily local and if the Honourable Member will specify the
par;doular railways and localities which he hes in mind inquiries will be
made. '

RecoaNiTioN oF THE OupH aNp RomiLkranp Rainway Uniow,

812. *Maulvi Muhammad Yakub: Will the Government be pleased to
state:

(a) Did the Agent of O. and R. Railway offer any terms to the
0. and R. Railway Union, on the acceptance of which the
Union wae promised the restoration of its recognition by the
Agent? .

(b) Were these terms accepted by the Union?

(c) Was the recognition of the Union restored by the Agent on the
acoeptance of the terms proposed by him? If not, why not?

Mr. @ @. 8im: (a) No offer was made to the Union. In order how-
ever to relieve apprehension the Agent intimated to the staff certain con-
ditions under which he would be prepared to recommend to the Railway
Board the recognition of their Union.

(b) and (c). So far as is known no action was taken by the staff on
this intimation and consequently no recommendation has been made to
the Railway Board.

Promorron or Mr. 8. Doyir, Juntor CLerk oF THE Works MANAGER’S
Orrice, O. axp R, Rarnway,

313. *Maulvi Muhammad Yakub: Is it a fact that Mr. 8. Doyle, one
of the most junior clerks of the Works Manager’s office (Loco), O. and R.
Railway, Lucknow, has been promoted from Rs. 84 to Rs. 70 p.m. and
kis seniors were passed over?

Mr. @. G. 8im: Government have no information. The matter is one
in which they do mot interfere.

Issvk of T1ckEers To THIRD CLass PAssENGERS AT MORADABAD RAILWaAY
STaTION,

814, *Maulvi Muhammad Yakub: (a) Are the Government aware that
third class passengers at Moradabad railway station are put to great trouble
and inconvenience and some times even miss their trains on account of
the tickets being issued only from one window and also because the
booking is commenced only half an hour before the arrival of the trains?

(b) If so, what eteps do Government propose to take in the matter?

Mr. G. @, 8im: The Government are not prepared to issue orders in
the matter but will forward the request to the Railway Administration for
consideration.
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PrevexTioN oF Froops IN THE MoripaBap Dismiicr.

815. *Maulvi Muhammad Yakub: Are the Government aware that
there is a strong feeling in Moradabad district to the effect that great
duvastation and loss of life and property caused by the recent flood in the
Ganges and the Ramganga in Moradabad district was due mostly to there
being insufficient outlets or small bridges for water in the railway road
on the O. and L. Railway between Gajrula and Gadhmuktesar and on
the R. and K. Railway between Moradabad and Shel station and also on
account of the railway bridge at Moradabad being too small for the flow
of water?

(b) Are Government prepared to institute an inquiry into the matter
and take steps to prevent the recurrence of the floods?

~Mr. @G, G. Sim: Representations asking for more waterways in the
railway lines in the area in question have been received.

The whole question is under inquiry. I would however remind the
Honourable Member that when excessive rainfall occurs such as was ex-
perienced at the end of September last, floods cannot be prevented and
all that can be done is to make reasonable provision for the passage of flood
water through railway embankments with a view to avoiding breaches in
which the Railways are naturally interested as much as the public.

ALLEGED MISAPPROPRIATION OF STorRES ON THE OuDH AND ROHILKHAND
Ratnway.

816. *Maulvi Muhammad Yakub: Are the Government aware of the
_stores fraud cases ou: the O. and R. Railway? What was the amount of
the property misappropriated? Who was the officer or officers in charge
cf the stores when this misappropriation took pluce? And what if any
steps were taken by the Government against that officer or officers ? .

Mr. G. @. 8im: Government are aware of the cases of fraud referred
to. There are three distinct cases in all of which prosecutions have been
instituted. The court proceedings in one case have been finished and the
others are gtill under trial. It is impossible at this stage to give any esti-
mate of the total umounts of property involved or to make any statement
in regard to the officers responsible. It is however the intention to have
a very thorough departmental inquiry made after the trials are over in
order that the respoansibility of the supervising staff may be established
and any defects in procedure to which these frauds were attributable may
be ascertained and measurcs taken to prevent recurrence.

Dismissan o Mnr. RajanaM, STATION MASTER, BERHAMGHAT.

317. *Maulvi Muhammad Yakub: (a) Is it a fact that Mr. Rajaram,
late station master, Berhamghat, was dismissed for bringing certain facts
of corruptions to the notice of the Administration, against Mr. Goff, the
then D. T. 8. in June 19287

(b) Is it a fact that Mr. Goff in his defence before the Agent pleadea
that he received £1,000 from the Military Department and thus he cleared
his debt at Lahore?

(¢) Is it-a fact that Mr. Rajaram was challenged, vids letter No. 18-19-
19-P,, dated 2nd July 1928, and he was prepared to substantiate the
allegation in a court of law?

32
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(@) Is it & faet that on receipt of the challenge Mr. Goft was immediately
allowed to go on long leave?

(e) (i) Is it a fact that Mr. Rajaram’s gratuity and bonus were
¢ rieited although he was granted a good service certificate of 18 years’
feithful service?

(i) When Mr. Rajaram was granted ‘‘ good on the whole '’ servide
certificate what other virtues were needed for granting bonus and gratuity?
Why was not Mr. Goff asked to clear his poeition and why was he allowed
to go on leave?

Mr. @. @. 8im: (a) No, Mr. Rajaram was dismissed for making allega-
tions against Mr. Goff, his District Officer, which on inquiry were found
to be false and malicious.

(b) The answer is in the negative.

(c¢) Yes, bus an evasive reply was given.

(d) No, Mr. Goft applied for leave on the 28th May 1928. The letter
written by the officiating District Traffic Superintendent referred to in (c)
was dated the 2nd July 1923. Mr. Goff went on leave on the 6th October
1923.

(e) (i) Mr. Rajaram’s gratuity and bonus were forfeited in view of the
circumstances of his dismissal.

(ii) The certificate granted to Mr. Rajaram gave as the reason for ter-
mination of his service ‘‘summarily dismissed'’ and the further remark
thereon applied to his conduct and abilities prior to the misconduet which
resulted in his dismissal.

Cask o MR, KarnasnaTH, AssisTANT STaTron MasTer, Bewares
CanronMent, O. axp R, Rainway,

818. *Maulvi Muhammad Yakub: Is it a fact that Mr. Kailasnath,
assistant station master, Bepares Cantonment, was granted 22 months’
leave and after he had availed himself of two months’ leave, the rest of
his leave was cancelled and he was discharged from the service without
sssigning apny reason?

Mr. G. G. 8im: Government do not know but will inquire and will
let the Honourable Member know the result,

PaY or STaTION MasTERS AXD ASSISTANT STATION MasTERS AT RoOADSIDE
Statrons oN THE Q. axp R. RarLway,

310. *Maulvi Muhammad Yakub: Is it a fact that formerly oy the
0. and R. Railway the difference in pay of the station masters and assistant
station masters on roadside stations was Rs. 5 only and after the revised
scale came in force, the difference increased to Re. 20; that is the maximum
pay of a station master ‘“A’’ class was raised to Re. 76 and that of an
assistant station master was Rs. 55. Why so? What responsibility of the
assistant station masters has been shifted and reduced that their pay has
been raised to & very low scale?

Mr. G. @. 8im: No, it is not a fact. Before the revision of scales the
difference of pay of these two classes was Rs. 12 and after revision it was
Rs. 20.
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Proxoriox or Inprax Statioxn Masters oN teE O. axp R. Rainwary,

820. *Maulvi Muhammad Yakub: (a) Is it a fact that about 500
assistant station masters after reaching the maximum of their grade, are
vaiting for promotion for years and years? Will the Government please
state how their promotions will be regulated with a few higher class
stations ?

(b) Is it a fact that while hundreds of Indian ‘* A '’ class station masters
are waiting for promotions to higher grades, the Railway Administration
stopped their promotion by reverting many of the ‘* B '' (lass stations
to “ A’ and ‘“ C " class stations to ‘‘ B " class whereas Anglo-Indian
and European station masters have not been affected in any way?

(c) Is it a fact that several junction stations are classified special class
for providing Anglo-Indian or European station masters whereas booking
and parcel clerks of those stations are graded in '* A '’ class? Why so?
Why will the clerks not be given the advantage of drawing the pay accord-
ing to the class of stations?

(d) Is it & fact that many ‘“ A "' class Indian station masters on the
O. and R. Railway, drawing Rs. 75 whose promotions are blocked for years
and years, have been served with retirement notice? Is it a fact that
they are serving the railway for more than 85 years to the entire satisfaction
of the authorities? If so, why were these senior station masters not given
promotion to class “B ', ““C " or “D " and so vn?

(¢) Is it a fact that ‘“ 90 '’ per cent. of the stations on the O. and R.
Railway are classified as ‘* A '’ and the station masters after reaching the
maximum of the class are waiting for promotions for years and years?
Will the Government please state how the promotions of these station
masters will be regulated with a less percentage of higher stations?

(f) Is it a fact that the promotions of qualified Indian assistant station
masters are restricted to ‘‘ D '’ clase whereas unqualified Anglo-Indian and
European assistant station masters are given e lift to “ E " and ““ F '"
class? Further, is it a fact that at junction stations out of three assistant
station masters one Indian is getting ““ C "' or '* D " class scale of pay
whereas two Anglo-Indian or European assistant station masters are getting
“E” or “F" oclass scale of pay? If so, what is the reason for this
difference ?

Mr. @. @. 8im: (a), (b) and (¢c). The Honourable Member does not
mention any particular railway so it is impossible to say if his facts and
figures are correct. Promotions must obviously be regulated by the vacan-
cies in the class above and the class of a station by the importance of the
work to be performed.

(d.) The Honourable Member’s question is stated in such general terms
that it is diﬂicu!t. to give a precise reply. Station Masters like other em-
ployees are required to retire unless their services are specially extended at
65 years of age. If they have not been promoted it is presumably either
because there were no vacancies or they were not competent to fill the
higher postas.

(6) Government have no information as to the exact proportion of ““A *
vlass stations. Promotions are regulated by vacancies in higher classes.
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(f) No, it is not a fact that any discrimination on racial grounds is
made. The assistant station masters at junction stations are classed and
paid in accordance with the duties which they are fit for and called upon
to perform and the distinctions referred to where they exist are due to this
oauge and not to any question of race.

SeLecTiON OF AsSISTANT TrAFFIC SUPERINTENDENTS FOR THE NORTH
WEesTERN Rarnway.

821. *Maulvi Muhammad Yaknb: Will the Government be pleased
to state: :

{a) how many candidates appeared before the Railway Board for
selection as A. T. Ss. for the N. W. Railway and how many
were selected by the Board? '

(h) Did the Medical Board reject any of the above candidates?

(¢) Is there any rule for the inspection of the candidates by the
Medical Board ‘for the second time when once they have been
rejected ?

(d) Were any of the rejected candidates re-inspected, or ordered
to be re-inspect:d by the Medical Board? ..

(¢) Were there any qualified members amongst the candidates who
appeared before the Railway Board?

(f) Has any Musalman candidate been selected to fill up the post?

Mr. @&. G, Bim: (¢) Twenty-five candidates were interviewed by the
Railway Board, and six were selected for appointment as apprentice Assist-
ant Traffic SBuperintendents for the three State-managed Railways.

(b) Yes; two.

(c) There is no rule. It would always be a question whether gufficiently
cogent reasons were shown for a re-examination.

(d) No, one candidate was permitted to reappear before the original
Medical Board. He did not avail himself of the permission.

(¢) I do not know what the Honourable Member means by ‘‘ qualified
members’’. Some of the eandidates had received u certain amount of
training in England.

(f) If the question refers to the vacancies alluded to in part (b) of the
question, further appointments have not been made.

Promorion or Juxior Guarns BY THE District Trarric SUrPkRIN-
TENDENT of Morapasap, O. axp R. Rainway,

322. *Manlvi Muhammad Yakub: («) Is it a fact that the D. T. 8. of
Moraddabad has given promotion to certain jumior guards in preference to
seniors? '

(b) 1f the answer to the first part is in the affirmative, will the Govern-
ment be pleased to state the reasons for the same? .

- Mr, @. @, 8im: (a¢) and (b). Government have no information and do
not propose to inquire. It is not their practice to interfere in matters of
this kind.
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Brrear CriMiNaL Law (AMENDMENT) ORDINANCE.

823. *Maulvi Muhammad Yakub: (a) Will the Government be pleased
to state when was the necessity of prcmulgating the Bengal Ordinance first
brought to the notice of the Governor General in Council; what if any
inquiry was instituted by the Government of India and when the result of
such inquiry was communicated to the Government?

(b) Will the Government be pleased to enumerate the cases of anarchist
conspiracy in which the ordinary law of the country failed to deal ade-
-quately with the accused persons?

(¢) Will the Government be pleased to state how many bombs and
weapons were found in Bengal during the searches made just after the
promulgation of the new Ordinance?

(d) Will the Government be pleased to state how many conspiracy
cases were prosecuted by the Government of Bengal after the promulga-
tion of the Ordinance?

(e) Will the Government be pleased to state how many pera:ms were
arrested in Bengal as a result of the promulgation of the Ordinance and
how many of them were members of the Swaraj Party in that provinee?

The Honourable Sir Alexander Muddiman: (a) I invite the Honourable
Member's attention to the reply I have given to Mr. Duraiswami Aiyan-
gar's question on the same subject.

(b) For the reasons stated in the Resolution of the Bengal Government
published in the Calcutta Gazette Extraordinary of 25th October, 1924,
it is seldom possible to place cases of anarchist conspiracy before the Courts.
Accordingly any attempt to furnish the list asked for would be inaccurate

and misleading.

(¢) and (d). None.
{e) T have previously answered this,

Revision or THE CONSTITUTION.

824, *Maulvi Muhammead Yakub: (a) Are the Government of India
vontemplating such revision of the constitution as, (i) will extend the
Provincial Governors' prerogatives and the power of certification, (i) will
make the Presidents of the Provincial Councils outside the jurisdiction of
the Civil Courts, (ii)) will invest the Provincial Governors with the power
of certification in respect to the Ministers’ salaries, in cnse they are refused
by the Councils; nnd (iv) empower the Provincial Governors to convert the
transferred into reserved subjects?

(b) If the answers to the above question are in the affirmative, will
the Government be pleased to state if any proposed revision of the consti-
tution by the Government of India on the lines mentioned in the above
question will form a subject for discussion by this Assembly?

The Honourable Sir Alexander Muddiman: Some of the points men-
tioned by the Honourable Member will doubtless come up for consideration
in connection with the Report of the Reforms Inquirv Committee which I
announced yesterday will be published in the course of the next few weeks.
1 am unable to make any further statement on the subject.
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Rerorr or tax RrrorMs IxQuiny CoMMITTEE.
825. Mr. President: The question has been answered.

ELECTION BY THE LBGISLATIVE AS§EMBLY OF ONE OF THE INDIAN
REPRESENTATIVES TO THE LEAGUE oF NATIONS.

826. *Maulvi Muhammad Yakub: (a) Will the Government be pleased
to state what is the procedure for the selection of India’'s representatives
1o the League of Nations?

(b) Will the Government of India be pleased to recommend that in
future at least one of the representatives of India to the League of Nations
should be a person elected by this House?

Mr, L, Graham: (a) The representatives are appointed by the Secretary
of State acting in consultation with the Government of India.

(b) The Honourable Member is referred to the reply given to question
No. 1778 on the 11th September, 1924.

NuuBer oF INDEPENDENT Circres oF INcoME-TAX OPPICERS IN THE
Uxrrep ProviNces.

827. *Maulvi Muhammad Yakub: (a) Will the Government be pleased
to state the scheme for the creation and number of independent circles of
Income-tax Officers in the U. P.?

(b) Is it or is it not a fact that i m the year 1921 a scheme was published
by the Income-tax Commissioner, U P}, showing a certain number of
Income-tax circles and commumcatmg that full effect was to be given to
the scheme by the year 1923? Will the Government be pleased to state
if effect has been given to that scheme or not? May it further please the
Government to announce the scheme which they intend to follow in future
on the subject?

(¢) Will the Government be pleased to state how many and what circles
they intend to create permanently and by what time?

(d) Will the Government be pleased to state what is the number of
Muhammadan Income-tax Officers and additional Income-tax Officers from
among those who were recruited as Assistant Income-tax Officers and have
completely passed the Departmental ExaminationT Will the Government
further be pleased to state what is the number of such Hindu officers?
May it please the Government to state after how many months of passing
the Departmental Examination how many Muhammadans «and how many;
Hindus have been given independent charges?

Souvrces oF IxrorMaTION AvVATLABLE To IncoMe-rax OFFICERS
REGARDING ABSESSEES.

328. *Maulvi Muhammad Yakub: Will the Government be pleased
to state since the separation of the Income-tax Department from the
Revenue authorities what have been the sources of information to the
Income-tax Officers about the good and bad condition of the assessees?
Will the Government be pleased to state how far Income-tax Officers with
iwo or three districts or distant headquarters are in a position to make
inquiries in the muffassil to learn about the better or worse conditions of the
old as well as the new assessees?
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AsskssMENT Powers or INcoME-Tax Orrickms.

829, *Maulvi Muhammad Yakub: Will the Government be pleased
to state the rules that have been framed to govern the conferment of assess--
ment powers on Income-tax Officers? If no such rules have been framed,
will the Government be pleased to consider the desirability of making such
rules and embodying the same in the Income-tax Act?

MuraMmapaN INcome-Tax OFFICERS.

880. *Maulvi Muhammad Yakub: Will the Government be pleased
to state the number of Assistant Income-tax Officers that were recruited
curing the years 1922-28 and 1924 and also the community to which they
belong? May it further please the Government to state by members of’
which community the places of discharged Officers have been filled up and
how many Mohammedans have been appointed in the course of yearly
recruitment during the above mentioned year?

NuuMser oF CLErRkS IN THE INCOME-TAX DEPARTMENT IN THE UNITED
Provincss.

331. *Maulvi Muhammad Yakub: Will the Government be pleased to-
state the total number of clerks in the Income-tax Department in the U. P.
snd the community to which they belong? Will the Government be
pleased to inquire and state the number of Hindu and Muhammadan clerks -
in each of the offices of the Income-tax Commissioner and Assistant Com-
missioner and Income-tax Officers? May it furtlier please the Government
to state the posts and grades which are held by them? May it further-
pleagse the Government to state the system of recruiting oclerks to the-

department?

The Honourable Sir Basil Blackett: Questions Nos. 327 to 881 all refer-
to the same subject and as the answer is rather long and I think tedious
I propose to lay it on the table.

827. (a) and (b). When the Income-tax Department in the United Pro-
vinces was reorganised in 1920 the following posts were sanctioned :

One Commissioner of Income-tax,
Four Assistant Commissioners of Income-tax,
36 Income-tax Officers, and

14 Assistant Income-tax Officers.

31 circles, i.e., units for working, were contemplated. At that time
it was proposed to complete the recruitment of officers for the department
within two years, but subsequently this idea was modified for the purpose
of securing a more even cadre.

A further reorganisation of the cadre occurred in November 1928, the
gazetted posts now comprising:

One Commissioner of -Income-tax,

Three Assistant Commissioners of Income-tax,
41 Income-tax Officers and

Seven Assistant Income-tax Officers.

Four vacancies still exist and will be filled in three years.
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_ There are 25 Income-tax Officers in charge of circles and eleven addi-
tional Income-tax Officers; one officer is on leave.

(¢) The Government are unable to make such a statement as circum-
stances may change from time to time.

(d) 21 officers appointed directly as Assistant Income-tax Officers have
passed the departmental examination completely, of whom two are Anglo-
Indians, twelve Hindus, six Muhammadans and one an Indian Christian.
One Anglo-Indian, six Hindus and two Muhammadanshave been appointed
as Income-tax Officers in independent charge of circles. One Muhammadan
declined such a charge as he did not wish to go to the district in question.
The officers so appointed are the senior in the list with the exception of
one who is a Muhammadan.

828. Income-tax Officers spend much of their time on tour in their
circles and obtain information in this way. The assessee has in every case
an opportunity of proving his income.

829. No rules have been framed. Powers are conferred on individual
officers according to the aptitude displayed by them. No nhecessity exists
for the enactment of any rules.

880. Two Hindus and one Muhammadan were appointed-in 1922. Of the
former one subsequently received an appointment in the Customs Depart-
ment. One Hindu and one Anglo-Indian were originally appointed in
1928 of whom the former resigned after a few months in order to compete
for the I. C. 8. in which he was successful. Subsequently two Hindus
and one Muhammadan were appointed to.fill the unexpected vacancies
which had arisen. In 1924 two Hindus and one Muhammadan were
appointed.

881. The total number of permanent clerks is 145, comprising 114
Hindus, 20 Muhammadans and two Christians, and of temporary clerks
(readers of accounts) 20—all Hindus.

The distribution of Hindus and Muhammadens by offices is shown in
the attached list. Owing to the preponderance of Hindus the Commis-
sioner of Income-tax decided some time ago that the number of appoint-
ments to be held by Muhammadans should be one-third and arrangements
have been made to work gradually up to this proportion.

Statements showing tha distribution of Hindw and Mukammadan clerks by offices,

L
Office of. Hindu, Muhammadan. Total,
Commissioner of Income-tax . . . . a 1 7
Angistant Commissioners of Income-tax . . 10 4 14
Inoone-tax Oflcers . . . . . . 118 24 142
Total . 184 20 168
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1I.
OFFICES OF
Ass1sTANT CoM- IncoMp-Tax
Grade. Coxuieaionss. MISBIONERS, Orrices.
Hindu, | Mubom- | gygy | Mubsm- | gingy, % Maltam-
Ba.' |
Abovel2s , . . 8 8
100—125 1 io 1
80—100 1 . 21 4
60—80 . 3 . . 2 1 2 28
40—60 AN . 2 1 89 12
9—140 1 2 .
60—80 .
} Readers of socounts. 20 sor
40—80
Total . 6 1 10 4 18 | 24
(. v -
GBAND TOTAL . 183%

* The above number does not include two Christians,

MunaMMapaN OFFICERS IN THE SURVEY OF I‘NDIA.

882, *Maulvi Muhammad Yakub: Will the Government. be pleased to
atabe :
(1) (a) the number of Muhammadan, Hindu and Anglo-Indian class

II officers in the Survey of India? .
(b) the number of Muhammadan class I officers in the same depart-

ment ? .
{c) the pumber of Muhammadan officers holding minor or major
charges in the Survey of India?
{2) (a) if the answer to (1) (b) is nil, will the Government be pleased
to state how long it will be before a Mubammadan will get

into class 1 service?

(b) if the answer to (1) (c) is nil, do the Government propose to
consider the question of giving at least one charge to a Muham-
madan?

Mr. J. W. Bhore: (1) (a) The numbers are 5, 28 and 68, respectively
including probationers).

(b) Nil.

(¢) Nil.

(2) (a) The senior Muhammadan Class II officer is 65th on the list and
therefore too junior at present to be considered for selection to Class I.

(b) The Burveyor General will be glad to seleet a Muhammadan for
a suitzble charge when opportunity arises.
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Lala Duni Ohand: Are there any instances within the kmowledge of
Government in which fit and qualified Muhammadans were forthooming
and they were rejected on the score of their being Muhammadens?

Mr. J. W. Bhore: Not to my knowledge, but I am afraid I must ask
for notice of that question.

ALLEGED DiScOXTENT IN THE OFFICE OF THE ACCOUNTANT (GENERAL,
Uxrrep Provinces, '

888, *Mr, M. Yusuf Imam: (a) Will the Government be pleased to state
whether it is aware of the fnct that there is a considerable velume of’
discontent in the office of the Accountant General, United Provinces? (b) If
the reply be'in the affirmative will the Government be plessed to state
what steps they propose to take for its removal? (c) If the reply be in the-
negative, will the Government be pleased to cause inquiries to be made
into the real state of affairs there and place the papers on the table?

GRIEVANCES OF THE SUBORDINATE STa¥F oF THE OFFICE OF THE
AccouNTaNT GENERAL, UNIiTED PrOVINCES,

-334. *Mr. M, Yusuf Imam: (a) Will the Government be pleased to state
whether it is a fact that the present Accountant General, -U. P., is acting
most arbitrarily in regard to annual increments, leave holidays and other-
matters affecting directly the interests of the subordinate staff? (b) if the
reply be in the affirmative, what action do the Government propose to take
ic the matter? (¢) Are the Government prepared to make an independent.
inquiry into the matter and inform the House of the result thereof?

GraxNT OF LEAVE T0 SUBORDINATES UNDER THE FUNDAMENTAL RUrgps.

885. *Mr. M. Yusuf Imam: Will the Government be pleased to state
whether the head of an office is at liberty to grant leave on half average:
pay to his subordinates when leave on full average pay is due and the-
absence is supported by a medical certificate? If the reply be in the
sffirmative, will the Government be pleased to quote any rule under the
Fundamental Rules justifying such action? If the reply be in the negative
what action do they propose to take against the officer who is not amenable
tc any rules?

Prysent or a SitvErR TEa Ser 1o TH: DAUGHTER OF THE ACCOUNTANT
GrxrraL, Uxrrep Provixcers.

836. *Mr. M. Yusuf Imam: Will the Government bo pleased to state
whether the Government Servants Conduct Rules permit the head of an
cffice to accept, on behalf of his daughter, presents from his subordinates
in connection with her marriage? If the answer he in the affirmative, will
the Government be pleased to quote rule? If in the negative, are the
Government aware of the fact that the present Accountant General, United
Provinces, is the recipient of such a present in the shape of a silver tea set
from n coterie of his subordinates, and will they be plensed to state what
disciplinarv action thev propose to take against the officer and the men
concerned? If, however, Government are not aware of this fact, will they
be pleased to order an inquiry into the matter and acquaint the House with
its result?
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The Honourable Sir Basil Blackett: I will answer these four questions
together.
Nos. 888 and 884. The replies are in the negative.

No. 885. The views of the Government on this poiht are expressed in
8 lfhter issued by the Auditor General, a copy of which I place on the
table.

Letter No. 538-A.-72-28, dated the 30th April 1928, from the Auditor Genmeral to the
Aocountant General, Posts and Telegraphs, and other Accountants General.

In reply to your letter No. Mis. 3850/F. 80 (a), dated the 10th January 1823
:asking whether an authority empowered to grant leave has power under Fundamental
Rule 67, to interfere with the option of a Government servant to take leave on full
average pay or on half average pay under ‘Fundamental Rule 87, I have the honour to
state that the Government of India have decided that a Government servant cannot
be compelled against his wishes to take leave on half average pay when leave on full
.average pay is admissible to him unless it be deemed necessary in the public interest
.and in the interest of the individual also to prevent the too rapid exhaustion of the
limited amount of full pay leave available under the Fundamental Rules, These
.orders must not be interpreted as interfering with the discretion entrusted to an
authority competent to grant leave to determine whether leave should or should not
be granted.

No. 836. I am informed that one ‘silver tea set was sent to Madras to
the Accountant General, United Provinces, on the occasion of his daughter’s
marriage and that he has brought it back and returned it to the donors.

Crosing oF GoverNMENT OrricEs oN HOLIDAYS UNDER THE
NEegoTIABLE INSTRUMENTS ACT.

817. *Mr. M. Yusuf Imam: Will the Government be pleased to state
whether the head of an office is free ® keep an office open during holidays
=nder the Negotiable Instruments Act in view of G. 1., Home Department,
No. 5258, dated 16th September, 1901? If the reply be in the affirmative,
will the Government be pleased to state clearly the meaning of the said
G. 1. order? If the reply be in the negative, will the Governmeut be
nleased to state what steps they propose to take for the observance of this
crder?

The Honourable Sir Alexander Muddiman: The orders referred to by
+he Honourable Member, in so far as they relate to the detail of closing
Government offices on a holiday notified under the Negotiable Instruments
Act, may be regarded as obsolete. Heads of offices are now subject in
this matter to the orders of the Local Government to which they are
subordinate. In the Government of India Secretariat the whole question
of the number of holidays to be observed came under consideration as a
result of the recommendations of the Incheape Committee. The total
number of such holidays has been reduced considerably below the number
of holidays notified under the Act; but though holidays must depend upon
the exigencies of the public service, .and the head of an office must therefore
have power to keep his office open on declared holidays, if the state of
work demands this, the intention is that the holidays now allowed should
be real holidays and in normal circumstances the staff should not be

deprived of them.
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ArroINTMENT OF Mm. J. C. Warrox a8 INDiaN. DELRGATE 70 THE
Or1uM CoNFERENCE VICE MR, J, CAMPBELL.

888. *Dr. 8. K. Datta: Has the attention of Government been called
to the following Reuter's Special Service Cable Message, dated Geneva,
December 12th, 1024

“ Mr. J. C. Walton replaces Mr. Campbell as Indian delegate for the remainder
of the sittings of the Opium Conference.’

Will Government state the reasonms which led to this change? Did
Mr. Campbell {ail to give satisfaction to the Government of India? Will
Government state Mr. Walton’s qualifications to be the Indian represent-
ative? What are his instructions?

STATEMENT IN THE MANCHESTER GUARDIAN RE FAILURE OF THE
PreLiMiNary OpriuM CONFERENCE.

889. *Dr. 8. K. Datta: Has the attention of Government been called
to the following statement which appeared in the Manchester Guardian
Weekly f November 21st, 1924 :

‘“ A Press Association Foreign Special message from (Geneva says that the chief
editor of the Journal de (feneve, who formerly occupied an important
st on the secretariat of the League, contributed a leading article on
unesday on what he describes as the failure of the preliminary Opium
Conference. The truth is, he says, that no State desires to take any serious
step. The revenues of the European colonies in the Far East are collected

as to more than a third from the opium monopoly. * * *

The United Btates will be the only Power to be sincerely shocked, because it
wants a settlement, and since the first conference has refused a settlement
the United States reserves to itself the right to place the matter before
the second conference, thus circumventing the Machiavellian calculations
of those in India, for example, who had hoped it would be easier to reach
an agreement without the United Btates. The failure of the second con-
ference would have the most unfortunate political repercussions for the
League of Nations.”

Will Government state whether thergwis any truth in the charge regarding
India made therein? If not, what steps have the Government of India

taken to deny the charge?

ProcrkpiNgs OF THE INTERNATIONAL CONPERENCE ox THE OPriuMm
TrAFFIC,

840. *Dr. 8. K, Datta: (a) Has the attention of Government been
called to newspaper reports of the proccedings of the Standing Advisory
Committee and the International Conference on the Opium Traffic recently
held at Gen=zva under the auspices of the League of Nations? Will Govern-
ment place on the table of the House the official report of the debates,
proposals and resolutions passed at thesc International gatherings?

(b) In the event of these reports not being available at present, will
Government make a statement to the House regarding the proceedings with
special reference to the contrbutions to the discussions and the proposals
made by the Indian representatives?

APPOINTMENT OF MR, J. C. Wartox as INDIAN DELEGATE To THE
OrruM CoNPERENCE VICE Mgr. J. CaMPBELL.

851. *Mr, Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to a Geneva Cable, dated the 12th December 1924, and
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published in the Press thef ‘“ Mr. J. C. Walton will replace Sir John
Campbell as the Indian delegate for the remainder . of the sittings of the
Conference '' of the League of Nations?

(b) Will the Government be pleased to state the reasons for this
srrangement; and also state who is this Mr. J. C. Walton, and how
the selection has been made?

The Honourable Sir Basil Blackett: I propose to answer questions 888,
889, 840 and 851 together.

No. 338.—The reply to the first part of the Honourable Member’s ques-
tion is in the affirmative. Mr. Campbell’s replacement by Mr. Walton is
due to the fact that he was called to London and Greece in connection
with certain matters requiring his presence there. Mr. Campbell is the
British Representative on the Greek Refugees’ Settlement Commission,
and came to assist us in the Geneva Conferences only for a short period.
Mr. Campbell did not fail to give full satisfaction to the Government of
India. Mr. Walton is the Assistant Secretary to the Economic and
Oversess Department of the India Office, which deals with opium matters,
and as such is fully conversant with the details of the Government of
India’s policy. The appointment of Mr. Walton as an Indian delegate was
made by the Secretary of State for India, and so far as the Government
of India.are aware, apart from being asked to pursue the accepted policy,
he was not given any specific instructions.

No. 339.—The Honourable SBir Basil Blackett: The reply to the first two
parts of the question is in the negative. As regards the third part, the
Government see no reason for taking official notice of such newspaper
attacks.

No. 340.—The Honourable Sir Basil Blackett: (¢) The Government of
India have seen the newspaper reports referred to by the Honourable Mem-
ber. The official reports of the proceedings of the Conferences have not
yet all been received. The Government of India will congider the question
of placing copies thereof either on the table of the House or in the Library
as soon as they are received.

(b) The Government of India have nothing to add in regard to the
deliberations of the first Conference, namely, that one convened to consider
the continued use of prepared opium in the Far East. Burma is the only
province in India in which opium is smoked to any large extent, but the
arrangements for rationing and registration are so complete, and the check
against the spread of the habit to the younger Burmans so effective as
not to leave any room for outside criticisms. As regards the second
Conference the position is as below. The Government of India welcome
this opportunity of explaining the facts. The Resolution of the
Council of the League of Nations under which this Conference was sum-
moned had in mind not the restriction of the production of raw opium and
the coca leaf to the amounts required for medicinal and scientific purposes
only, but the limitation of their export for medicinal and scientific purposes,
i.e., for the manufacture of drugs. The American Delegation however
placed before the Conference a redraft of the Hague Opium Convention,
Article I of which requires the Contracting Parties to confine the produe-
tion of opium to medicinal and scientific purposes. Mr. Campbell raised
the question of the competence of the Conference to discuss a matter that
was not on the agenda, had not been in the mind of the Government of
India in taking part in the Conference, and in respect of which therefore
he had not received specific instructions, and though the Conference decided
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against him he reserved the right of the Government of India to raise the
question again before the Assembly of the League. The general poliey of
‘the Government of India is clear and well kmown. As regards exports
‘they have no intention to export any drugs or raw materials for manufac-
ture to countries that do not want them; in fact the Government of India
have gone further and ‘refused or restricted exports in some cases. As
regards imports, drugs and raw materials for their manufacture cannot be
‘imported except under a license issued by the excise authorities and in
practice except charas (a hemp product) no drugs or raw materials are
‘imported into India otherwise than by smugglers except for medicinal or
-seientific purposes. As regards internal consumption the Government of
India consider that it is an internal question essentially for each country
to settle by itself, snd that it is not a matter which could be regulated
for India by International Conventions. Excise is in Governors' pro-
vinces a provincial transferred subject, and it is for the Ministers
in consultation with their Legislative Councils to determine policy. Then
there are the Indian States, the rulers of which have to settle their own
internal policy. Mr. Campbell was instructed to secure the addition of a
proviso to Article 1 of the redraft saving the rights of Governments in
India to regulate the domestic consumption of raw opium and the Honour-
able Member will have seen from the newspaper reports that the Indian
-delegation acted accordingly. The second Conference has recently resumed
its sittings after an adjournment, and it will be conveniéent to postpone
-any further statement to a later date.

Dr. 8. K, Datta: Will you allow me, 8ir, to put a series of supplement-
ary questions in connection with the answer just now given? Do 1 take
it that Mr. Campbell it still a member of the Standing Advisory Committee?

The Honourable Sir Basil Blackett: I am not aware what the p031t10n
-exactly is. He will no doubt be re-employed if available.

Dr. 8. K. Datta : May I ask whether the American contention was
to regulate the export of opium and to do this it was necessary to control
-opium production at the source and therefore restriction within the limits
of India was to be brought about with that object in view?

The Honourable Sir Basil Blackett : The American contention was,
I understand, that, in order to prevent the smuggling of opium and opium
-derivatives into America, it was desirable that India should restrict her
production of opium to production required on medical certificate and for
scientific purposes. That is, in order to prevent smuggling into Ameriea,
the Americans proposed a drastic alteration of the internal conditions
‘in regard to opium in India.

Dr. 8. K. Datta : Is it a fact that various public bodies, political,
religious and social, upheld the American contention that opium in India
should be restricted to medical and scientific purpores? The All-India
Congress Committee, the Indian Liberal League and, T believe, the National
-Christian Council all passed Resolutions asking for this.

The Honourable Sir Basil Blackett : There are usually in most
countrics bodies which oppose the Government. The Government of
India will be very ready to discuss the subject at any time if any Member
takes the opportunities offered him to obtain time by means of a Resolu-
tion for the diccussion of this subject in the Assembly. I notice with
‘interest that no Member or body of Members secms to be suﬂ’:clently
‘interested in this subject to secure that the opportunities shall arise.
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Dr. 8. K. Datta : May I ask whether the Government of India will be
willing to call a conference of those intercsted in this subject so that the
policy of the Government of India might be understood?

The Honourable 8ir Basil Blackett : I'rcgret if the Honourable Member
does not understand the policy of the Government of India. I have tried
to make it clear.

Mr. A. Rangaswami Aiyangar: Is the Honourable the Finance Member
aware that in the last September Session a number of Members of this
House put down Resolutions on this question and they did not get it in
the ballot.

The Honourable Sir Basil ‘Blackett : I notice that a certain number
were put down but they were not successful in the ballot, which probably
implies that the number interested was not sufficient.

Mr. E. @. Fleming : Will the Government be prepared to state, with
regard to the consumption of opium in Burma, whether it is consumed
by Burmans or Chinese labourers resident in Burma?

The Honourable Sir Basil Blackett : I hclieve the facts are available
for those who choose to look them up.

Mr. M. A. Jinnah : May I know whether it is a fact that it was re-
presented in this Conference that Indian public opinion was opposed to
the proposale which were made by the American delegates?

The Honourable Sir Basil Blackett: I am not aware whether any exact
statement to that effecct or to the contrary was made.

Mr. A. Rangaswami Aiyangar : May 1 know whether it is the Finance
Member's view that we oppose this measure because it is a Government
measure ?

The Honourable Sir Basil Blackett: I was not aware that the Honour-
able Member did oppose it.

Mr. Devaki Prasad 8inha : With reference to the statement of the
Honourable the Finance Member that the Government do not export
opium to those countries that do not want it, will the Honourable Member
be pleased to state if in exporting opium to certain countries Government
require from those countrics o certificate stating that the amount of opium
which is demanded is required for strictly medicinal or scientific purposes ?

The Honourable Sir Basil Blackett : The Government of India export
opium only to thote countries and in such amounts as arc desired by those
countries whose Governments ¢ive a license for import.

_Mr. Devaki Prasad Sinha : I will give a definite instance. In exporting
opium to the Straits Scttlements do Government satisfy thewmselves that
the amount of opium that is generally taken there is required for medicinal
and scientific purposes?

The Honourable Sir Basil Blackett: The Government do not inquira
what purpose the Government of the Straits Settlements has in giving a
license for import. 'That is surcly the job of the Government of the Straits
Settlements.

Mr. Devaki Prasad Sinha: May I take it that in exporting opium to the
Straits Settlements Government do not in any way suusfy themselves
that the amount of opium which is sent there is either more or less than
that which will be required for strictly medic'nal or scientific purposes?

a
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Mr. Presldent : The Honourasble Member must ask questions which
are the direct and primary concern of the Member of Government con-
cerned.” 1 am not aware that Sir Basil Blackett is responsible for the

policy of the Straits Settlements Government.

Mr. Devaki Piasad Sinha : With reference to the statement of the
Honoursble the Finance Member that the domestic consumption of opium
is left to be regulated by the different Ministers, may I take it that the
Government of India have no scttled policy so far ar the domestic con-

sumption of opium is concerned?

The Honourable Sir Basil Blackett : I do not think the Honourable
Member should take that at all. I do not understand the import of his

question.

Mr. R. K. Shanmukham Chetty: Do the Government of India realise
that, before launching upon a philanthropic policy of preventing
the use of opium in other countries, their first duty is to see that the use
of all intoxicants in Indis is prevented. Having regard to the injuries
caused to the people of Indin who are suffering from the excise policy of
the Government, do the Government rcalise that the revenue of the
country should not be bartered nway for philanthropic purposes in favour
of other countries?

The Honourable Sir Bagil Blackett : 1 do not think that the Honour-
able Member is justified in saying that the people of India suffer from the
excise policy of the Government of India or the policy of the Government
of India in regard to opium. There was a very authoritative commitiee
on the gubject of the use of opium in Indin in 1895, Its conclusions were
that the use in India of opium for eating was a well established and on
the whole not an injurious habit. that it certainly was not abused to the
extent that, shall we say, alcohol is abused in some countries.

Diwan Bahadur M. Ramachandra Rao : Instead of quoting the opinion
of the Committee of 1895, may 1 nek the Finance Member whether the
Government of India bhave given any econsideration te the more recent
opinions expressed by the Missionary Council of India, the All-India
Congress Committee, and the Indian National Liberal Federaton in regard
to bringing the use of opium under some kind of control in India?

The Honourable Sir Baril Bizcr2lt @ The Government of India have
given very careful consideration to the present position in regard to the
use of opium in India and to some of the opinions expressed on the subject.
As will have been observed by those Members who have followed the pro-
ceedings, the suggestion has been made that the subject of the use of
opium should be examined by some kind of an international committee.
I do not know what the fate of that suggestion has been, but it has been
put up before the Conference in Geneva. |

Diwan Bahadur M. Ramachandra Rao : Will that extend to remedial
meagures in Indm?

The Honourable 8ir Basil Blackett : I do not think it will be the inb
of u committee of that sort to suggest remedial measures. Remedial
measures, 1 think, are largely a matter of education. In the case of the
Bombay Presidency, where thero is some suggestion that opium is adminis-
tered to infants to keep them quiet while their mothers are working, the
view taken, T helieve, by those concerned is that the only way to deal
with it is the edueation of the mothers. T

.
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Mr, M. A. Jinnah: May 1 ask one question? Perhaps the Honourable
the Finance Member is aware, as it was reported in last night's paper, that
a Commission has been appointed, and, if that newspaper report is correct,
will the Honourable Member take any steps to ascertain the real lndian
public opinion and in the light of that give instructions to our representative
there?

The Honourable Sir Basil Blackett: The Government of India have been
at considerable pains to obtain the real opinion of India on this subject.
Local Governments have quite recently been circularised with a view to an
understanding of their views and the views held in their Provinces in
rogard to the present condition. The Government of India have stated
over and over again that they are not actuated by financial motives in this
matter, that the question of the financial results of any restriction of opium
is not one which would deter them from taking such action as may be
within their power to reduce any evils that may be the result of the present
system in regard to the use of opium. But it is obvious that in a country
of the size of India, with the problems of the Indian States and the social
and religious customs connected with opium, that prohibition of the ordi-
nary use of opium throughout India would be a very drastic step, and I
have yet to learn that Indian opinion is in its favour.

Dr. 8. K. Datta: May I ask the Honourable Member whether he would
pe willing to transfer the administration of opium from his Department to
that of Education, Health and Lands, where it properly belongs; and ig
the Honourable Member prepared at the next meseting of the Opium Con.
forence to appoint to it a non-official Indian together with an official re-
presentative of the Government of India?

The Honourable Sir Basil Blagkett: The second question certainly does
mot arise out of the question. To the first question I can only answer
personally.  Nothing would give me more pleasure than to transfer this
subject to the Education, Health and Lands Department.

Mr. N. M. Joshi: May I ask what is the religious custom connected witn
cpium to which the Honourable Member referred ?

Mr. Preaident: I think the Honourable Member better give notice of
that. We had better pass on to the next question and before we do so
I should like to say that the House has enjoyed considerable latitude, and
many of the questions which I have passed as supplementary would nct
have been admitted if they had been placed before me for admission,
inasmuch as they roferred to matters which are pr'marily the concern nf
Local Governments.

No. 351.— The Honourable Sir Basil Blackett: («) Ves.

(b) I would refer the Honourable Member to my reply to Dr. Datta’s
.question No. 338.

INORDINATE DELAY IN THE DELIVERY oF Postar Lrrrers.

341. *Khan Bsahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government heen drawn to the letter published in the issue of the
Forwvard of the 17th December, 1924, page 18, under the heading ‘* Postal

c2
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(omplaint '’ stating that the letter dropped at Garden Reach Post Office
on the 22nd November 1928 reached Muzaffarpur on the 28rd November

19247
(b) If so, will Government please state if the statement made is correct?

(c¢) If correct, will they please state the cause of such an unreasonable
delay ? _ _

8ir Geoftrey Olarke: (a) The Postmaster-General, Bengal and Assam,
took notice of the complaint referred to. ’

(b) and (c). The cover of the letter stated to have been delayed in the
post was not forthcoming. No inquiry could, therefore, be made into the
alleged delay. The complainant has desired the matter to be dropped.

TriaL Oor PERSONS ARRESTED UNDER THE BENGAL CrmmiNan Law
AMENDMENT ORDINANCE.

842. *Khan Bahadur BSarfaraz Hussain Khan: (a) Will Government

Flease state if the persons arrested under the Bengal Criminal Law Amend-
rent Ordinance will be brought to public trial?

(b) If so, when?
(c) If not, will Government please give reasons?

The Honourable Sir Alexander Muddiman: (a), (b) and (¢) The fact that
any action has been taken against any person under the Ordinance or
Regulation IIT will certainly not preclude such persons from being brought
to trial for any substantive offence regarding which Government are advised
that a prosecution is possible and in the public interest. The policy of the
Government of India is to bring persons to trial for substantive offences

wherever possible.

EsTaBLISHMENT OF A SurPREME CoOURT OF AYPEAL IN .INDIA.

843. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state:

(a) the number and ihe cost of the appeals taken from the Indian
High Courts to the Privy Council during the years 1920, 1921
and 1922, respectively?

(b) if they have consulted Local Governments with regard to the
desirability of establishing a Supreme Court of Appeal in
India?

(c) if not, are they prepared to conmsult Local Governments on the
subject?

The Honourable 8ir Alexander Muddiman: (a) The Honourable Member
is referred to the answer given to Sir Hari Singh Gour’s question No. 10 on

the 2nd July 1928.
(%) Yes.

(c) Does not arise.
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Tar Iuperiar BaNk or INDIA AGREEMENT WITH THE GOVERNOR
GexEraL 1IN CoUNOIL.

344, *Khan Bahadur Sarfarax Hussain Khan: Will the Government be
pleased :
(a) to lay on the table a copy of the agreement entered into between
the Imperial Bank and the Governor General in Council?

(b) to state the names of the Directors of the Imperial Banks?

The Honourable Sir Basil Blackett: (¢) The Honourable Member is
referred to the answer given in reply to Mr. A. Rangaswami Iyengar's
question No, 271 on the same subject.

(b) A list showing the names of the Governors is laid on the table.
‘“ PRESENT GOVERNORS OF TuE IMpERIAL BANK oF INDLA.

President, Local Board, Bengal—
Bir Alexander Murray, Kt., C.B.E.

President, Local Board, Bombay—
F. C. Annesley, Esq.

President, Local Board, Madras—
T. M. Ross, Esq.

Vice President, Local Board, Bengal—
B. E. G. Eddis, Esq.

Vice President, Local Board, Bombay—
Bir Purshotamdas Thakurdas, Kt., C.I.LE.,, M.B.E,, M.L.A.

Vice President, Local Board, Madras—
Bir James Simpson, Kt.
Controller of the Currency.

NoMINATED BY THE GOVERNOR GENERAL IN Councrr.

1. The Hon'ble 8ir Maneckji B. Dadabhoy, Kt., K.C.I.E.
2. The Hon’ble Sir Dinshaw E. Wacha, Kt., J.P.
3. The Hon'ble Sir 8. R. M. Annamalai Chettiar, Kt.
4. Rai Bir Onkar MuH Jatia Bahadur, Kt., O.B.E.
Secretary and T'reasurer, Caleutta—

D. 8. McClure, Esq.
Secretary and T'reasurer, Bombay—

R. Lindsay, Eaq.
Secretary and T'reasurer, Madras—

W. Lamb, Esq.
Managing Governors—

8ir Norcot Warren, Kt., K.C.L.E.

N. M. Murray, Esq."”
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Dismissar or BrLi Raum, Bazar CuowprRrY OF Rawarrivoi.

845. *Lala Duni Ohand: (a) Are Government aware that DBazar
Chowdhry of Rawalpindi, Beli Ram, who had put in service for 28 years was
dismissed by Major Beyts, Clantonment Magistrate?

(b) If so, is it o fact that he was dismissed without any charge having
been framed against him or any opportunity having been given to him to
answer the charge? | '

(c) Is it a fact that ho was dismissed on the alleged ground of neglect
of duty in recovering Cantonment revenue for the first half year 1022-23
and that in point of fact this allegation was quite incorrect, as shown by
the statistics of realisation of Cantonment revenue?

(4) Is it & faot that one J. Mathew a native Christian was appointed
in place of the said Beli Ram? -

(¢) Ie it also a fact that the said J. Mathew was prosecuted for illicit
possession of cocaine in a case in which Major Beyts gave evidence in his
favour?

(f) Is it a fact that the said Bazar Chowdhry Beli Ram was granted a
lease for a term of 25 years of Cantonment land in Rawalpindi to build
upon it and that Major Beyts cancelled it? .

(9) Is it correct that under the rules the Cantonment Magistrate or any
other authority except the Local (GGovernment had no powér to cancel the
lease?

(k) Is it a fact that the lease was cancelled after the building operations
had progressed considerably and that by reason of the cancellation of the
lease he has suffered a great loss?

() Is it & fact that this lease was granted to him in lien of manifold
services rendered by Beli Ram to the Government?

(/) What action do Government propose to take in the matter?

Mr. E. Burdon: (a) Government are aware of the dismissal. Beli Ram
served in the Cantonments Department for 5 years and 10 months only.

(b) No. The Cantonment Magistrate’s notice of dismissal, dated the 11th
October 1922, set forth the charge against Beli Ram, to which the latter
replied at great length in a letter dated the 14th October. These papers
were fully considered by the Cantonment Committee before they confirmed
the dismissal.

(c) The allegation was found by the Cantonment Committee to be
correct, and their decision was upheld by the authorities to whom Beli Ram
subsequently appealed.

(d) Yes.

(¢) ‘The Government of India are informed that Major Beyts was called
to give evidence as to Mathew's previous good character.

(f) The lease was granted. It contained a special agreement to the effect
that if Beli Ram's appointment changed hands the Cantonment Authority
should, if it desired, take over the site and buildings on it, on payment of
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the ourrent market value of the buildings. In acoordance with this agree-
ment, the Cantonment Magistrate took over the site and buildings with
the sanction of the General Officer Commanding, Rawalpindi District, after
Beli Ram's dismissal. Beli Ram was paid compensation amounting to
Re. 5,249 as assessed by a Committee of Arbitration,

(9) The Cautonment Magistrate excrcised the power conferred on him
by the lease deed itself, and did not thercby exceed any limits imposed on

his powers by rule.

(k) No. Building operations had only just begun. Beli Ram obtained
full compensation.

(i) No. A similar leasc was granted fo any cantonment servant in con-
formity with a town planning scheme and in order that cantonment em-
tloyees might be able to live near their work. The agreement referred to
under (f) in this answer was included in all the leases.

(i) No further action. The memorial from Beli Ram was considered by
the Government of India and rejected in 1923.

INcoMr-TaX OFFICERS IN THE PUNJAB.

#46. *Lala Duni Ohand: (a) Is it & fact that a number of Income-tax
Comunissioners, Income-tax officers and Income-tax Inspectors appointed
by the Financial Commissioner, Punjab, and the Punjab Government in
September 1922 in the Income-tax cadre of the Punjab, have becn replaced
in nonsequence of dismissal, reversion or other similar causes at the instance
of the Income-tax Commissioner?

(b) 1t the reply to (a) be in the affirmative, will the Government be
pleased to state their number and names and also the number and names
ci those who replaced them?

‘(¢) Will the Government please give reasons for this acticn of the
Incomo-tax Commissioner?

The Honourable Sir Basll Blackett: The Government have no detailed
wformation on the subject and do not propose to call for any.

YeARLY ReQUIREMENTS OF SLEEPERS BY RATLWAYS FORMING THE NORTH
WesterN Ranway Sregrer Guovr,

847. *Lala Duni Ohand: (1) Will the Government be pleased to state
the names of railways forming the pool, which use the coniferous sleepers,

and which buy their annual requirements through the N. W. R,

(2) Will the Government be pleased to state what have been the
yearly requirements of coniferous sleepers of each of the railways that
have been forming this pool for the last ten yerrs?

(®) Will the Government be pleased to state. if the N. W. R consulted
these railways as to what their vearly requirements would be from the
year 1928 to 1928, when the N. W. R. fixed up a contract for 5 yoars in
1022? 1f the answer be in the affirmative, will the Government be pleased
to state what was the number indented by each of the railways?
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(4) Will the Government be pleased to state if the railways which
combine in this pool are taking the same number of sleepers that they
used to take before the year 1922? If not, why?

(5) Will the Government be pleased to state if it is a fact that the
N. W. R. will have a surplus of sleepers during the years 1925-26, 1826-27,
1927-28. If so, why?

what will be the approximate number of such sleepers, and what steps
Goes it intend to take to dispose of the surplus’

(6) Will the Government be pleased to state if it is a fact that there
s a surplus of deodar sleepers at present, and they can be had at Rs. 6-8
and the cost of a creosoted fir and chir sleeper is also about Rs. 6-8, and
that the age of the deodar sleeper is nearly double of the creosoted sleeper?

Mr. &, @. 8im: As the answer to this question is very long 1 propose, if
there is no objectiop, to lay it on the table. :

(1) The following railways form the North Western Railway slecper
group :
- North Western, Bombay, Baroda and Central India, East Indian, Great
Indian Peninsula and the Oudh and Rohilkhand Railways.

(The Jodhpur and Bikaner Railways are also in this group but informa--
tion abqut their requirements is not available.)

(2) A statement showing the yearly requirements of coniferous sleepers
for each of these railways for the last 7 years and for next year is laid on
the table.

Information regarding the years prior to 1918-19 is not available, as tho
* Bleeper Pool ' was not in existence then and each railway used to make
its own purchases independently before the formation of the ‘ Sleeper Pool °’,

(8) The North Western Railway did not consider it necessary to consult
these railways afresh about their requirements for the years 1928 to 1928,
when entering into the 5-year contract in 1922, ms this question had been
fully discussed at the annual meetings of Chief Engineers of the different
railways, and the number of sleepers to which each railway concerned had
a first claim had been fixed.

(4) In the year 1922-28 the number taken by the above railways from
the North Western Railway section. of the sleeper pool was higher than
the numbers in the last two years; in the years 1919-20 to 1921-22 the
numbers taken were considerably lower than in the lest two years, while
in the year 1918-19 also the number taken was rather lower than in the
last two years. It may be explained that in the years 1919-20 to 1921-22
eupplies were very seriously short of requirements.

It'is difficult to reply to the second part of this question, but it can
hardly be expected that the numbers taken would not vary and, as will be
seen from the statement, the requirements vary considerably.

(5) It is not anticipated that there will be any unused surplus of sleepers
during the years 1925-28 to 1027-28 as those not required on the open lines
will be utilised on the construction of new lines.
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(6) It is a fact that thero is a surplus of deodar sleepers on the market at
present, and it is understood that they can be obtained at Rs, 6-8-0 each.
The cost of creosoted fir and chir sleepers at present has come down to
Rs. 8 each. The life of a deodar sleeper is reckoned at about 15 years; there
has not yet been sufficient experience of treated fir and chir sleepers to
allow of a fair estimate of their average life being given, but it is anticipated
that their life will be about 12 years.

Statement showing the yearly requirements of Raslways for sleepers,

|

Year. N.W. [B.B.&C.1| G.LP. E.T. 0.4, | Totalin
191819 . .| 600,000 140,000 20,000 50,000 47,750 858
191020 ., .| 800,000| 150,000 26,500 50,000 12,000 10'38
192021 ., .| 1,200000|  $10,500 - 100,000 50,000 16:60
192122 . .| 1,200,000 600,000 100,000 . 1900
192228 . .| 800,000 264000 50,000 | 200,000 70,000 18:84
192824 . .| 1,000,000 125000 50,000 50,000 12775
192425 . .| 800,000 50,000 70,000 50,000 " 970
192526 . .| 800,000 55,000 21,000 50,000 - 926

* A demand for 45,000 sleepers, during 192122, was firat placed on the N. W. Bailway, but was
subsequently canoelled.

8rers TARKEN BY (GOVERNMENT TO SRCURE THE LIFE aAND PROPERTY OF THE
INHaBITANTS OF THE TRANSFERRED DisTRICTs IN THE NORTH-WEST
Froxtier Province.

348. *Mr. Gaya Prasad Bingh: (a) Is it not a fact that Lord Elgin,
the then Governor General of Indis, and Sir Mackworth Young, the ther
Laoutenant-Governor of the Punjab, were strongly opposed to the creatior
of a separate Frontier Province?

(b) Will the Government be pleased to lay on the table the recorded
opinion of Lord Elgin on the subject?

(c) Hra the attention of the Government been drawn to the following
passage in the book called ‘‘ India under Lord Curzon and After " by
Mr. Lovat Fraser:

“In a Province primarily occupied and manned to handle people and issues
beyond the administrative boundary, the ordinary details of administration

are liable to be somewhat disregarded '?

_ {d) What steps have the Government taken to secure the safety of the
Jifa and property of the inhabitant: of the transferred Districts in the

N.W. Frontier Province?

Mr. Denys Bray: (a) Yes.

(b) I would refer the Honoursble Member to the Blue-book on the
North-West Frontier published in 1901. a copy of which is in the Govern-
ment of India Central Library.

(¢) No.
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(d) The energies of the forces of Government on- the frontier—regulars,
police, Frontier Constabulary, Militia Khassadars and levies—are directed
to this end and the statistics of trans-frontier crime tostify to the success of
their efforts.

Nawab Sir Sahibzada Abdul Qalyum: Do the Government propose to
extend the benefits of education to the tribesmen across the border as a
civilizing measure resulting in the protection of the life and property of the
neighbouring settled districts? .

Mr. Denys Bray: Wherever Government find an opportunity to do so
without undue expenditure of money they do so.

849. (Vide reply to question No. 212.)

Assaurr BY Sorpiers ox Mnp. Sipnva oF KARACHI

850. *Mr. Gaya Prasad Singh: (¢) With reference to my starred question
No. 1910 of the 15th September last, regarding the assault on Mr. Sidhva
at Karachi, is it not a fact that '‘one of the sirmen forcibly ejected him
(Mr. Sidhva) from the railway compartment '’ as admitted by the Govern-
ment themselves in their official account sent to the Sccretary of State?

Have the Government been able to find out the name of the airman, who
** forcibly ejected '’ Mr. Sidhva? And under what law was the airman
justified in foreibly ejecting him? .

(b) Has the attention of the Government been drawn to the following
passages in their report referred to above:

“ It appears that Aircraftman Blood on being confronted by the Commanding
flicer with Aircraftman McEwan made some sort of an admission ™?

*“ The Government of India are ndviscd that the admission proved to have been
made before the Commanding Officer, does not amount to s confession ' ?

(¢) Will the Government be pleased to give the text of this admission
as recorded ? :

(d) Will the Government be pleased to lay on the table ** the proceed-

8 of the Court Martinl ’, and ** the summary of evidence '’ of the case?
And if not, why not?

Mr. E. Burdon: (a) and (b) The Government of India are naturally
aware of the contents of their letter to the Secretary of State. They are,
however, ignorant of the means by which the Honourable Member obtained
access to it, and they do not intend to discuss its contents in this House.

(¢) and (d) No, Sir.

Mr. Gaya Prasad Singh: Arc the Government aware that the contents
have been published in the newspapers—I am referring to the Amrita
Bazar Patrika, of the 28rd December, 1924, a copy of which I specially
kept for my friend, Mr. Burdon.

(The copy was handed to the Army Secretary.)

Mr. E. Burdon: Thank you very much.
851. (Vide pp. 284-285 and 289 ante.)
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Instrucrioxs o THE GOVERNMENT DErEGaTE To THE OriuM CONFERENCE
oN THE QursrioN or THE CurTainMeNT oF Orrum Propucrion.

352. *Mr. Gaya Prasad 8ingh: (¢) Has the atiention of the Govern-
ment been drawn to a London cable, dated the 14th December 1924, and
published in the press (Englishman, 16th December), regarding the-.
opium conference of the League of Nations, that ‘‘ the discussion of the
American proposals submitted by an exceptionally authoritative American
delegation is being resisted. The centre of resistance is India’s” British
representative presumably instructed from Whitehall. That is not the
position we can creditably maintain under the keen scrutiny of American
and world opinion. We trust that early instructions will be sent for ite

abandonment ’’?

- (b) Will the Government be pleased to state what instructions, if any,
have they issued to their nominee in Geneva on the question of the curtail-

aiend of opium produetion?

(c) Has the attention of the Government been drawn to a cablegram
from Geneva, published in the Statesman of the 28rd November 1924
ia which it is stated that '* when the opium conference was discussing the
Philanthropic Societies’ suggestions, Mr. Campbell objected to certain re-
1aarks by Mr. E. J. Dukes, representing the Board of the Anti-Opium
Bociety, to the effect that the Indian Government delegate did not represent
the people of India, and to Mr. Duke's speaking in the name of the 400
signatories of the petition, representing 216,000 people of India, who are.
in favour of limiting the cultivation of poppy to medical and scientific
needs "’?

(d) Will the Government kindly state the credentials of Mr. Campbell
to speak in the name of the people of India?

(¢) Will the Government state their reasons for not giving an opportu-

nity to the representatives of the people of Indin in the Central Legislature
to elect their own representative to the Conference of the League of

Nations?

(f) Is it not a fact as stated by Mr. Alexander in the cablegram referred
to in (¢) above that ‘‘ he had received a telegram from Mr. Gandhi declar-
ing that all Tndia wanted the suppression of opium traffic except for
medicinal purposes '’ ?

. The Honourable Sir Basil Blackett: Clauses (a) and (¢c).—The answer is
in the aflirmative. .

+  Clause (b).—It was not necessary to provide the Indian Delegates with
specifie instructions on the particular point now raised by the Honourable
Member. They were fully seized of the general policy of the Government
of India in the matter.

Clause (d).—Mr. Campbell was appointed by the Government.

Clause (e).—The principle that it is the Government that is represented
at the Lesgue of Nations is a fundamental one.

Clauge (/).-—The Government of India have, like the Honoumbie Member,
seen a statement to this effect in the press.
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SUITABILITY OF CERTAIN AREAS IN KENYA FOR INDIAN COLONISATION.

Sir Purshotamdas Thakurdas:. Sir, I have given private no_t.ice of the
following question to miy Honoursble friend, Mr. Bhore, which he has

accepted and agreed to reply to here:

(a) Has the attention of the Government of India been drawn to the

statement made by the Right Honourable Brinivasa Sastri re-

13 woo.  oarding the announcement made in the inaugural speech of His

Excellency the Viceroy to the Legislature this Session that the Government

of India were considering the deputation of an officer to Kenya to investigate
the suitability of certain arcas in Kenya for Indian colonisation?

(b) If so, will they kindly say whether they have reached any decision
in the matter?

Mr, J. W. Bhore: (a) The reply is in the affirmative.

(b) With your permission, S'r, I shall explain the general position regard-
ing this proposal at some length. In the Parliamentary White Paper on
Kenya, which was published in 1923, the temporary reservation in the
Iowlands of an ares which did not infringe on native reserves or conflict
with native requirements was foreshadowed in order to test the strength of
the Indian demand for land for agricultural purposes. In their represente-
tions on this subject the Colonies Committee of the Government of India
strongly emphasised that they were averse from the principle of reserving
land for any immigrant race in Kenya, but suggested that if it was decided
to allot land for Indian colonisation, before applications were invited, oppor
tunity should be given to send an officer from India to report on its suit-
sbility from the Indian point of view. Information was received lash
November that an area had been inspected by the local officers and earmarked
provisionally for Indian occupation. It is also understood that the East
African Indian National Congress has been invited to send its representa-
tives to inspect this area and has agreed to do so. In the circumstances the
Government of India decided that the Standing Emigration Committee of
the two Houses of the Legislature should be consulted on the proposal to send
an officer from Indis to investi~ate its suitability for Indian colonisation.
‘The Committee will consider the matter at their next meeting, and until
their report is received no decision on it can be arrived at. From the re-
servation made by the Colonies Commitiee on the general principle »f
allotting land to particular communities in Kenya, to which I have already
referred, and in which the Government of India entirely concur, it will be
observed that at no time has there been any question of acquiescence in a
policy of segregation.

Mr. A. Rangaswami Iyengar: Ma%l know, 8ir, if before any decision is

reached on the. conclusions of the Emigration Advisory Committee, this
House will be given an opportunity to discuss the report of that Committee ?

Mr. J. W. Bhore: The Standing FEmigration Committee is a
body which represents both Houses of the Legislature, and I think we
may confidently take the'r advice in the matter without further reference
to the Houses of the Legislature especially on a matter of this description.

Mr. A. Rangaswami Iyengar: May I take it, Sir, that the Government
are not going to give the House the opportunity that I ask for?

Mr. J. W. Bhore: I did not say so, Sir?
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Diwan Bahadur T. Rangachariar: May I ask the Honoursble Member
whether the Emigration Comm’ttee will be supplied with a copy of the
memorandum furnished by the Colonies Committee on this subject?

Mr, J. W. Bhore: That is a point, Sir, I have not yet considered, but if
the Honourable Member had been here two or three days ago he would
have heard the reply that I gave on this particular question of the memo-
1andum by two members of the Colonies Committee.

Diwan Bahadur T. Rangachariar: I did not mean ‘* by two members of
the Committee '’; I meant the memorandum furnished by the Committee

to the Colonial Office on this very question?
Mr. J. W. Bhore: No, Sir. I do not think that will be placed before
the Emigration SBtanding Committee. :

COMMITTEE ON PUBLIC PETITIONS.

Mr, President : Under Standing Order 80 I have to appoint at the
commencement of each Bession a Committee on Public Petitions. The
Standing Order provides that the Deputy President of the Assembly shall
be the Chairman of the Committee. Diwan Bahadur T. Rangachariar is
accordingly appointed Chairman of the Committee. The following
Members will form the Committee:

Mr. K. C. Neogy,
Diwan Bahadur M. Ramachandra Rao,

Mr. E. H. Ashworth, and
Khan Bahadur Saiyid Muhummad Ismail.

RESOLUTION RE INQUIRY INTO THE QUESTION OF CURRENCY
AND EXCHANGE—contd.

Mr. President : The Assemnbly will now resume diccussion on the
Resolution moved by Mr. Venkatapatiraju. IResolution moved:

_'“ This Assembly recommends to the Governor General in Council that a Committee
mth‘a majority of Indiah non-officials on it, and with an Indian chairman be immediately
appointed to examine the whole question of exchnnge and currency in the light of the
experience gained since the date of the publication of the Babington-8mith Report, and
to make recommendations as to the best policy to be pursued to secure a system of
currency and exchange best suited to the interest of India." '

Since which an amendment has been moved:

* That for all the words after the words ‘ to make recommendations® the following
be substituted :
‘80 as to organise the currency system in India on the basis of gold as the only
unlimited standard of value and currency.’”

The Honourable Sir Basil Blackett (Finance Member) : Sir, T rise at
once in the hope that this particular smendment, now under discussion,
may be quickly disposed of, in order that we may return to the more
general subject raised by the Resolution itself. The particular amendment
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[Slr Basil Blsc'kett] e C " hen appOinh-
roposed would restrict the reference of the Committee W !
23“{)‘;) nﬂ;uiring it to ignore all other possibilities exoept a recommendation

for the introduction in India of a currency system complying with the

definition, whatever that may be, of a genuine ti(ﬂda ;:igg:;gé oxeg:lnagini

interesting discussion from Dr. Lohokare of :
;3:37 lninndarig‘, as understood by him, a:}d the Honourable Pandit Muinr;
Mohan Malaviya gave us what, I think, is probably the strongest argume;
in favour of the introduction of s gold .currency into India, namely,h_t e
argument that many people in India have some suspicion that they av_;:
been refused something which they want and that therefore they want 1t.h
recognize the real importance of that argument, but I think that wdgn
deciding on so important a question as the future ourrency poliey of India.
we must be very carcful that we are not guided purely by an argument
of that sort. I do not propose to-day to enter deeply into the question
what are the relative advantages of a gold standard with a gold currency
in circulation and other possible currency systems. When 1 spoke at some
length on the Bill which I introduced last Thursday, I happened to say
that there were comparatively few people who claimed & full knowledge
of curreney in India and even fewer who possesced it. That remark of
mine has, T am sorry to observe, been taken in some quarters as something
of a warning to people to keep off the subject. But if the context in which
those words were used és examined, it will be seen that they were not
intended in that sense at all. It was in the first place an apology on behalf
of the Finance Member for delivering a six thousand word speech on a
sixty word Bill. It was in the second place an invitation to the House to
the discussion of a subject the messure of whose importance in our daily
lives iz in inverse proportion to the measure of its general intellizibility.
‘The discussions that we have had have, 1 think, been quite fruitfpl. I
should like to read to the House a few paragraphs from an article in the
Economic Journal for December 1924 on the monetary standards of New
Zealand and Australia which I happened to be reading last night. It is
curiously apposite to our discussion of the gold standard and the gold
exchange standard -

‘“ An essential proliminary to any profitable discussion of present monetary conditions
is the frank admission that the Gold Btandard, as a means of providing for - the
sutomatic regulation of the world’s prices and exchanges by movements of gold, is
now in active operation nowhere. The achievement within the past year or twe of &
considerable measure of price and exchange stability is due, not to the gold standard,
but rather to the cessation of inflationary finance, and to the increased attention
given to the exchanges as indicators for monetary regulation to follow, Before the
war, when currencies were kept convertible with a common medium, gold, it followed
of necessity that they were also kept convertible with one another at rates fixed within
narrow limits; since the war when currencies are no longer convertible into gold,
it is being more fully realised that they can maintain this desired convertibility with
‘one another without the intervention of the common gold medium and simply by the
adoption of some form of exchange standard. Any country whose monetary regulation
is centred on the maintenance of an approximately fixed. exchange rate may ﬁ said
to possess an exchange standard; but this standard exists in its most perfect form
where monetary regulation is made to depend on reserves held, not in the home
country, but overseas, and where both the home money supply and the overseas
-exchange reserve expand and contract automatically to the extent of the net halance
of payments made through the exchanges.

The Gold Exchange Btandard, where it operates chiefly through regulation of
curreticy, as in India, has been fully discussed; hut where similar systems are operated
by overseas banks which bv the nse of credit instruments link together the monetary
conditions of different countries, little beyond slight pasging references ia to be found
in ourrent economic literature. Yet the existence of what might he termed ** Credit "'
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Exchange Standards is widely, if somewhat veguely, recognised. With the great
extension of deposit and overseas branch banking that is taking place, and with the
attompts to stabilise paper currencies Ly means of foreign balances held to support
-exchange, such standards are becoming of increasing importence, and, if effect is ever
given to the recommendations of the Genoa Conference, they are destined to become
morp important still, both in practice and in theory. .

At the present time this ** Credit '’ Exchange Standard is probably most completely
developed in New Zealund.” ;

The article, which 1 would recomnend to all those ‘who are intereste«:l
i the subject, goes on to clann thut New Zeuland possesses a perfect credit
oxchange stundard.

1 quote that in order to show thut theretis u grest desl to be said on
the subject of currency systems which does nqt support the belief which
wes widely held before the war that s Gold Standard with gold in cireula-
tion is the last word in the perfection of currency systems. I have said
myself that 1 am not in favour of a gold currency with gold in circulation—
by which 1 do not necessarily exelude some system of gold certificates,—
but I have no suthority on behalf of the Government of lndia to éxpress
& view cither in favour of, or against the ultimate introduction of, the sort
of currency that Dr. Lohokure wishes, or any other system of currency.
My view 1n regard to ihis wmendment is ‘quite simple. We ought, what-
ever we do, to leave this question open to the Committee, and an amend-
ment to the Resolution as it stands limiting the reference of the Committeo
is I suggest unwise, The negativing of this amendment will not prevent the
Committee from recommending a Gold Standard with gold currency in
circulation if thut be the view which it holds. The matter ghould, I think,
be left perfectly open, and therefore 1 suggest to Dr. Lohokare and Pandit
Madan Mohan Malaviya that without in any way modifying the views they
have expressed in favour of a gold currency they would be well advised
to leave the matter entirely open for the Committee’s examination and for
its final recommendations when it is assembled.

Mr. President : T'he original question was the Resolution as it appears
on the paper. Since which an amendment has been moved:

'* That for all the words after the words ‘ to make recommendations ’ the following
words be substituted :

‘80 as to organise the currency system in India on the basis of gold as the only
unlimited standard of value and currency.’

The question 1 have to put is that that amendment be made.-
The motion was negutived.

- Mr. President : With regard to the next amendment standing in
Mr. Jamnadas Mehta's name the first l.ne is disposed of by that decision;
and his proposal for the establishment of a State Bank is, it seems to me,
outside the scope of the Resolution. Does he wish to move the remaining
part of his amendment of the exaet hearing of whichh 1 am not sure? ’

Mr. Jamnadags M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural): If you will hear me, Sir, T may say, with refrrence to
the establishment of a Btate Bank, that as the proposal is to examine the
whole question of the currency and exchange system of the country, the
way. in which the currency can be best managed is indicated here. In the
light of that explanation will you, Bir, consider whether I am not in order
“in moving that part of my amendment?
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Mr. President : ''he cstablishment of o Stute Bank is clearly a separate
proposition altogether and must be considered on its own merits. I do
not say that as a matter of ariument, the Honourable Member would not
be otherwise entitled to argue that a State Bank would be a better general
manager of the currency than the present authorities; but he cannot pro-
pose the establishment of a State Bank as an amendment to the original
Resolution. ¥

Mr. Jamnadas M. Mehta : Then if the only question which is relevant
in the remaining part of my amendment is the question of the location of
the reserves I will speak on the general proposition.

Mr. President: Does the Honourable Member wish to move the remain-
ing part of his amendment? If not, I shall call Mr. Ramachandra Rao to
move his amendment.

Mr. Jamnadas M. Mehta : I do not wish to move it.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna:
Non-Muhammadan Rural): Sir, I beg to move:

“ That in this Resolution all the - words beginning from ‘a majority of Indian

non-officials ' to the words ‘ be immediately appointed ’ be deleted and the following
be substituted therefor :

‘ an effective and adequate representation of Indian interests be appointed without
any avoidable delay.’ '

&ading the Resolution as proposed toc be smended by me it will rum
us

‘ This Council recommoends to the Governor General in Council that a Committee
with an effective and adequate representation of Indian interests be appointed without
any avoidable delay to examine the whole question of exchange and currency in the light
of the experience gained since the date of the publication of the Babington-Smith Report,
and to make recommendations as to the best policy to be pursued to secure a system
of currency and exchange best suited to the interests of India.’

Bir, I do not wish to detain the Council with any lengthy speech us
many Honourable Members have already covered the whole ground raised
in this Resolution. There seems to be very little diffcrence between my
Honourcble friend the Mover of this Resolution and the Honourable the
Finance Member in regard to the main objeet of this Resolution. The
Honourable the Finance Member hos admitted the necessity of bringing
under examination all the outstanding questions of currency and exchnnge,
not only in the light of the further experience gained sinee the Babington-
Smith Committee’'s Report was submitted, but also in view of the past
history of the currency and exchange policy of the Government of India
before that Committee was appointed. Sir, when there is so much agree-
ment between both my Honourable friends, it secms to me that there is
no use in shelving this question indefinitely merely on account of the un-
suitability of the language that has been used in the Resolution. The
Honourable the ¥inance Member suggested some difficulty by the use of
the word ‘' immediate '’ in the*Resolution, and I propose therefore to
alter the wording of the Resolution so as to remove his objections. The
words that I use are sufficiently elastic to ensble him to appoint this Com-
mittee without any unnecessary delay. The speeches that have been made
already have indicated the absolute necessity of taking action in the diree-
tion suggested as early as it is possible to do so.
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Sir, as regards the composition of this Committee, several Honourable
Members have already given their views as to how this Committee should be
oonsttuted. I do not wish to detain the House with my own observa-
tions as to how this Committee might be constituted ; but there is mno
doubt whatever that every section of this House regards it as absoluteiy
.essential that if the work of this Committee is to be succesyful snd useful,
it must have before it only one consideration, namely, the interests of
this country. In these circumstances, in order to avoid affording any
<pportunity to Government to say that we passed & Resolution which they
inay find it difficult to carry out, I propose to insert in the Resolution the
words that I have chosen in my amendment, but with the fullest hope that
‘the ~v.ews expressed by the terms of the Resolution and in the speeches
will be carried out &s far as the Honourable Member is able to do so.
‘With these words, Sir, I commend my amendment to the House.

Mr. President: Amendment moved :

“ That all the words beginning from ‘a majority of Indian non-officials ' to the

-words ‘ be immediately appointed’ be deleted and the following be substituted there-
for : .

‘an effective and adequate reprcsentation of Indian interests be appointed
without avoidable delay.’ ™

Mr, Jamnadas M. Mehta: Sir, T beg to support the original Resolu-
tion and to oppose the amendment of my friend, Diwan Bshadur Rama-
chandra Rao. The original Rerolution, as the House w'll realise, is diffor-
ent from the Bill which the Honourable Sir Basil Blackett moved 'wat
week nnd from the two Bills which my Honourable friend, S8ir
Purshotamdus Thakurdas proposes to move next week. Those two
attempts at legislation, esch from its own point of view, seek a solution
for the temporary period of transition of our currency difficulties. This
Resolution of my friend, Mr. Raju, however, attempts to have n com-
prehensive inquiry with a view to find some fresh, safe and steble moor-
ings for our currency system which has been dislocated for some years.
I want to make it clear that the passing of this Resolution will not in any
sense be an indication that the House does not want to proceed with Bir
Purshotamdas Thakurdas’ BRills when they nre reached.

Sir, we have heard a great deal of the unanimity both on this side and
on the side of the Government abovt the necessity for an inquiry. But
I venture o say that there is a great desl of difference between the Resolu-
ton of my friend, Mr. Raju, and the nttitude which Government have
taken up in this matter. My friend, Mr., Raju, wants sn immediate
inquiry ; my friend, Mr. Raju, wants an Indian majority ; my friend,
Mr. Raju, wants an Indisn Chairman ; and I say, 8ir, each of these
elements iz a matter of the greatest importance to the currency and
monetary system of this country. It must be immediate begause if any
country in the world wss entitled on avcount of its economic position 1~
révise or finally to place on a stable basig. its economic system long before
now, t was this country. Next to America after the war there was 10
country in the world which was better prepared than ours to place its
ourrency system on a suitable basis at the earliest possible moment. It
wag not necessary for India to wait for five years, to wsit on the pleasure
of other countries ; to wait till the bankrupt countries of south-eastern
Europe, and Belgium and France which had been ruined by the war had

‘D
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. [Mr. Jamnadas M. Mehta.];

had their own schemes ready. Not at all. It was not necessary for India
io wait: till the -last moment till every other country had stabilised ex-
change, and I cannot see that we should adopt a poliey of what is eslled
watchfulness or a ‘‘ wait and see ”’ policy. The ‘* wait and see '’ policy,
ss i8 well known, led Mr. Asquith to the mummies of Egypt which re-
fused to speak or answer hig questions. In this country the ‘‘ wait and
see '’ policy has led to a very grest dislocation of trade and industry, I
say, Sir, that everv day that we waste in finding out suitable and safc
moorings for the currency system of this country means a loss,—I would
say that in spite of the wrath of the Finance Member,—at the rate of 48
crores of rupees every year to the producer and an immense amount of
loss to the industries and trade of this country. Therefore there is no
time to waste. We must here and now, if possible, adopt the system cf
the gold standard. But that has been ruled out by the House uot on its
mer'ts, but because it is to be left as an open question. But as to the
immediate necessity for an inquiry there cannot be the leaat doubt. My
fear is that the Government by suggesting a period of twelve months within
which to appoint an inquiry committee are wa'ting to see whether the ex-
change could still be stabilised at 1s. 6d. if not at a higher level, and
that is why the Government do not cgree with us, Well, Sir, all that I
want to say is that we need not wait till the exchange rises to a higher level
and remains there. We want an immediate inquiry. into the currency
system of this country.

Then, Sir, we heard from the Finance Member that the higher exchange
had done a lot of good to this country, that prices had been stable and that
the consumer hm:f been greatly benefited. I say, Bir, that this concern
of the Finance Member for the interests of the consumer will not be taken
at its face value in this country. Government may talk as loudly as they
like about their concern for the consumer ; but these protests, as I say,
are not going to be taken at their face value because the stability of prices
is the only respectable garb to a poligy of systematic raising of the exchange,
n very immoral, sqrdid and sorry policy which has been pursued during the
last five years. Bir, let us examine whether the consumer was at all preju-
diced by the pre-war ratio and whether a higher exchange is necessary in
his interest. T have before me figures from the Calcutta Trade Journal
which show that between 1914 and 1924 the prices of almost all neces-
sarics of life except tea and cotton which were 100 rupees in 1914 were only
104 in 1924; that means during ten years the only rise has been 4 per
cent. and that too when the exchange was, as in last January, much
lower than it is now. In the interval in 1919 all the public bodies,
Government and other employers of labour, have given increases m
salaries and remuneration on the basis of the top prices ruling then, Under
the circumstances, if there is a rise of 4 per cent. after 10 years with
incrensed salaries in the meantime, can it be said that the consumer will
be paralysed if there will be a lower exchange ? The real reason for
maintaining a higher exchange has been to see that there is as much sav-
ing on the home charges, that there is as much stimulation to imports, that
there is as much bounty on the salaries of civilian officers as possibly can te
given. These are believed by the people of this country to be the real
reasons for the maintenance of a higher rate of exchange. How does it
work ? Take only one case. Only yesterday the House had to vote fifty
lakhs of rupees in the interests of one industry alone bacause the rise in
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exchange has made the position of that industry absolutely impossible.
Fut every industry does not belong to the Tatas and every. industry is not
a key industry. Imagine the vast eneormous recurring losses which every
trade and industry in this country has to bear because of the higher ex-
change policy of the Government.. It is well known, Bir, that after the
alose of the war, when conditions had still been fluid, when there was a
clesr case for watchfulness, within six months of the Arinistice, Govern-
ment hurriedly appointed the Babington-Smith Committee : that Com-
mttee included only one Indian Member. It took evidence abroad -in
England and recommended the ratio of 2s. gold for the rupee. It was a
packed Commiltee in the sense my Honourable friend Sir Campbell
Rhodes mentioned the other duy. If merely the existence of a majority
of Indiang meant packed Committees, then nll the Commissions and Com-
mittees that have been hitherto appointed by the Government have
been packed Committees in so far as there has always been a majority of
non-Indiane on those Committees and Commissions. By the way, Sir.
why should we not have a majority of Indians on a Committee which
concerns only the people of India, and merely to say that there should be
adequate, sufficient and effoctive representation means nothing whatever?
We¢ must elaim an sbsolute majority of Indians on this Committee. I
know that Government can still by appointing flunkevs and flatterers
defeat our object. After all, nominations on the Committee are still ‘n
the hands of the Government, and they can defeat our objeet by appoint-
ing all mannér of people whom they still possess in their armouries to
gilence the voice of this country, but still we must insist that the majority
of the members on this Committee shall be Indians.

Then, 8ir, I was referring to the 2s. ratio which the Babington-
Smith Cornhmittee accepted. On what? On the report of evidence taken
six thousand miles away, on the strength and in the face of the evidence
of the Indian witnesses to the contrary, they recommended the 2s.
ratio which the Government of India and the Secretary of State required.
It was » registration of the decree of the authorities, and although the
exchange at that time was 2s. 4d. sterling they began to enforce the new
ratio of 2. gold. Then cume into existence that policy of selling reverse
councils which will for ever remain a blot on the Government of India's
management of our finances. It led to the dissipation of the sterling
reserves of this country in England which were accumulated at Rs. 15 io
the sovereign. These reserves were sold at Iis. 7, Rs. 7-8-0 and Rs. 8, to
the sterling, so that on cvery £ storling we lost as much as Rs. 6, Rs. 7
or Rs. 8, IReverse Councils were sold to the extent of 55 millions involv-
ing a loss of about 40 crores to the sterling reserves of this country, and
that too for the mad gamble of maintaining the high rate of 2s. gold.
Again, ve a writer in the Times of Indin stated—the Times of India is not a
paper which will unnecessarilv come down upon Government unlesg it
feela convinced that the Government nre absolutely wrong,—the Times of
India stated that no tyro in econom'es or finance would have dared o
enforce the rate of 2s. gold unless he was forced to do so from the secret
conclave of Whitehall. Theee are the words of the Times of India. A
sacret conelave at Whitehall which forces a 2s. gold rate on this country ;
and Government in their endeavour to cnforce that policy put this country
to a loss of about 40 crores only on the Reverse Councils. It has further
meant sn enormous loss to trade in this country snd' it has been followed
by an immense social and ecomomic distress in the country which atilk

D2
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continues as a result of an effort to maintain the exchange at a higher level.
The inimense crores that have been loet will never be known. 8ir, it is
high time that we did not leave the management of our currency in the
hands of the Government which have so theroughly mismanaged affairs io
the detriment of this country involving the country in losses of crores upon
croreg, dislocating the money market, strangling the trade, and making the
producer lose heavily. I challenge anybody to deny that under the present
policy the producer loses Rs. 43 crores a year.

Sir, this country is entitled to a sound monetary system, and once that
system is established, it is entitled further to see that the legal relations
which arose under that system are protected by Government, and that
these legal relutions are regarded as sacred and inviolable as uny other
law of the land. But the ls. 4d. ratio which was the legal ratio, which
the Government were bound to protect, under which our industries were
organized, under which our borrowings were taking place, under which
the poor peasant and the agriculturist was borrowing at a high rate of
interest from the sowkars was torn to pieces, and a higher ratio was «t
once established without caring for the position of the debfors, or of the
position of the industries, or of the position of the trade. Why? Because
the Government could hpve a saving of a few crores on home charges,
and becnuse the imports to India could be stimulated, But, Sir, the
home charges, after all, come to only 8 to 4 crores and it is & concealed
method of taxation. The 8 or 4 crores do not drop from the heavens.
They do not come out of the coffers of the Government, but they are ob-
tained only when the agriculturist is made to suffer a loss of 43 crores.
The 4 crores of saving which is effected at a loss of 48 crores to this country
is not a businesslike proposition, and this country is not interested in
allowing the Government to have such a secret manner of taxation which
really leads to immense losses far greater than the savings which the Gov-
ernment can effect on remittances to England.

Then, Sir, if the rise in exchange would lead to the stability of prices,
why does not my Honourable friend the Finance Member begin to raise
the exchange higher and higher till we can get everything for nothing?
Let him raise the exchange to a tremendously high level so that we may
get cverything for nothing. 1f that is in the inverests of the consumer,
why does he not do it? If he does not do i, it is because he knows thet it
will break down. On the other hand, what we temporarily want is nét
to reduce the exchange as low as possible, but to restore it to its original
level, to its legally established ratio, which was so rudely disturbed, so
wantonly dislocated, five years ago, in order that other interests than Indian
might be protected. Sir. this problem to-day is of the greatest importance
to this country. FEvery day gone means so much injury to the interests
of this country, and therefore the immediate appointment of this Commit-
tee is absolutely necessary.

Mv Honourable friend Sir Campbell Rhodes asked the other day that
if Indians are placed in a majority on the Committee, what would happen
to the Bengal Chamber of Commerce, to the Associated Chamber of
Commerce and to the Exchange Banks. He also asked what would
hapren to the representatives of the Imperial Bank. Now, Bir, the
gentleman who represents the Exchange Banks is very often a Member cf
the Bengal Chamber of Commerce, and this representative of the Bengal
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Chamber of Commerce is very often again a Member of the Associated
Chambers of Commerce, and he is the same -individual under various
guises and disguises, for the same individual may be the Member of the
Exchange Banks, the Bengal Chamber of Commerce and the Associated
Chambers of Commerce. So after all it is not necessary that these bodies
should have tripple or fourfold representation. One representative of the
Exchange Banks ein very well represent both the Bengal Chamber of
Commerce, and the Associated Chambers of Commerce, in fact he ought
to represent, he must represent, all these associations, and if there is gomng
to be an honest representation in this matter, one representative ought to
suffice for all these associations and they cannot ask for more. For that
reason, Sir, we must have an Indian majority. There will of course be
experts from England who will represent Imperial interests, but 1 do not
see why any other question except that of the question of the interest of
India should enter into this matter. Other parts of the Empire do not
eare to consult the Government of England. South Africa does not even
care to consult the Colonial Office. It does not eare two brass buttons
whether and when the Cabinet in England is going to return to the gold
standerd. It simply invites two eminent financiers, one from the
Netherlands and the other from America, Dr. Vissering and Professor
Kamerar and on their advice it has decided to return to a gold
standard from June next whether the Government of England does or not.
Why? Because the Government there watches and is concerned only
about the interests of that country. The Government of India have, as
the Timee of Ind'a points out, to act under the mandates of secret con-
elaves at Whitehall. Sir, a man who gives short weight and measure .s
treated as a criminal. A forger if convicted is sentenced to 7 years’
jail. A deliberate policy of higher exchange is not to be easily distinguished
from the practices of a man who deals short weight and measure. The
man who in the stress of economic distress gives short measure goes to jail
for five years. The Government of this country have given short measure
for the last five years and have practised fraud on the producer. They
are still practising it. And some people who are responsible for the
policy—I do not blame Sir Malecolm Hailey personally; he is a very ami-
sble gentleman. In fact, there is no- Member of this House who did not
know him only to love him, and I am very sorry not to have him here.
But such is the irony of fate that the forger goes to jail for years while the
Finance Member under whose regime immense crores were lost finds him-
self on the gadi of the Punjab Government.

Mr. W. 8. J. Willson (Associated Chambere .of Commerce: Nominated
Non-official): Is not that a kind of penal servitude?

Mr. President: I must ask the Honourable Member now to hﬂn% his
remarks to a close. .

Mr. Jamnadas M. Mehta: I will do so, Sir. Then, Sir, I have only one
more point to add; in spite of the Resolution sbout a gold standard being
defeated, I say, as the Finance Member himgelf has admitted, it does
not follow that the Committee will be precluded from considering the
question of the gold standard for this country. The gold standard is under
the present circumstances the only proper standard. The gold exchange
standard is, I agree, -theoretically more scientific. I am ready to agree
that the gold exchange standard is more scientific and more perfect, and
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when eduecation in the world has become general, when enlightenment
has been universal, when Governments can be trusted by their subjects,
when the League of Nations has become a more powerful lever for peace
and goodwill, then I think the gold exchange standard can be kept not
only in this country but all over the world. But to-dgy the gold exchange
standard is neither proof against knaves nor against fools. It is neither a
fool-proof standard nor a knave-proof standard. And the people of this
country do not want that they should be under a standard which can be
manipulated by the Government. Not only in thie country. It has been
manipulated everywhere, wherever Governments require more money
than they are legitimately entitled to. We do not therefore want to
be ohained down to if we can help it. I say, Sir, that we are free to
raise that question of the gold standard when the Committee meets. 1
further say that-the Bills of Sir Purshotamdnas stand quite apart from
this committee of inquiry; that we will still consider it our duty to support
them. And that we will not be precluded by this Resolution from support-
ing them. With these words, Bir, I beg to oppose the amendment of my
friend Diwan Ramachandra Rao; there is little or no difference between the
Government policy and his amendment. If that is the position, why have
any Resolution at all? Let us say we are satisfied with the Government’s
explanation, No Resolution. Go home. This is not moderation; this

is not sobriety. I cannot distinguish this kind of moderation and sobriety
from madness and senility. I have doffe.

The Honourable 8ir Basil Blackett; Sir, this is not moderation and this
iz no'. subriety, and it is time we got back to the Resolution. Mr. Jumnadasa
Mehta is a licenced libertine, but some ¢f the thinga that he has said about
ather people are, 1 think, even inside this House, a little bit ste mger than
he would regard himself as justified in saying if his very eloquent gifts
did dot sometimes earry him away. 1 found it difficult to discover in the
course of Mr. Jamnadas Mehta's speech just whether he was opposing or
voting for or against the Resolution which is now before us. The whols
of his speech was devoted to an argument that no committee of inquirv
of any sort is required because 1s. 4d: is the only possible rate and it ought
to be introduced at once. I despair of succceding in persuading Mr
Jamnadas Mehta that there is something to be said on the other side.
Until the day comes when Mr. Jamnadas Mehta ceases to be suspicious of
Government, I think that the effort in open Assembly to persuade him
would be largely wasted, but I should be very glad indeed to have the
opportunity of discussing with him in private—and with some of the other
Honourable Members who have spoken—some of the immensely interesting
subjects that have been raised in the course of this debate. I do not desire
to prolong the debate now. I know that the House is very keen to get
shead and to deal with some of the other Resolutions that arec coming
on. My Honourable colleagues are straining at the leash in order to discuss
other subjects. Even their interest in the subject of currcncy has not
persuaded them to remain here and they have gome out to prepare them-
selves. So that I do not want to delay the House much longer on this
particular Resolution. Let me, however, now deal with the amendment
proposed by Mr. Ramachandra Rao. First of all, in regard to the word
‘* immediately "', for this word he proposes to substitute ‘‘ without any
avoidable delay ''. T recognise the very strong view held in many quarters
of this House about the urgency of the appointment of a committes, but I
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should be deceiving the House if, in accepting the amendment ** without
any avoidable delay '’ for the word ‘‘ immediutely "', as I am prepared
to do, I were in any way to suggest that the Government of India are pre-
pared to go beyond what was stated very clearly by His Excellency the
Viceroy in the speech that he delivered here &t the opening of the Session
as regards the date pn which thig could be established. 1.do not want to
mislead the House or to leave any room for differences of opinion. The
Government of India are prepared to accept the Resolution as thus amended
in regard to the words ‘' without any avoidable delay '’ if it is understocd
that they are not themselves thereby committing themselves to anything
beyond what was definitely stated by His Excellency in the speech that he
made the other day. At the same time, the Government of India recognise
the view that is held in the House by a great many of those who have
‘sgoken that that is not as early as the majority in this House might desire for
the appointment of the Committee. As regards the other words the Gov
ernment of India are prepared to accept the amendment as it stands, that
is, in place of the words ‘‘ a majority of Indian non-officials and an Indian
‘Chairman ’* the words ‘* an effective and adequate representation of Indian
interests '’. Mr. Jamnadas Mehta provided me with what I think is the
very best argument that has been produced thus far for the amendment
proposed by Diwan Behadur Ramachandra Rao. He pointed out that in
South Africa they have recently had a Committee to consider the question
of South African currency and they have not g single South African.

Mr. Jamnadas M. Mehta: Nor any one from England.

The Honourable Sir Basil Blackett: They did not have any one from
‘England . . . . :

H?r. Jamnadas M. Mehta: Will you promise not to have any English-
man '

The Honourable Sir Basil Blackett: I happen to know, though Mr.
Jamnadas Mehta does not know it, that the two members who were
appointed were originally not the first and only choice of the South African
‘Government and two first chosen, one of whom was the late Mr. E. 8.
Montsgu, were both Englishmen. The Government of India are there-
fore prepared to accept the Resolution as thus amended, provided that it s
clearly understood that in doing so they are not committing themselves
beyond what the words say, namely, that there should be a Committee to
inquire into the currency system of India with an effective and adequate
representation of Indian interests to be appointed without any avoidable
-delay. I have said over and over again, and even in the face of Mr. Jamnadas
Mehta I repeat, that the Government of India will be concerned, in consider-
ing this question, solely with interests of India; the interests of India alone
are the interests which must determine India's currency policy. But that
«currency policy depends not entirely on internal conditions in India. Two
quite separate things have to be considered, internal conditions and world
conditions. The Committee will consider what is the best currency poliey
in the interests of India in the light of Indian internal conditions and world
conditions, and for the purpose of doing that, obviously an authoritative
committee is required,—a committee that can duly take into account all
the considerations. I hope that the House will be able to agree to this
concordat between the slightly varying views that are held in different
quarters of this House and pass this amendment unanimously.
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Mr. V. J. Patel (Bombay City: Non-Mubammadan Urhan): Before 1
address myself to the Resolution I should like to congratulate my Honour-
able friend, Mr. Jamnadas Mehta, on the excellent manner in which he
presented his case. I am in entire agreement with the view point present-
ed by him, and I may say at once that 1 am opposed to the amendment
moved by my Honourable friend, Diwan Bahadur Ramachandra Rao. There
is no question after what Mr. Jamnadas Mehta hus s#id that therc should
be & Committee appointed immediately. 1 was waiting to hear the Honour-
able Sir Basil Blackett reply to one very important argument advanced by
Mr. Jamnadas Mehta. Of course, Sir Basil Blackett wants Mr. Jamnadas
Mehta to see him in private and hear from him all the explanations with
regard to the various points made by him; but this House will not have the-
opportunity of being wiser by those arguments which might be advanced
by Sir Basil Blackett to Mr. Jamnadas Mehta privately. But there is one
argument which the Honourable the Finance Mcémber should have met
openly on the floor of the House. That argument is this, Mr. Jamnadas.
Mehta eaid that Government were waiting to see if the exchange can be stab-
ilised at 1s. 84. and that therefore they were not willing to sppoint a Com-
mittee immediately. If that is the intention of Government, then of course a
case has been made out for the immediate appointment of a Comimittee.
We do not want Government to manipulate matters in such a way that the
Committee would have no alternative but to find that the exchange should
stand at 1s. 6d. A definite, deliberate charge has been made against Gov-
ernment that their intention in delaying the appointment of a Committee is
to create conditions under which the Committee can have no alternative but
to find that the ratio must stand at 1s. 6d. If that is so, then this Assem-
bly must press with all its wigour the appointment of a Committee imme-
giately. As I said, I was waiting to hear the Honourable Sir Basil
Blackett reply to that charge, but unfortunately I was disappointed.

Now, coming to the Resolution ilself, it wants three things; the appoint.
ment of a committee immediately, a majority of non-official Indians on it,
and an Indian Chairman. Government are willing to appoint a Committee,.
but they are not willing to appoint it immediately, and the words proposed
by my Honourable friend, Diwan Bahadur Ramachandta Rao, are accepted
by Government according to their own interpretation. I do not know what
the interpretation of my Honourable friend, Diwan Bahadur Ramachandra
Rao, of those words is, but Government have their own interpretation end
they ask the House to accept that interpretation as Government are not
willing to raise any hopes in the mind of the Assembly that they are going:
to appoint a committee very soon. The speech made by His Excellency
the Viceroy the other day is there and Government are prepared to sbide by
it and appoint a committee in due time in accordance with that speech.
So Government are not going to shift from the position thev have taken up
in this respect in regard to time. I do not know what my Honourabla
friend, Diwan Bsahadur Ramachandra Rao, means by saying ‘‘ without
any avoidable delay '*. But Government have put their own interpreta-
tion, and, if this amendment is now passed by the Assembly, that interpre-
tation stands and Government will be free to appojnt a committee any time
within the course of twelve months as stated by His Excellency the Vicerov
in this Chamber the other day. Something has been said about moderation.
T should like to say that moderation has run amok in thia ease: it is nothing
else. His Fxcellency the Viceroy made the statement in open Council the
other day. The Honourable Sir Basil Blackett made a similar statement to-
day emphasising the statement of His Excellency and my Honourable friend.
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Diwan Bahadur Ramachandra Rao now comes forward, though in different
words, with the same proposal. I do not know what is the necessity of
my Honourable friend, Mr. Raju’s Resolution at all under these circum-
stances? Let him withdraw the Resolution and Government will appoin
a committee at their own convenience with such men on it as they likei
Government have already stated so. Whether the amendment of my Honour-
able friend, Diwan Bahadur Ramachandra Rao, is carried or not, the posi-
tion of Government is quite clear. They will act in the matter as they have
already outlined; there is no necessity of this Resolution at all because
Government have already stated their case that they are going to appoint
s committee in due course. Therefore, I submit that if we really want a
committee, and & committee immediately, in order not to allow Govern-
ment an opportunity to manipulate conditions under which the committec
would have to find the ratio at 1s. 6d., then it is absolutely necessary that
we must carry the Resolution of my Honourable friend, Mr. Raju.

Now, with regard to a non-official Indian majority, we know, we have
heard something about the Babington-Smith Committce. We had only
one Indian, Sir Dadiba Dalal, on it and he stuck to his guns. He expressed
the Indian public opinion and wrote a separate minute of dissent stating
that the ratio should be 1s. 4d. If at that time the Committee had had a
majority of Indians, then the view point of the Indian public would have
been effectively represented and the report would have been quite different.
All these manipulations in the currency during the lust 5 or 8 years would
have been impossible and the country would have saved crores of rupees,
as Mr. Jamnadas Mehta has very rightly pointed out. Therefore it is

1p necessary now to take care to see that any committee which is

appointed to examine the question of exchange and currency
ghould have on it a majority of Indians. Of course there are Indians and
Indiemns, and so long as Government are whet they are and not respcn-
gible to the people, they will appoint such Indians as will play into their
hands and register their decrees. That cannot be helped. But there
are Dadiba Dalals sometimes. There is absolutely no reason why after
the experience we have had in the past of such committees we should not
demand an Indian majority on this committce. Without an Indian majority
on this committee, the committee will be nbsolutely futile because we have
already expressed our suspicion against Government that they want to
manipulate this currency. They want to stabilise exchange at 1s. 6d. and
it is for that purpose that they are biding their tir.e and they want to appoint
a committee sometime within the course nf 12 months and not immediately,
and with this suspicion against Government on the part of the Indian public,.
it is absolutely essential that the personnel of the committee should be-
such as will be above suspicion. The personnel should be 8o independent that
they would not carry out the dietates of the Government because we have
that fear that Government would like thaf the exchange should stand at
1s. 6d. and that the finding of the committee should be to that effect. If
wo have a committee with non-Indians on it in a majority, then that com-
mittee will justly register the decrees of the exccutive. That being so, it
is absolutelv necessarv, in view of past experience and in view of the sus-
picions we have had against the Government in this matter, that we should
demand that there should be a majority of non-official Tndians on this
committee. And if there is a non-official Tndian majority on the committee
it follows as a matter of ecourse that the Chairman should alse be an Indian.
On these three points we are verv strong and I hope that my Honournhle.
friend Diwan Bahadur Ramachandra Rao will not'be tempted by the offer,
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& very good offer indeed, made on behalf of Government by Sir Basil
Blackett and will see his way to withdraw his amendment in view of the
-arguments advised by my friend, Mr. Jamnadas Mehta.

Now, B8ir, with regard to the Resolution* itself moved by
my friend Mr. Raju, 1 may say at once that HKis idea is to
have a committee to examine the whole question of exchange
and currency in the light of the experience gained since the date
of the publication of the Babington-Smith Committee's report. What
is the experience we have gained? My friend interjects and says that it
15 8 loss of 85 crores. That is quite true and 1 will just eay a few words on
that point. The report wae made fixing the ratio at 2s. gold to the rupee
at the end of the year 1919 and Covernment proceeded to uive effect to
the recommendations of that report iinmediately. They wantsd to enforce
the recommendations of that report und they devised all sorts of methods
for that purpose. They were determined to keep the ratio at 2s. gold us
recommended by the committee. That ratio was based . yld but tho
exchange rate quoted was in terms of sterling because there was no fro-
market for gold in England. Further, the sterling market was steadily
-depreciating as can be seen from the sterling dollar exchanyge rate quoted
and therefore Government had to give 2s. 6d., 2s. 7d. and even to the
-extant of 2s. 11d. in sterling for a rupee worth 2s. in gold. This went
-on for months and months with the result that the moncy market was
thoroughly demoralised, lots of people began to gamble in these lleverse
Councils and several people made fortunes in the course of a few weeks.
But Government could not effectively keep the ratio at 2s. gold. The
market would not support them and Government went on with their policy
of selling Reverse Councils. They were persistent. They were determin-
-ed to keep the ratio at 2s. gold and they went on spending India’s sterling
resources till the loss amounted to B85 crores as my friend, Mr. Raju, just
mentioned to me. Ultimately they found that it was absolut-'v impossible
to keep the ratio st 2s. gold as they wunted to do, and therefore they gave
up that mad policy of selling sterling; but the result was that trade was
thoroughly demoralised. The money market was strangled and the currency
of the country was discredited in the eyes of the whole world. If only. w
portion of so many crores wasted had been spent in stabilising the exchange
at 1s. 4d. ull these things would not have happened. Thuy could easilvy
have done so. India would have been saved crores of rupe-s if they had
only spent a portion of these 85 crores in stabilising exchange at 1s. 4d.
But they did not do it. All this memipulation could be prevented only
by a gold standard. It is because there is a gold cxchange etandard that
it has been possible for the authorities to manipulate currency in the way
they have done for the last five years, and therefore it is ‘that Ind'a
demands gold standard. My friend Sir DBasil Blackelh says that
Mr. Jamnadas Mehta has not made out a case for & committee
because he is for a 1s. 4d. ratio and therefore there is no neces-
sity for the appointment of a committee according to him. No.
Mr. Jaminnedss Mehta does not want that the exchange should be
1s. 4d. He wants a gold standard. He supports the appointment
of a committee because that committee is to inquire into the question
whether a gold standsrd should be established in India or not. Mr. Jamnadas
Mehta agrees to the appointment of the committee because that committee

i3 to be empowered to go into the various questions of the establishment
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of s gold standard, the locstion of the reserve and like questions affecting
the currency. 1t is wrong to say that Mr. Jamnadas Mechta has not made
out a case for the appointment of a committee. Now this manipulation
is not the only evil of this gold exchange standard. The Secretary of
State is keeping large reserves in the gold standard and paper currency
reserves in Kngland. BSo long as this gold exchange standard exists he
will have the excuse of keeping the reserves there. These reserves, it
wilf be remembered, amount jointly to about. 60 million pounds, and had it
not been for the devaluation according to the fictitious ratio of 2s. gold, this
amount would have been much more to-day. But the Secretary of State
keeps these reserves in England on the ground that in the case of an adverse
balance ‘he would have to pay money there on behslf of India and there-
fore it is necessary according to him to keep these reserves there. But
if you exsmine the facts you will find that no more flimsy excuse for such
a grievous wrong was ever given. As a matter of fact the balance of trade
has always been in favour of India. 1t is only once in a decade that the
balance of trade is against India. It is England -and other countries of the
world which have to pay to India almost every year regularly, and there-
fore, if anything, a case has been made out for keeping their reserves in
India rather than for keeping ours in England. So these are some of the
evils of the gold exchange standard, and therefore 1t is necessary to examine
the whole currency question. My friend Sir Basil Blackett says he is
opposed to the gold standard, but that it is possible to improve tho gold
exchange standard. I shall be very glad if he can show to the Committee
some wuy by which this gold oxchange stemdsrd can be so improved as to
prevent once and for all the Government from manipulating it as it suits
their purpose. In fact that Chamberlain Committee in 1918 in their report
stated thut although the gold exchange standerd was a manuged system, it
was not managed in the sense that the Government could manipulate it
for their own ends. But the expcrience of the last five years has shown
us that it is possible under the gold exchange standard. for the Government
to manipulate the currency for their own ends. As we have found that this
prophecy of .the Chamberlain Committee has proved to be false, let us see
now if, as Sir Basil Blackett says, it is possible to improve this gold exchange
standard. Other questions also will be considered by this committee. The
question of establishing the gold standard will also be considered; the
question of the location of the reserves will also be considered; the ques-
tion of starting a State Bank and of handing over the management of
currency to it will also be considered. These are the various questions for
the consideration of that committee, and therefore it is absolutely necessary
that the committee should be appointed immediately and, in order that no
suspicion might attach to the Government and that no suspicion might
attach to the findings of that committee, it should consist, as my friend
Mr. Raju has rightly asked, of a majority of Indians with an Indian Chair-
man. And I say no time should be lost in appointing a committee of that
character. T once again appeal to my friend Diwan Bahadur Ramachandra
Rao to allow this Resolution of Mr. Raju to pass and then leave the Gov-
ernment to do what they like. :

Mr. M. A. Jinnah (Bombay Citv: Muhammadan Urban): Sir, I had
no desire to take part in this debate because I do not claim to understand
the intricacies of the questions which are involved in this Resolution, but
having regard to the amendment which has been moved bv mv Honour-
able friend Diwan Bahadur Ramachandra Rao, I thought T might make
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the position clear. Now, Sir, with regard to that amendment there are-
two points involved. First, instead of the word ‘‘immediately’’  the
words"'wlt.hout svoidable delay’’ are substituted. Secondly, instend of
‘s majority of non-officials being mppointed on this Committee’’ we have
‘““adequate and effective Indian representation on this proposed Com-
mittee'’. I was glad to hear from Sir Basil Blackett that he was willing
to accept that smendment. But I was somewhat puzzled when I hdard
his commentary or his reservation on it. While he accepted the amend-
ment, I fail to understand what were the exact implications of the reser-
vation that he made. Does he mean that the Government have already
decided that they will not appoint this Committee uritil the end of the
year? Does he mean that the Government have already fixed any period
on which auspicious day this Committee will be appointed? What did he-
mean then when he said that he wanted to' mske it clear that
the statement made in the speech of His Exccllency the Viceroy
is final? I take it that, when this House passes a Resolution
which is accepted by the GGovernment that o Committee should be
appointed without any delay, if Government have got any justification for
delaying its appointment it means that, if it is delayed, the Government
will account to this House as to why they delayed. (A votce: ** When?"y
When! And supposing you say ‘‘immedintely’’ and the Government find
that it is impossible to appoint a Committec immediately, when  they
explain that to you. . . . (Mr. V. J. Patel: ‘“Therefore take what they
give.”’) Therefore let us have some common sense in the matter. (A4
voice: ‘*What is common sense?'’) Common sense is this, that when yow
say ‘‘immediately’’ that means the Government must appoint a com-
mittee to-morrow or within a week. But if you say to the Government
that you must appoint this Committee without avoidable delay then I say
that, if the Government accept that position, they will have to justify any
delay there may be in appointing the Committee. (A voice: ‘' That was
their position from the beginning.'") I beg vour pardon, that was not their
position from the beginning. That is why T quarrelled with the commen-
tary or reservation of Sir Basil Blackett. What is the meaning of that
reservation? That is what I want to understand before I vote. If that
reservation means nothing bevond the terms of the amendment then say
80. Do you accept that or do you not? If you accept it, I ask Sir Basil
Blackett not to complicate it by any further commentary or reservation,
and I expect the Government then to say that, unless they have got some
serious reasons, some real difficulty in their way which prevents them from
#ppointing this Committee, they will appoint it as soon as possible. 1£
that is your intention and if vou mnke that clear, Sir, I have no hesita-
tlon in supporting the amendment of Diwan Bahadur Ramachandra Rao.

Now, Bir, with regard to the other point about a majority of Indians, T
think mv Honourable friend Mr. Patel answered his own arguments. He
said, ‘““Appoint a majority of Indians.”” T %know, Sir, the only one com-
mittee én which I ever had the good or bad fortune to serve consisted of &
manijoritv of Tndians and I know that we were reduced to a minority. I
could understand the Honourable Member insisting not only upon a majo-
ritv of Indiang, but that those Tndians should be elected by us. That ¥
could understand. But what does Mr. Patel say? He says: ‘“Ycu ap-
point, but they srhould be Indians.”” Verv well, and he himself answered
that question. There are Indians and Indians he said. Then you might
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appoint some Indians who will probably agree with you and register your
decree. Then what is the good of it? (A voice: ''Safer Europesns.’’) No,
no. Well, I will put 1t bluntly. According to your argument, your
neck is in the hands of Government. Very well, 1 will at least say this, °
“‘Give us an adequate and effective representation.’’ I think that is the
object of the Mover, and it is fairer and more reasonable than to fight over
words the meaning of which, the effect of which, ig useless. I there-
fore, Sir, strongly support the amendment of my Honourable friend, Diwan
Bahadur Ramachandra Reo, and I understand Sir Basil Blackett cannof
mean anything else than what the amendment itself says (Mr. V. J.
Patel: '* He has already stated what he means.”’)

The Honourable Sir Basil Blackett: Sir, I may intervene in responsc
to the appeal that has been made by Mr. Jinnuh, 1 should like to explain
the difference bétween us. The words ‘‘without any avoidable delay'’ are,
I take it, moved by the Mover of this amendment in the sense that he
and the majority of those who support him, including Mr. Patel and Mr.
Jamnadas Mehta even, are of opinion that it is desirable that this Com-
mittee should be appointed immediately. DBut in order to meet the diffi--
culty that they know the Government are in, they alter the word ‘‘imme-
diately'’ to the words ‘‘without any avoidable delay.”’ The Government
are anxious not to be misunderstood or to lay themselves open to any charge
-of breach of faith. I thought it necessary therefore to explain that I am
not in a position to promise on behalf of the Government that any advance
will be made on the position as stated by His Excellency in regard to the
sppointment of a Committee probably within a period of 12 months. T
recognize that the House regards that as insufficient. But I, on behalf of
the Government, am not in n position to make any promise that there will
be an advance on that. If that is understood, I think that we are both
prepared to agree in the meaning of the word.

Diwan Bahadur M. Ramachandra Rao: After the statement made by
Sir Basil Blackett that he is not in a position to alter in sny respect the
position indicated by His Excellency s speech, there is no use, Bir, in
pressing my amendment in this House.

The Honourable Sir Basil Blackett: "I am not in a position to pro-
mise, '’ I said.

Diwan Bahadur M. Ramachandra Rao: Fven when promises are made,
we find it cxtremely difficult to keep the Government to their promises.
But without any definite statement in this House bv Sir Basil Blackett
as to the time when this committee will be appointed, there is no object
in my pressing my amendment,

The amendment was, by leave of the Assembly, withdrawn.

Mr. President: The question is that the.following Resolution be adopt-
ed, namely:

“ That this Assembly recommends to the Governor General in Council that a
Committee with a majority of Indian non-officials on it, and with an Indian chairman,
be immediately appointad to examine the whole question of exchange and currency
in the light of the experience gained since the date of the publication of the Babington-
‘Smith Report, and to make recommendations as to the bhest policy to be pursued to
secure a system of currency and exchange best suited to the interests of India.’’
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The Assembly divided*.

AYES—52.

Abdul Kanm, Khwaja.
Abhyankar, Mr, M. V.
Abul Kasem, Maulvi.
Acharya, Mr. M. K.
Aiyangar, Mr. K. Rama.
. Abmuzzaman Chowdhry, Mr.
Aney, Mr, 8

Chetty, Mr. R." K. Shanmukham.
Dalal, SBardar B. A

Das, 'Mr. B.

Duni Chand, Lala.

Dutt, Mr. Amar Nath.

Ghon, Mr 8 O

Goswami, Mr. T. 4.

Gour, Sir Hari Bingh.

Gulab Singh Sardar.

Hans Raj, Lala. )
Iyengar, Mr. A. Rangaswami.
Jeelani, Haji 8. A, K _

Jinnah, Mr. M. A.

Joshi, Mr. N. M.

Kasburbﬁni TLalbhai, Mr.

Kelkar, N. C

Mehta, Mr " Jamnadas M.
Misra, Pandit Shambhu Dayal
Misrs, Pandit Harkaran Nath.
Murtuza Bahib Bahadur, Maulvi

Bayad.

NOEBS—38.

Abdul Mumin, Khan  Bahadur
Muhammad. . )

Abdul Qaiyum, Nawab Bir Sahibrada.

Aiyer, Bir P. 8. Sivaswamy.

Ajab Khan, Captain.

Ashwaorth, Mr, E. H.

Bhore, Mr. J. W.

Bln,ckett Tho Honourable Sir Basil.

Bray. Mr. Denys.

Burdon, Mr. E.

Calvert, Mr, H.

Olarke, Sir Geofirey.

Clow, Mr A G,

Cocke, Mr. H. G.

Cosgrave, Mr. W. A.

Crawford, Colonel J. D.

Dnval, Mr. 'H' P.

Flsmmg, Mr. E. G.

Gidney. Lieut. Col H. A. J.

Graham, .

Hudaon. Mr. W F.

Innes, The Honourable Sir Charles.

The motion was adopted.

LEGISLATIVE ASBRMBLY.. ..

.. L9TTW Jan. 1925,

Mautalik, Sardar V. N.

Nambiyar, Mr, K. K.

Norain Daces, Mr.

Nehru, Dr. Kishenlal.

Nehru, Pandit Shamlal

Neogy, Mr. K. C.

P’al, Mr. Bipin Chlndrn.

Pntal Mr,

Piysre Lal, Lnla

Purshotamdas Thakurdas, 8ir.

Rajan Bakhsh Shsh, Khan Bahadur
Makhdnm Syeng

Ramachandra Rao, Diwan Bahadur M.

Rangachariar, Diwan Bahadur T. :

Ranga Iyer, Mr. C, 8.

Ray, Mr. Kumar Sankar,

'Roddl, Mr. B Venkataramana.

Sarfaraz  Hussain Khan, Khan
Bahadur.

Shafee, Maulvi Mohammad.

Bhams-uz-Zoha, Khan Bahadur M.

Bingh, Mr. Gaya Prasad.

Binha, Mr. Devaki Prcsad.

8inha, Kumar Ganganand.

Venkatapatirajiu, Mr, B. -

Whajihuddin, Haji.

Yakub, Mhulvi Muhammad.

Lindsay, Mr Dar

Makan,

McCa.llum. Mt J. L.

Mitra, The Honourable Bir Bhupendra

Nath.

Muddiman, The Honourable Sir
Alexander,

Muhammad Ismail, Khan Bahadur
Saiyid.

Naidu, Mr. M. C.

Rhodes, Sir Campbell,

Rushbrook- Wnlha.ms, Prof. L. F.

Bastri, Diwan Bahadur €. V.
Visvanatha.

Bim, Mr, G. G.

Bingh, Rai Bahadur 8. N,

Stanyon, Golonel 8ir Henry.

Svkes, E. F.

']unkmson, Mr. H.

Webb, Mr. M.

Willson, Mr. W. 8, J.

The Assembly then adjourned for Lunch till Twenty-Five Minutes to

Three of the Clock.



The Assembly re-assembled after Lunch at Twenty-Five Minutes to Three-
of the Clook, Mr. Deputy President in the Chair. '

RESOLUTION RE; GRIEVANCES OF THE SUBORDINATE -
EMPLOYEES OF THE INDIAN RAILWAYS.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): Bir, I beg to move the Resolution standing in my name which runs.
-as follows :—

“ This Assembly recommends to the Governor General in Council that he may he

pleased to take immediale steps to institute an inquiry into and ‘report on the
grievances of the subordinate employees of the Indian Railways with special reference-

to : -

(1) the rates of wages, methods of payment and deductions.by fines;

(2) ‘hours of work and holidays;

(3) provision for old age, leave, gratuity, provident fund, medical relief, etc.;

(4) opportunities for promotion to higher grades;

(5) housing accommodation ;

(6) unequal treatment regarding the conditions of service hased on racial grounds:

(7) unfair retrenchment ;

(B) recognition of Railwaymen's Unions by the Railway Agents;
and further that the above inquiry should be conducted by s Committee consisting of
five members to be elected by the Legislative Assembly, three representatives of the
Railway emploxem to be appointed by their organisations and thres members to be
appointed by the Government of India, one of whom to be the Chairman.”
Before 1 onter into any oxplanation of the Resolution I have just read I
desire to make a preliminary statement. The fact that I gent notice of this
Resolution and tacked along with it an alternative Resolution relating to
postal grievances; the further fact that in announcing the result of the ballot
the mlternstive was also put in—this seems to have misled a good many
people to think that it was in my option to choose which of the Resolutiona
1 should move. In consequence I was flooded with telegrams from postal
associations all over the country asking me to give preference to their Reso-
lution. Under the rules even if I had the inclination it was not in my
power to go against the order of the ballot; and therefore I have had to
assure the postal employecs that they have my fullest sympathy and the
fullest sympathy of a great many members of the Assembly; but that they
must wait a little longer, and that if possible we shall give them our atten-
tion at as early a date as we mossibly can.

I now mass on, Sir, to the Resolution itself; and here again I desire
to statc that the drafting of the Resolution is not mine. Well, that does
not seriously matter. If T had drafted it I might have made it—at any
rate in my opinion—slightly better than it is. At least I should have
eliminated all the indefinite articles which are used in the wrong places.
However, I repeat the wording does not matter. In the subject-matter of
the Resolution I have been taking very great interest for some years and I
shall be really glad if T can be of any service by bringing to the notice of
this House the very pitiable condition which obtains among those who are
employed in the subordinate services of the railways. The recommendation
contained in the Resolution rests upon some general and as I consider indis-
putable facts. The servico rendered by the subordinate employees on rail-
ways is most invaluable, whether considered from the administrative or

(817)
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the national standpoint; and when we consider the hard work which they
perform and the efficiency with which through them the railway administra-
tion is carried on, we can make this equally indisputable mssertion that in
return for their hard work they are enti to adequate remuneration,
proper treatment, satisfactory service conditions and if possible a constitu-
tional tribunal to ensure all this from time to time, along with periodical
inquiries into the condition of these employees. If then it is & fact that
these men are rendering great service, are earning crores of rupees for the
State or the Companies concerned, and if we therefore are bound to ensure
proper treatment and working wages, living wages, for the men who do all
this hard werk, then we cannot but know with great concern that among
these men there is at the present moment widespread and, as I comsider
and hope to show, legitimate discontent with respect to the conditions in
‘which they sre at present placed. They have very many serious, tangible,
substantial grievances such as those that are enumerated in the sub-clauses
of my Resolution.

I will now, Sir, pass on very briefly to enumerate what I consider to be
the root causes of these grievances. In the first place there is the com-
mercial origin, character and standards of the Indian Railways. Almost
sll Indian railways have been started by private companies and some of
them are still owned by private companies; and the objective of all private
«wompanies naturally is perhaps best summed up in the words—maximum
profits for the company or the State, and for the employees concerned
‘minimum wages and maximum work. I am not here to dispute the eorrect-
ness or incorrectness, the rightness or wrongness, of these standards, but
there is the fact—that every company tries to get as much as possible out
of its employees und tries to give them as little as possible; and that is the
Cowmnmercial or Company way of looking at things. Therefore, even where
officers, and 1 have the pleasure of being acquainted with one or two officers
personally, who try to be sympathetic—even when they wish to be generous
to those under them, they find that the business organisation of which they
are practically the agents does not permit them to be as generous as they
would like to be. Owing to this commercial character of the railways, they
«desire to make as much profit as possible and therefore to pay as little
ag possible to their employees; and this very often stands in the weay of
adequate interest being taken in the employees.

(At this stage Mr. Deputy President vacated the Chair which was taken
by Mr. President.)

Here let me answer the question which some one has put to me—the
question of what is meant by the subordinate employees to whom I refer.
I am not using that term in any technical sense. I am not acquainted
with the technology of the Railway Department, and who exactly comes
within the superior and who within the subordinate categories. I really
do not know whom the Railway Department regards ns the subordinate
staff; but I am myself speaking of those who are not officers, of all those
whose ‘salaries are less than Rs. 800 or less than Rs, 400 per mensem, All
these T regard as subordinates and they cover practieally a very wide field.
The number of men who come into that rank ineluding outdoor workers,
indoor workers, clerical staff and so on and so forth, according to the cadre
list put in my hands, is something like 7 lakhs of men on whose behalf and
for whose sake I am now moving this Resolution. These subordinate
employees are under the thumb of the officers; and one of the main causes
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of the grievances that these employees legitimately feel consists in the
fact that the railway services draw into their ranks as officers not
probably the very best men. The best men go into the Government
or other services, and into more lucrative professions. If I muy be pardoned
for putting it in this way, those belonging to the class of boys known as
‘“bad boys '’ become recruited as officers in the railways; and naturally
when these boys grow older, though some of them may become and do
become very good men (I know there are many honourable exceptions),
the generality of them never quite get over their earlier natures, und
when they get into the railways they want to rule with their
fists, and try to put down all opposition to their wishes in a mechanical way.
This unfortunately is called ‘‘ the eapacity to rule ”. The man who is
more considerate und more cultured is very often put down as incapable of
controlling and ruling over workmen. This is one of the causes that lies
at the basis of the complaint of several people that they are badly treated.
But if in many cuases the officers have had low qualifications to start with,
the rank and file of the men for whom I am pleading to-day, are of course
very much worse from the point of view of education. They are therefore
unable to take care of themselves. They get into the railways in the lowest
grades and after working there for some years fhey find they have made a
mistake; they cannot get out after putting in five or ten years’ scrvice.
Further in the case of Indians, they are generally burdened with a family
by the time they get to Rs. 80 or Rs. 40, that is after some years’ service,
on which they have to supjport theinselves and their families. They find
they are unable to make both ends meet; their low educational qualification
and their middling status, if I may so put it, stand very much in the way
of their improving their lot.

Fourthly the raeial discrimination is a very old question. Here I bave
got a copy of the G. I. P. Railway Union Magazine, a very well edited
paper, containing a list of the grievances categorically set out: Leave rules
outstanding for 3 years, time-scale one year, working hourg for two vears,
education for three and a half years, medical for two years, free pass rules
for two years, racial bar for seventy years—this is un old legacy of the
East India Company; that is the fact. I know that many deplore it; we
all deplore it; at times attempts are made to lessen the rigour of the racial
bar, but its existence is a fact. The only place where its rigour is not
perhaps 80 much felt is my own happy, though sometimes called benighted,
Presidency. But in Northern India I find that practically an Indian has
to stop at the most at Re. 800; he cannot get to snything above that.
There is the G. I. P. classification into * A ’ class, ' B ' class and ‘(" class;
only white-skinned men can get into the ' A’ class. Here then is the
fact; and the theory that these are better men, with better qualifientions
and botter aptitude and better capacity is only invented to justify the
oxisting state of affairs, and does not justify the fact itself. This differentia-
tion is kent all along—in the matter of recruitment, training, pay, leave,
housing, gratuities, ete. These I consider, Bir, to be the general causes
of almost all the grievances of the subordinate railway employvees.

I now pass on—I am very anxious, Sir, to finish as quickly as possible—
to a word or two about the detailed grievances that are put down in this
list. Pay and promotion is perhaps the most important. I shall just give
one or two instances by way of illustration, and, as 1 say, I shall be very
brief. Here is a small statement which I happened to draw up in 1923
with respect to the South Indian Railwaymen, when I was a Vice-Prcsident
of one of their Unions; and although I know that some slight relief has been
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given since 1923 the facts have not materially changed. Here is the calcu-
lation I then made which in the main stands correct to-day. ‘' Of 3,000
and more out-door employées, 30 draw salaries ranging from Rs. 250 to
Rs. 400, about 100 draw from Rs. 150 to Rs. 250, and some 230 between
Rs. 90 and Rs. 150—total 844. The remaining 4,600 and odd draw below
Rs. 90 and may sgain be divided into two classes—those drawing above
Ris, 50 und those drawing below that figure. There are 700 or 800 in the
former eategory and over 8,800 in the latter, druwing below Rs. 50. It is
the lot of these 4,500 and odd men that is hard to think of. For almost
all of these are family men who have put in long service of at least 15
yeurs on the average. Here are u few instances taken at random. Therc
are 7 booking clerks in the Madras distriet on Rs. 86, the youngest of whom
has put in 20 years’ service; one has actually served 27 years; and he still
gets only Rs. 36. Again, there is a clerk in Chingleput who joined the
railway in 1894 and who after 28 years’ service gets only Rs. 41. Among
the clerks on Rs. 31 the youngest have put in 8 years; the vast majority
more than 10; while there are two who have put in 28, one 24, and one 29
vears. Among the station masters on Rs. 50, two have put in 81, one 38,
one 86 and one 89 years. Among the guards there are nine getting Rs. 88
after 5 to 10 years’ service and one drawing Rs. 81 who joined in February
1908.”” I do not wish to weary the House with any more details; it may
be said that the South Indian Railway is @ Company-managed railway and
must therefore be allowed to give its subordinates what salaries it likes,
But I will take another railway, the Eastern Bengal Railway, which is a
Statc railway. Here I find that an assistant station master geta only Rs. 40
and that is at least after five years’ service and he can rise to Rs. 170 at
the very maximum, unless somehow he happens to get-into some kind of
officers’ grade. The scales of pay for Indian station masters and assistant
station masters are as follows: .

Rs.
For Assistant Btation Masters, “ A" class . ' . . . 40to 76
”» » » ” “B” class . . . . . B0to 95
» » » » “CMclass . . . 100 to 120
For Station Masters, “ A" class N . ' . . Bb2to B0
» n w  “B” clas . . . . . B85 to120
“C” clags . . B « 180 to 170

In the Qudh and Rohilkhand Railway I find there are more divisions
still. 1 have perhaps heard a grent deal more of the Oudh and Rohilkhand
Railway during the past year that I have been here than of any other
Company. There too they have to begin at Rs. 40 and the maximum is
Rs. 290 so far as Indians are concerned, while Europeans and Anglo-
Indians can go up to Rs. 475 and Rs. 550. The Great Indian Peninsula
Railway has its own classification of employees. Europeans get Rs. 800
and above; Anglo-Indians between Rs. 120 and Rs. 300 and Indians bolow
Rs. 120; these arc calied A, B and C classes. The ‘A’ class draws the
most pay and is entitled to most privileges; those who draw the least
pay get the least things. I am here reminded of the old biblical saying that
“‘Unto him that hath more shall be given and from him that hath not,
even the little he hath shall be taken away''. 8o it is here. To them
that have not much, very few facilities are given; and to those that get
more pay, more and more facilities are given. I know that that biblical
saving was not intended to be used in that sense, however. This then will
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show, so far as pay and promotion are concerned, that these men who
earn small salaries are very hard put to make both ends meet. As for
the burden of work it is not the officers in the railway service, or any-
where else for that matter—it is not the top men that do the most work,
it ie the toiling men, the rank and file to whom we owe the good work in
every department. So it is also in the railways. It is the men that work
day and night with no holiday, no Saturday, no Sunday, working twelve
hours per day, whose conditions have to be considered. An attempt is
being made to bring down the twelve hours to eight—I do not know how
far it has been established in all railways; it is in fact one of the points
of grievance that the hours of work are not yet reduced reasonably. So
these men who work day and night and toil hard for 20, 25, and 30 years
rise to the magnificent salaries of Rs. 50, Rs. 70 and Rs. 120; I believe in
the South Indian Railway a station master gets Rs. 170 and perhaps in
the Oudh and Rohilkhand Railway, Rs. 200 after B0 years of service.

I hope, Sir, I have made out a cace from these instances. I have
got- here cartloads of representations. I do not think I shall be able to
read out to you cven the names of all the places from which I have got
these representations. I have got a lot of material here to show how
keenly the men feel the very low salaries they are getting.

I now pass on to the next item—provision for old age, leave, gratuity,
provident fund, medical relief, etc. And here the story is even sadder.
Not only do the men have to work for many long years, but at the end
what do they go home with? In many cases they are made to retire com-
pulsorily, or shall we say, dismissed? The department objects to the
word ‘‘dismissed’’ being used, they prefer to say that the services of the
man are dispensed with “'with & month's salary in lieu of notice.’”” But
whether the man is dismissed or whether his services are dispensed with,
the effect is the same. In this connection, Bir, I wish to refer to a case
which has been the subject of many interpellations in this House, I mean
the case of Mr. Naidu, who after 23 years’ meritorious service, found
himself one day with a notice that his services had been dispensed with
‘‘with a month's salary in lieu of notice.”” This man I eay had to go
away after 23 years’ meritorious service and think out what else he
could do to live on for the rest of his life. Now, Sir, I am sure such a
thing would not be tolerated anywhere else. Here is the case of a man,
mark you, who gave all his best life and all his time to railway work,
who gave 28 years to railway work, who received very high commendations
from all officers above him; and he has been sent away with a month’s
salary. Here is a small typed sheet put into my hands. I suppose it has
been put into the hands of several other Members also. This theet gives
the story of Mr. Naidu, and because in this House, as I said, many
Members have tried to raise interpellations and to obtain redress for Mr.
Naidu and because up to date their attempts have been of little avail,
thercfore it is perhaps worth while to read a line or two from this typed
sheet. ‘‘The case is of Mr. Naidu who after 28 years' meritorious service
rose to the position of a senior station master on the Oudh and Rohil-
khand Railway but alas, was one day packed out bag and baggage, * with
& month’s salary in lieu of notice ', and has since been refused his gratuitv
as well. What was Mr. Naidu's crime? In the course of his 23 years’
service, Mr. Naidu made many good friends, but also made some enemies.
One of these who rose from very low ranks in the Oudh and Rohilkhand
Railway service to the position of an officer hags managed somehow, by
means more foul than fair, to get most of theo higher officers under his

2
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influence, and has been able to have everything his own way on the Oudh
and Rohilkhand Railway. All those who purchased his good-will have got
fet appointments; those who dared to incur his ill-will have been summar-
ily got out. Mr. Naidu was one of the latter. He dared to bring a charge
of corruption against the Khan Babadur gentleman; after a confidential
departmental inquiry behind the back of Mr. Naidu, in which the Khan
Bahadur's tactics had full play, the charge was held to be false, and Mr.
Naidu was dismissed, or in the official language sent away ' with a
month's salary in lieu of notice . Mr, Naidu demanded an opportunity
openly to prove his case, but could get none. Interpellations in the
Assembly failed to secure any redress. Appeals to the Railway Board
and to the Viceroy alike have received no response. Mr. Naidu was
denied even his hard earned gratuity and has gone back a ruined old man
honmie,”” T was one of those, Sir, who put interpellations on this subject,
because Mr. Naidu is a Madrassi and indeed some of his people are my
voters. Mr. Naidu has gone back, as I said, s ruined man. Thi#"is a
vase which demands surely the sympathy of the higher officers, who were
responsible for sending away Mr. Naidu. Fven supposing he had made
a mistake, you have not only sent him away after 23 years
meritorious service, but you have doubly punished him by
denying him even his gratuity. Gratuity technically is supposed to be
given only as & matter of grace. We believe however that.gratuity is earn-
ed for service rendered and not that it is given as a matter of grace depend-
ent on the good-will of the immediate superiors. Anyhow, this is one of the
points whidgh the Committee will have to investigate. After all, Agents
generally endorse what the General Traffic Managers ssy, or what the
immediate superior of the sgfnieved party says. The question
whether gratuity is to be given only to people who have earned the good-
will of their immediate superiors, or whether it‘is to be given to all those
who render good service, is really n matter that should engage the
sttention of this Committee. In this present case, Sir, Mr. Naidu was
not only gent away after 23 years’ meritorious service, but he has been
denied his gratuity. What is he to do in his old age? I tried to see and
influence the Agent of the Oudh and Kohilkhand Railway but to no
purpose. 1 tried to see Mr. Hindley, but he will not receive me. The case
of Mr. Naidu is a most tragic instance, it is the case of a man who worked
hard for 23 years. Mr. Naidu conducted the operations of the railway
at the last Kumbha Mela in Hardwar; he received a very brilliant certificate
from the officers above him; and such a man has been dismissed from
service and has also been denied his gratuity. 1 do not know, Sir, how
many more cases there are of this description. Mr. Naidu has been lucky
to interest some of us in his case, though all our interest in Mr. Naidu has
not got him any bencfit. Bu’ how many thousands of cases there may
be of men absolutely unknown, who have been dismissed or sent away, who
cannot approach us and about whom we know nothing. This is a state of
affairs which, I trust, will appeal to the sympathetic heart of the Honour-
able Bir Charles Innee. :

3 pM.

Now, B8ir, I will pass on to another point, I mean the questiop of
retrenchment. Therc is a good deal of feeling about the manner in which
retrenchment, m effected in the railways. If it is desired to effect real
retrenchment in any department, it must be all round. I would like
to ask:—During the past three or four years since the retrenchment policy
was inaugurated, how many cases of officers have been seriously taken
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in hand. I mean how many officers have been retrenched? Haa there
been any reduction in the number of officers at all? After all, even if
200 low puaid men are sent away, the saving effected would not in most
cases be equal to the salary of even one highly paid officer. That is the
position. From what I have read, the worst cases would teem to be in
the (reat Indian Peninsula Railway, where low paid mnen are sent away
and top men are in too large numbers kept on. This is really inexplicable.
Of course, top men have great influence; it is they who formulate ‘‘the
fundamental rules’’ on which depend the well-being and prosperity not of
the Companies or State but of themselves. Under these fundamental
rules furlough is granted to the top men for 6, 8 or 14 months on half
pay and full pay. I have here some information in last week's Gazette
regarding two cases on the Eastern Bengal Railway. Two officers are
granted furlough, one for 3 monthe and the nther for 14 months; these rules
with regard to furlough are more in favour of the officers than of the low
paid men. An officer can take leave for 8 months and 14 months on
average pay; but if a poor Indian employee, or for that matter an Anglo-
Indian employce,—I do not think that the electors of my friend, Colonel
Gidney, are very much better off then their Indian compeers, in this
respect,—but if a poor Indian employee applies for a month's leave, I know
what is put on his leave application, ‘‘Leave granted—to be availed of
when available’’, but it is never made available. The leave never is
really granted, the exigencies of the service demand that the man should
stick to his post; but in the case of officers, the leave is always at hand.
The more service an officer puts in, the greater the amount of privilege
leave, the greater the passage money given to him; and we are all quite
familiar with such cases from the Lee Commission’s report.

Lastly, Sir, I will say a word or two about the question of recognition
of Railway Unions. I have noted the deplorable fact that in most of the
railwaye there are Unions but they are not recognised. Many of them,
of 8 or 5 years standing, even remain unrecognised. They are unrecognised.
Why ? Because the Unions will not work according as the officers want the
Unions to work. If the Unions are constituted in the way in which the
officers desire, thon of course it is all right with the Unions. The Great
Indian Peningula Railway staff Unionr are doing excellent work; they are
not recognised. The Eastern Bengal Railway had a Union in 1920. It
was recognised at first, but disaffiliated in 1924. The Qudh and Rohilkhand
Railway Unions were recognised at first but later on disaffiliated. The
Bombav, Baroda and Central India Railway Union is struggling for recogni-
tion. I cannot understand, Sir, what difficulty the railway Agents have
in the matter of recognising the Unions. On’ the other hand, T thould
have thought from the speeches made by big men interesting themselves in
the quostion thnt these big men were anxious that there should be well-
constituted Unions in the lines with which thev are connected. But, of
course, we are familiar with the attitude of some of them, we know how
there is a great deal of grand tuallk on the platform and little doing outside.
Thnt probably accounts for the general disinclination on the part of these
gentlemen to recognise the Unions. Of course, this is an old story. My
fiiend, Mr. Joshi, will probably talk about it at greater length, and
with. more knowledge, as to how these Unions are discouraged for fear of
strikes and so on and so on. And this is exactly one of their grievances.
A very major grievance indeed it is that Railway Unions do not get recogni-
tion. And another grievance, Sir, about which the men are very keen is
with regard to what is called the fines fund. These men are fined arbitrarllv,
They want to appeal but cannot. The fines are rpent arbitrarily for the
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smusements of the officers. The funds are spent not for the benefit of
those who contribute to them but for the benetit of those who do not.

Now, Sir, I hope 1 have established the following facts, namely: that
these railway men work hard. 'l'hat i¢ an indisputable fact. And it was
admitted by His Kxcellency the Viceroy the other day that there has been
a marked increase in the gross receipts of railways. And the marked
increase in these gross receipts were almost entirely due to the hard work
of these toiling men, plus of course, the supervision, 1 have no objection
to admitting that. But we owe the receipts mainly to the men who are
toiling in the ranks. Therefore they have a right to proper treatment.
And [ hope from the number of exmmnples 1 have cited, more examples are
not required—the House will see that there are widespread grievances and
that discontent is spreading fast among these people. 1t is to our interest
that these hard-working men wure content. It is to our interest that
they are kept well. We ought not to drive them into discontent,
because, if we do so drive them, we shall be harming our own interests.
1f thece three facts ure granted, Sir, the fact of their good work, their
right to proper treatment, and the existence of grievances, I trust that if
these things sre granted, the recommendation follows which this Resolution
makes; the reasonableness of the recommendation which it makes ought
to be admitted. 1 do not know on that grounds, if any,- there is going
to be any opposition to this. 1 cannot, of course, forestall those objections.
But possibly one or two that I can think of 1 propose to dnswer very
briefly before I sit down. Possibly, it may be stated that these railways
are under different managements, some under State and some under
Company management, and so on. The answer is simple: the committee
that will investigate the matter will make recommendations some of them
suitable for Company railways and some suitable for Btate railways.
And that is exactlv why the committee should be appointed. Or it may
be objected that after all the grievances are not so very grave and serious
as we are trying to make out. If that be so, let a committee go into the
matter, and if such a committee as is here recommended say that there
are no serious grievances, I will bow to the decision of the committee. But
if simply the department says, the rajlways are doing their best, the
officers are doing their best, the matter will be duly considered, that will
not be a satisfactory answer. Or it may be said, the field is too wide.
We cannot help it. Or it may be said that the cost will be very heavy.
Well, they are earning crores for us, these men. A little bit may certainly
be given back to them—it is not too much. I forget what it cost to carry
out the recommendations of the Lee Commission. If & very small per-
centage,—b5 or 10 per cent., of what these men are earning is given back to
them, it should suffice. I therefore, 8ir, reiterate that I have made a
case for the appointment of a committee. As to the constitution of the
committee, here is some number given, but I personally am not very keen
about the number. Three men I would suggest to be elected by this
Assembly, three men by the Railways employees’ organizations
and one officer to represent the whole Government and because
he will represent the whole Government, three men are not
necessary. If thus a smaller committee will please better the Member to
whose department this Resolution relates, if a smaller committee will
pleage him, T certainly will have no objection. And therefore, Sir, I make
this appeal. Tt is a bare duty we owe to the poor men who are struggling
to earn their livelihood and who are earning for us as I have said crores
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of rupees, it is & bare duty we owe to thgm to listen to what they have to
say and to decide what we can do for them. 1 hope, Sir, I have done my
best in the very limited time st my disposal to present their case. 1 uw
ready to confess that I may not have done sufficient justice to the subject
which is 8o very wide. I am old enough to know that in thie very imperfect
world of ours the incapacity of the pleader dumages the ¢ause of his client.
But in this House, Sir, where everv Member has evineed such keen interest
in railway matters and where I am sure the bulk of my Colleagues have
great sympathy with the sufferings of the weak and the down-trodden, I
trust that my shortcomings will not prejudive the case of these scven
lakhs of men who are toiling day and night. 1 am' appealing to the
Members of this House, both official and non-official, for the better treat-
ment of these men in order that in our own interests thesc men may
become more contented, more hard working; so that both the efficient
working of Government snd our national interests may be safe in their
keeping. 1 move this Resolution, Sir, .und commend it to the most
sympathetic conslderation of thie House.

The Honourable Sir Charles Innes (Commerce Member): 8Sir, before
we go any further, I wish to raise a point of order in regard to the amend-
ments on the paper. 1 wish to bring to your notice, Sir, the fauct that I
received notice of all these umendments, except No. 2, yesterday at
2-80 p.M. Under rule 116, I am entitled to two clear days’ notice of amend-
ments. This Resolution has been for some days on the paper and 1 take
farmal objection to these six amendments on the ground that 1 have not
received proper notice of them and because | feel that Honourable Members
of this House ought to treat Members of the Government Bench with
more consideration. We have a lot of work to do and we ought to have
more time to prepare for amendments.

Mr. W. 8. J. Willson (Associated Chambers of Commeree: Nominated
Non-official): And other Members of the House.

Mr. President: The Honoursble the Commerce Member has raised an
objection under Standing Order No. 65 against 6 out of the 7 amendments on
the paper, the exception being smendment No. 2 standing in the name of
Mr. Joshi of which due notice was given on the 28rd instant. The notiee
in respect of the other 6 amendments was given on the 26th. I confess
at once that I have some sympathy with the objection raised by the
Honourable the Commerce Member, and vet I am not sure that 1 shall be
entitled to use the discretion with which Standing Order No. 65 invests me
in view of the fact that this is not u Resolution inviting the Governor
General in Council to take immediate action on the different questions. Tt
is a Resolution inviting them to institute an inquirv into them and it is
quite open to the Member representing Government to say that he is
prepared to consider the matters raised by the amendments though perhaps
he is not prepared to commit himeelf to them. Therefore, T do not pro-
pose to deprive the proposcrs of these amendments of an opportunity of
speech upon them. At the same time, I must deal with the amendments
from this point of view, whether they sre within the scope of the original
Resolution. The first amendment standing in Dr. Lohokare’s name is in
order. It appears to me to entail only a slight alteration of sub-parsgraph (1)
of the Resolution. Mr, Joshi’s is equally in order and also within the period
of notice. Khan Bghadur Serfaraz Hussain Xban’s amendment is also in
order. The amendment standing in Lala Duni Chand’s name is, I think,
not in order, because the Resolution is deliberately framed to execlude from
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discussion all subjects except the grievances of sybordinate employees on
the Indian ruilways and therefore the grievances of the public against those
employees ure not in order in this debate. Amendment No. 5 standing in
Khan Bsahadur Sarfaraz Husssin Khan's name is also in order as also No. 6.
Amendment No. T in the name of Khan Bahadur W. M. Hussanally is
out of order in respect of the new sub-paragraph (9) which he proposes
to add to the Resolution, and in respect of sub-paragraphs (10) and .(11)
I am not certain' as to precisely what he neans by the use of the
words “‘concessions to some employees of railways’. But it appears
to me that whatever doubt there may be about his pmposed new sub-
paragraph (10) there can hardly be any doubt that the ** working of refresh-
ment rooms, dining cars and food stalls at railway stations’’ is rather a matter
for contracts entered into by the Railway Adininistrations than any matter
connected with the grievances of subordinate railway employees who in the
ordinary course of events do not make use of these estsbllshments There-
fore 1 propose in the course of the debate first of all to call upon Dr.
Lohokare when the time for moving amendments comes.

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): I have
only to say a few worde with regard to the amendment that I have sent
in. My object in sending in these further’heads of inquiry was to make
the inquiry a perfect and comprehensive one. That was the only object I
had. otherwise it may resul in the appointment of another committee
which will be expensive to the State. [ admit, Sir, that sub-paragraphs
19) and (11) are not quite in consonance with the original Resolution, but
if you are going to have an inquiry by a committee, I think the com-
 mittee should once for all inquire into all matters relating to the working
of the ruilways, make a comprehencive inquiry and save further cost to the
State.

Mr. President: The Honourable Member from Karachi has used the
words '* all matters connected with {he administration of railways.™
Those matters are precisely not in order here. I understand
he weeepts my ruling regarding the proposed new sub-paragraphs (10) and
(11) and proposes to put in a plea to the Chair in favour of sub-paragraph
(9. But it appears to me that if the Honourable Member were able to
substantiate his contention, on which I do not pronounce, that there is
corruption in the Indian railways it would not be an accusation directed
against the subordinate employees but against those responsible for the
administration of railwave as a whole.

Khan Bahadur W. M. Hussanally: So far as the admission of corruption
is concerned, we have it in our own records.” In 1923 there was a questiomr
put by Dr. Nand Lal and the reply was that there was corruption.

Mr. President: In that casc the Hnnourabl‘c Member should have used
hiz influence with the Honourable Member from Madras to include that
in his original Resolution.

Ehan Bahadur W. M. Hussenally: 1 hope he will include it now.
Mr. President: 1t is too late.

Mr. E. ¥. Sykes (Bombay: Furopean): My reason for intervening so
narly in this debate is that my experience in various grades of railway
service will enable me pnmblv to introduce into the debate a certain degree
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of proportion and possibly a little calmness which may later in the debute
bemecessary. In this matter of proportion I think many of the Honourable
Members will have received this card referring to the grievances of railway
nen. I do not think that anybody who has ever occupied any responsible
rosition in any large organisation will admit that nine lakhs of railway
. men have grievances. 1f you were to go down any assistant engineer's
beat and ask him about grievances in his beat I am afraid he will say he
has many needy knife-grinders. At the same time 1 have no intention
of denying that railway subordinates like most other people have grievances.
But I think it will be admitted that they are not so universal as the
Honourable Mover and the gentleman who has issued this card will like to
make out. I do not wish to go into the causes because I have no immediate
knowledge of the specific grievances of railway subordinates, but I know
generally that the raillway world like all other worlds has been a great deal
disturbed. I do not think that there is any profession or occupation that
aid not suffer from the results of the war and was not disorganised, and
disorganisation and discontent mean much the same thing. Then we bad
the Inchcape Committee. I do not want to enter into that part of the
inchcape Committee's report that dealt with railways. I think there are
some things there which one finds rather surprising and from what cne can
hear there was a certain amount of panic in the methods that were adopted
to put them into force. However, in the railways as in any other occu-
1 stion there are permanent causes of discontent, and there are one or
iwo perhaps that are peculiar to railways. In the first instance, owing to
facilities for supervision there are not a very large proportion of superio®
posts to the inferior posts and there is stagnation, 1 have got a pamphlet
here that gives a lot of instances of stagnation. Stagnation therc is 1
agree and you will certainly find assistant station masters stagnating at
u wayside station for years, but it is rather difficult to expect the railway
organisation to adapt itself to the requirements of assistant station masters.
Zverybody knows when he enters the railway service that there is stagna-
tion. Further one possible reason why the stagnation is accentuated is
that on the whole railway service is remarkably popular. You do not find
reople who once they get into it wish to get out of it. However there is
no doubt that in any service where there is no great scope for promotion
thero will be discontent. Cases of discontent were referred to by the
Honourable Mover. I do not propose to go into them in any great detail
cxcept to say that owing to the exigencies of the service it is necessary at
present, in the present state of education and development, to employ men
of different races in various jobs and these points cause, as we know,
cr_msiderable amount of discontent. This is & matter on which my friend
Sir Campbell Rhodes will perhaps have something to say later. Further
there will always be grievances that arise from excessive zeal on tie part
of officers and on the part of subordinates. There is another probably «
worse class which arises from the indolence of the same parties. 8o you
hnve_ got to reckon on these grievances. They are going to exist and so
T think t}le Honourable Mover will agree with me. But when it comes
1o remedies, then I must part company with him. The Honourable
Jover as 4 matter of fact went into a great deal of detail but the motion
on the paper is for tho appointment of a committee to consider thes:
cuestions In enumerating the grievances that can be fairly recognised
tmong railway subordinates and .many railway officers, for the matler of
that, there are those that we may regard as ‘Permanent and I think it is
optimism on the part of the Honourable Mover to think that these
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grievances are going to be remedied by the appointment of a committee
or of any kind of inquiry because, as soon as one set has been removed,
snother set will have cropped up. That is inevitable. There is a further
{oint about the remedying of these grievances. The Railway Department
it cludes very large numbers of administrations and the conditions are very
diverse. If the inquiry is conducted by a single committee it will probably
find it very lsborious to inquire into all the grievinces that are brought
bLefore it and. into the circumstances in which the aggricved persons are
vorking. From the point of view of the administration of railways the
nppointment of a committee of this nature would be extremely serious.
‘We have only got to see this card once more. No sooner than Mr. Acharya’s
p otion was put up, we find that nine lakhs of railwaymen have developed
prievances. If a committee were constituted, as proposed by the Honour-
sble Mover, probably it would tour the country for a couple of years
during which time everything will be in a ferment and the effect on
discipline, which is as important in a railway as in an army, would be very
serious. Now the Honourable Member will see that 1 huve agreed on the
ciistence of the grievance but I differ from him on the means for reme-
dying them, I may be asked what I propose to do in the matter. I am not
quite sure whether it is my business to make any proposals of this kind
tut at the same time destructive criticism is always deprecated in this
tlouse, as elsewhere, and I would suggest to the Honourable Member and
1hose who feel with him that if these grievances require any action on the
vart of this House they should look and see whether there are no other means
of bringing about those remedies. . There are a good many things ihat
can be done. The Lee Commission made some proposals about the
Tublic Services Commission and subsequently we heard some more about
it We may perhaps in the course of this debate expect to hear from the
Government whether ‘the Public Services Commission when it comes into
¢xistence would be in a position to deal with matters connected with rail-
ways. Perhaps they may not but short of a Public Services Commission it
is a little difficult to see how any organisation cxcept a local one will be
able to deal with these grievances. The committee proposed by the
Honourable Mover would not be able to deal with those things that are
permanent and it will not have the local knowledge to deal with it. I
should suggest that the House might inquire from the Government whether
sny further measures of decentralisation are possible, whether greater
powers can be given to Agents so that the remedies for grievances may be
ot only sure but swift because after all delay in disposing” of grievances
constitutes an additional injustice. I think the committee proposed by
the Honourable Member will fall short of requirements in that it is neither
permanent, nor local, nor, and I need not produce any arguments for it,
iz the constitution of it one that will command a very great deal of con-
fidence. T therefore oppose this Resolution.

. Maulvi Abul Kagsem (Bengnl: Nominated Non-official): Sir, I do not
deny that there is a good deal of force in the arguments placed before the
House by the learned Mover of this Resolution. There is a real and
cubstantial grievance of the railway employees, subordinate and superior,
but T do not believe like some people that a Committee,. like pills, is a
remedy for all evils and will remove all grievances. I oppose the formation
of a committee on the ground that the committee will not be able to remove
those grievances and in the second place it will be a very expensive matter,
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but mainly because there is an Advisory Railway Committee and this
matfer along with other matters may be referred to that committee for
consideration and advice to the railway authorities. After all this committee
which is proposed to be created will be an advisory committee. Why not
hand over the matter for decision and inquiry to that very committee.
That committee is elected by the Legislature and I believe to some extent
it enjoys the coofidence of this House. I have been told that some ot
the rules of this committee are defective and that individual members of
the committee are not under the rules allowed to put forward Resolutions
or to bring forward subjects which they want to be discussed. I think
the rules may be amended in that respect and that will satisfy the present
demands. Becondly, even if the rules are not amended or cunnot be
amended immediately, I think the President of the Committee may bring
forward this matter for consideration by the Central Advisory Comittee
and that if necessary a small cominittee of men may be chosen from the
Central Advisory Committee "to inquire into the grievances of railway
employees and to report the matter to the railway nuthorities for their
consideration, That will save time, expense and, if I may say eo, bother-
ation. And I hope and trust that, though the amendments standing in
the names of Lala Duni Chand sand of my friend Mr. Wali Muhaminad
Hussanally have been ruled out of order, when the Standing Railway Com-
mittee, if my suggestion is uccepted, comes to consider this question it
will consider also the allied question as well. Because if we have to
consider the gricvances of railway employees I think the Railway Com-
mittee "will be quite justified in considering the grievances of the people
who have to deal with the railway employees.

Lala Duni Ohand (Ambala Division: Non-Muhammadan): B8ir, 1 see
that the Honoursble the President is inclined to rule my amendment out
of order, but I venture to think that I am equally entitled to submit for
the kind consideration of !he Honourable the President that my amend-
ment is in order. 1 submit that the principle underlying my amendment
is exuctly the same as that underlying the Resolution. There is no inconsist-
ency or contradiction between the principle of my amendment and that of
the Resolution. All that I want is to bring out prominently one aspect of
the case, namely, that, when the question of the salaries, etc., of the sub-
ordinate employees of the Indian railways is considered, it should be also
considered whether there is any corruption prevailing amongst a certain
section of railwny employees. In fact my smendment simply seeks to
emphusise the reason why the demand made in the Resolution should be
complied with. One of the main reasons why further concessions should
be allowed to railway employees is the fact that they are so poorly paid
that they cannot withstand the temptation of being corrupt. Therefore,
what T submit is this that my amendment represents one side of the ques-
tion, and the Resolution represente the other side of the question. I say so far
as the Resolution goes it is very good, it is all right. But 1 submit that if
this Resolution is considered the other aspect of the question should also be
considered, namely, whether the public has got any grievances against
the railway employees. The question underlying my amendment is eloselv
connected with the matter of the Resolution and the two cannot be
separated. The railway employees demand that they are entitled to certain
concessions. I say that they are entitled to those things, but at the
same time the public is also entitled to place- before the Government the
grievances which-they feel against the subordinate employees of the rail-
ways. Assume for the sake of argument that my amendment is out of
order, suppose this Resolution is passed and a committee is constituted
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to go into the whole question, and the attitude then taken up by the
other side is that the employees are entitled to all their demands be-
cause they are extremely insufficiently paid and cannot resist the tempta-
tion of taking illegal gratification-from the public; then I do not think it
will be open to any committee to rule that kind of evidence out of order

which some representatives of the public may like to produce in suppert of
their case. '

Mr. President: The Honourable Member is suffering from some con-
fusion of mind. The Mover of this Resolution had only in mind the
grievances of subordinate emplovees of the railways end therefore that is
the only question under discussion to-day. But if my Honoursble friend
were happy enough, or perhaps unfortunate enough, to have to undergo the
labours of this inquiry he would be perfectly well entitled sitting at the
table of inquiry to press that all the wages of all the employees of the:
railways should be raised and so place them .beyond the reach of bribery
and corruption. But here he is not entitled to argue it becausc unfortu-
nately his Honourable friend from Madras has chosen to restrict the debate
to the grievances of subordinate employees. I hope he appreciates the
distinetion.

Lala Duni Ohand: As I see that the arguments that I have so far sub--
mitted before the Honournble the President have not convinced him, I
will not pursue the matter any further. But the Honourable the President
will be indulgent enough to allow me a few minutes to support the Resolu--
tion as it stands. My amendment may raise a certain amount of impli-
cation thnt I am in some way against this Resolution, I want to make
it clesr that I am whole-heartedly and fully in favour of the Resolution.
In spite of the shortcomings of the railway subordinates and in spite of
those things that I have attributed and rightly attributed to them, I say
that they are the most deserving class of public servants. They are the
people who keep awake while the rest of the world sleeps. They work
while other people enjoy holidays. In most of the Departments of the
(Government six hours is the maximum amount of time for which work is:
taken from the employees. But railway subordinates are required to work
not for 6 but for 8 and even 10 to 12 hours. Therefore, so far as the
demands of these people are concerned, they should be generously responded
to. It has always appeared most unnatural to my mind that the people
who are at the top of the administration should get very fat salaries, while
the poor people who are at the bottom get very very insufficient wages. I am
one of those people who would like to take away good slices from the
salaries of these high Government officials who are paid fat salaries, and
distribute them amonget the subordinates. I am a believer in what
I should call the process of levelling down the whole administration.
(Hear, hear.) I do not like to see a man, perhaps an unmarried man, or
oven a married man with perhaps one or two children, drawing three or
four thousand rupees, while another man who I think really does equally
good work gets only Re. 50 or Rs. 100. That is the policy which has been
pursued under this Government and I consider that it is a most pernicious
policy. I do know that there should be a certain amount of difference
between the pay of the subordinates and that of the higher officers, but
the contrast, the difference, should not be so great as it is. I want to
place this aspect of the question for the consideration of this House.
Why is it that all the officers whose case is dealt with in the Lee Com-.
mission’s Report should get much more than they are entitled to, while
the poor railway subordinates should be altogether neglected? If I know
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that the financial condition of my country cannot afford to pay so much,
I will be the first man to cut down the salaries of these people who are
psid too much. Bo long as the present conditions are what they are,
it is the duty of the Assembly that the case of these poor people should
be brought prominently before the Government. I know it is only in
our power to cry in this House and that it is not in our power to do any-
thing substantinl. But we should continue to cry emd cry till the ery is
hcard and responded to.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, I have great
plessure in supporting this Resolution. 8ir, the grievances of the railway
employees are of various kinds and are many also. T do not propose to go
over all of them in detail just now. I think the Mover of this Resolution
bas placed some details before this Heuse which I feel will be quite
sufficient to convince this House that these grievances are real and that
they require to be removed us early as possible. I feel, Sir, that it is not
difficult to make out a case that the grievances require to bo investigated.
It is not possible for non-officinl Members like myself 1o place all the details
before this House. 1 shall therefore content myself by making onlv a few
remarks about somge of these grievances. As regards the salaries, naturally
they vary from grade to grade. If we take the lowest grade of people,
known as the inferior servants, the pointsmen and porters, their salaries
vary from Rs. 8 a month to Rs. 20 a month. I hope, Bir, that there is
nobody in this House who considers that this salarv is sufficient for the
maintenance of a family. Rs. 8 n month may be sufficient for onc mnan,
but Rs. 8 certuinly will not be sufficient for maintaining a family. T know,
Sir, there are people who maintain that in case of people who take up
jobs like those of pointsinen and porters the women and children also work,
but is it right, is it in the interests of humanity that women and children
even of these poor people should give up the proper work which they should
do? The children ought to go to school, and the women ought to manage
the houschold. Sir, if you take another grade of railway employees, the
station masters, their salaries vary generally from Rs. 20 a month to Rs. 80
o month at the time of retirement, This too will I hope not be considered
a very high salary. I feel, Sir, if the Members of the Assembly can place
themselves for a moment in the position of people who begin on Rs. 20
and end their service on Rs. 80 u month, they will realize how hard the
lot of these people must be. Sir, the guards and drivers, especially the
TIndian guards and drivers, generallv get the same salaries. There are
railways on which the Indinn guards begin on Rs. 20 and end their service
on Re. 50, and T am told that in‘the case of the Rs. 50 grade there may
not be more than four or five people. DBut, Sir, this is not the only thing.
On railwnys there is a practice of fining these subordinete emplovees, and
that practice is very general. Fines of Rs. 5, fines of Rs. 10, fines of
Rs. 15 are very common, and these fines are pooled into a fund. This
fund is utilized for the recreation and entertainment of the better paid
railway employces. I do not say that there is any rule that the fines fund
should be spent for the education, recrcation and entertainment of only
the better paid railway staff on the railways. Moreover, Sir, I feel that
if the fines fund is utilized for the entertainment and recreation of the
better paid employces of the railways, there is a temptation for these better
paid employees to get a good fines fund by fining the subordinate people.
T therefore feel that the railway administrations should at once look into
thiz matter, and if they at all want to have the power to levy fines on the
-subordinates, let the fines be credited to the general treasury of the railway
instead of pooling them into a separate fines fund. I should also like to
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recommend to the railway administrations that they should spend money
out of their general treasury for the recreation, education and entertain-
ment of the railway employees. But there should be no connection between
the fines fund and the entertainment of the better paid employees of the
railways. Now, 8ir, let ue also now look to the hours of work. Generally,
the railway employvees have to work for about 12 hours a day. Sir, even
for factory workers we have got a law that the maximum hours of work
should not be more than sixty hours u week. The Government of India
have accepted the convention passed ut Washington as regards the hours
of work, and that convention applies to some branches of railway work.
I do not know what the Government of India have done to see that this
convention is enforced, at lenst as far ns they have accepted it. But, Sir,
for the majority of the people on the railwnys the hours of work per day
is twelve; and I may say that in the cnse of some people the hours of
work are twenty-four. There are stations on branch lines where there is
only one station master, and he must work for all the twenty-four hours.
(Mr. W. S. J. Willson: ** How many trains run on that line?'’) I will
come to that question. Sir, my Honourable friend there asks me how
many trains run on that line. There may be few trains. But, Sir, I can
quote instances of station masters of these small stations having been
fined and dismissed because they were not on duty. Tf a man, Sir, has
to do duty for twenty-four hours and has to be in the station, it does not
matter to him how many trains pass that station. If he is absent for
five minutes, he is liable to be fined, linble to be dismissed. He has no
leisure. It is easy for you to say that only a few trains go there, but
when the man is always in-fear of being fined and dismissed even for o
moment’s sbsence from the station, certainly he has to be on the station
for twenty-four hours if he cares for his job. I am quite ready to satisfy
any friend of mine here with instances of people, simply because on a parti-
cular occasion they had to leave the station or they left the station, having
been fined and reduced to a lower grade. It is therefore no good saying
that there are only few trains on branch lines and therefore one station
master is quite sufficient and he can do duty for 24 hours. Moreover,
Sir, as regards the housing conditions of these people, the Indian staff and
the European staff are provided with different kinds of houses. I challenge
any Member here to say whether people of the same grade do or do not
get the same kind of houses. An Indian gets a worse kind of house tham
a European even if he belongs to the same grade. Then, Sir, there is the
question of retrenchment. Thousands of people during the last two years
have been dismissed from the railway service on the ground of retrench-
ment. 8ir, if proper inquiry is made I shall be able to prove that thousands
of new employees have been also taken into the railway service. Complaints
have been made several times that soon after dismissal of some employees,
new people practically for the same work have been re-engaged. Retrench-
ment has been made an instrument of economy in this way. A man is
dismissed and he loses sometimes his gratuity. But, Bir, if & new man
takes his place he always gets a lower salary. This is the temptation to:
which the railway administration falls a victim and which makes them
dismiss people and employ some others in their place. Bir, if o Committee
in appointed I am quite sure this point will be amply proved. Then, Bir,
T would like to say one word as regards the method of dismissal on the
railways. The Honourable the Mover has already said, that on the railways
it is the easiest thing to dismiss an employee. No doubt he has a right
of appeal; but, Bir, my experience is that the right of appesl is very seldom
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allowed. If a man sends an appeal, generally the appeal is not forwarded.
4 py Ui the appeal is forwarded, the Railway Board generally does not
"™ see any ground for interference. Sir, if a question is asked in
this Assembly the Honourable the Member in charge of the Department
generally tells us that he cannot'interfere in the action of the railway
administration. 8ir, where are these poor people to get justice from? Let
the railway administrations make some arrangement by which proper hear-
ing will be given to these people before they are dismissed. But, Sir, it
is not the intention of the railway administrations to give justice to their
employees. For this very purpose, when a railway employee takes service
an agreement is taken from him., That agreement is that his service is
temporary; thereforc the railway administration will always be entitled
+to dismiss him after a month's service or by giving him a month's salary
in lieu of notice. 8ir, I will just read to the House the second paragraph
of the agreement which is taken from the ruilway emplovecs:

* The railway servants will serve subject to the following conditions of service,
namely, that such service is temporary and terminable, etc., etc.’

I do not know, Sir, why the service of every railway employec should be
considered temporary. I appeal to the Honoursble the Commerce Member
to say whether it is a good method of-securing good service from your
employees. Sir, the servico to which he belongs and several other services
want all sorts of guarantees. They are not content with the guarantees
given by tho people of India or the Legislative Asserpbly. They want
guarantees from the Secretary of State and from Parliament. I should
like to know whether these poor railway employecs need some guarantee or
not, and whether it is proper that an agreement should be taken from them
that the services of every one of them should be considered temporary.
1s it a proper method of treating your employees? Sir, this is the case of
the monthly rated men; but on the railways there are thousands of people
who are considered to be deily rated. Not that they serve the railways
casually like day labourers. They serve the railway administration for
years together, perhaps till the end of their lives, but still their service
will be regarded as the service of daily rated men. This is very useful
to the railway administration. Some concessions as regards leave and pro-
vident fund and other things are given to the monthly rated men, and
in order that these concessions should not be given to all poor labourers
and artisans, they are generally treated as daily rated men, so that theyv
should not be given leave or even if they are given leave, that they should
be given only a very small amount of leave. I do not know, Bir, whyv
Government should treat people who serve in their workshops all their
lives, for 20, 25 or even 80 years, as daily rated men. I hope the Govern-
ment of India will inquire into this question, and if people are serving
in their workshops for years together, for 20 and 25 years, let them be
treated as permanent servants and not even as monthly rated or daily

rated men.

Mr. President: I mayv observe that the Honourable Member has
exhausted his time and further that, as he will have another opportunity
of speaking on his own amendment, I think [ had better enforce the time
limit strictly on this occasion and call upon another Member to speak.

Mr. N. M. Joghi: If you will let me, Sir, T will finish in a very short
time. Shall I have another opportunity?
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Mr. President: I may point out to the Honourable Member that I
cannot help giving him a further opportunity e

The Honourable 8ir Charles Innes (Commerce Member): 8ir, I may
say at once that I regard this as a thoroughly dangerous Resolution. For
the last two and a half years our relations with our men have been on
the whole very good indeed. As is bound to happen with a labour force
of 700,000 men we have of course had occasional disputes now and then;
but these disputes have on the whole been easily settled and you may say
that for 2} years the railways have been free from any serious labour
trouble. Now I regard that as proof that our railway servants are, generally
spesking, happy and contented and the reason for that contentment is that
in 1919-20, we gave all the railway servants in India a very liberal increase
of pay and since then prices have tended to full. Now, partly as the’
result of these favourable relations with our men, our railway prospects
I think T may say are for the moment favourable. You all know that
u short time ago for about 2 years we were a charge upon the Btate; we
were not able to pay even our interest charges. Last year we paid you
from the Railways, over and sbove our interest charges, 63 crores of rupees.
This vear we have undertaken a very heavy obligation. We have under-
taken to pay 519 lakhs of rupees, and that contribution increases year after
year. Just as we have undertaken that obligation, just as we have entered
upon a new order of things, my friend Mr. Acharva selects this very
moment to throw.an apple of discord between the railway administrations
and their men. I know that Mr. Acharya is not the real culprit. I could
see that from his speech, from a certain vagueness, I may say, in his
remarks. You will note that he admitted to us that he did not draft the
Resolution. I have here, Sir, a very interesting document which throws
some light upon the origin of this Resolution. It is dated ‘‘ Servants of
India Society's Home''. I may at once reassure Mr. Joshi.

Mr. N. M. Joghi: May I know how the Honourable Member came by
that document?

The Honourable Bir Oharles Innes: I may at once reassure Mr. Joshi
that this is not part of the machinations of my Honourable friend the
Leader of the House. We do not in any way intercept his correspondence.
But what happened was that this letter was addressed to the Secretary
of o certain railway union. Now, Sir, we all know that many of these
railway unions have a temporary existence and frequently fade out of
existence altogether. In this particular railway union, that is exactly what
had happened. There was no such person as the secretary of the railway
union and it was delivered to the railway administration. It was opened
by a railway clerk and the Agent found it upon his table next morning;
he read it with some surprise and sent it to the Railway Board with the
dry remark ‘' This is the way that railway grievances are manufactured.’’
Let me read the letter:

‘“Depkn Sim,

I am sending you herewith a copy of a Resolution drafted by me and which I
propose to move during the next session of the Legislative Assembly if I get an
opportunity to do so. But before I gave notiee of this Resolution I feel it may be
useful for me to consult you regarding the terms of the Resolution as well as regarding
the desirability of moving it at this time. Kindly let me know if vou can suggest
any change in the Resolution. I also want to know whether you will supply me at
an early date with the necessary information regarding the subject. You may be able
to give detailed information regarding each grievance so that the case may be included

in it."
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(An Honourable Member: *‘ Signed by whom?’’) ** N. M. Joshi."”
Sir, in the days of my innocence I used to regurd Mr. Joshi as a really
responsible labour Membér of this Housé, us a man who believed that the
way to improve labour conditions was to work with the employers and not
against them. But, Sir, 1 am afraid that that letter must make me reviso
my conclusions. I think that Mr. Joshi may have been studying science
at his Servants’ Home. I am aware.thut it is a common scientific method
first to frame your hypothesis and then to proceed to prove it- That may
apply to a cold and aloof science like astronomy, but let me tell Mr Joshi
that it is an extremely dangerous method to apply to the difficult and
delicate relations between muaster and man. (4n Honourable Member:
¥ Who is the master?’’) Sir, what is his proposal? It is proposed to
86t up a roving commission composed mostly of people with very little
knowledge of railway administration—indeed I may say of mdhaging mcn
at all. It is proposed to sot up this commission to wander about our
railways und to nose about 700,000 men and find oul whether they have
got uny grievances. Now, Sir, what must be the inevitable result of a
commission of that kind? Mr. Acharya suid that we ought not’ to drive
our railway men to discontent. Sir, if you send this commission round
about our 700,000 railway employees, most of whom are illiterale men,
that is the very way to excite them to discontent. What will they regard
the commission as? They will regard the commissign as an automatic
machine for raising their pay. Now we all*want more pay; I want it
mysolf. (An Honourable Member: ** You have got it."’) But 1 want
more. 1f you appoint this Commission the men will apply for more pay. The
mere fact that this commission has boen appointed will excite their hopes
and will create general unrest; and when their hopes ure disappeinted their
discontent will become greater still. So I say without hesitation that the
mere discussion of this Resolution is a very bud thing indeed, and it would
be fatal if this House passed the Resolution.

You nre bound to ecreate an genernl labour unrest among the biggest
labour force in India and that unrest will not stop with the railways; it
will spread to all other forces of labour in this country. It will set caste
against caste, community agninst community, man sagninst master, and
it will throw back our railwavs for vears to come. I should just like to
draw the attention of the House to the terms of this very extraordinary
Resolution. There ig a very long list of grievances in this Resolution and
T regret that time will not permit me to deal in detail with every one of
these grievances. I do not pitch my claim too high; as Mr. Sykes said,
in every large labour force of this kind you are bound to have grievances.
But my point is that, even if there are grievances, u roving commission
in not the right way to remedy them; and what is more T claim that ‘n
the matter -of wages and general conditions of service, railway servants are
as well off as, and probably better off than, any other large labour foree
in this country, and I propose to prove that statement. I have just told
the House that in 1919-20 we gave very liberal increnses of pay to all rail-
way servants in India- Now, that iz not a mere figurc of speech. In
1921, in responsc to certain representations made to us we appointed. not
v railway officer, but an expert officer of the Finance Department, *o
examine the increases of pay we had given to all the railwawvs and report
whether those increases were adequate or whether we should give more.
That officer reported to us that his deliberate “opinion was that we had
treated railway servants more generously than any other class of Govern-
ment servants. That was in 1919-20 and since then it is a matter «f

]
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common knowledge that prices have fallen. Let me give you some
statistics. I cannot go into the matter in vory much detail. For pur-
poses of prices let me take the latest Labour Gazette published in Bombay
which I picked up the other day. It is dated December 1924. The cost
of living index number shows that, taking food grains, the amount pur-
chasable per rupee was less than the amount purchasable in July 1914
by the following percentages: Rice 26; wheat 22, jowar 26; bajri 26.
The actual percentage of increase of prices according to the above figures
since July 1914 was: Rice 85, wheat 28, jowar 85, bajri 85. Now, as
a result of the investigations of that officer, 1 have a stutement here which
shows that in 1020 our staff was costing us 52 per ccnt. more than ié
cost us in ]918-14; a small amount of that increase may be due to an
actual increase of statf, but the greater part of the increase was due to
the increase of wages which we gave in 1020. We have increased the
wages of our men, taking it broad and large, by 50 per cent. If you con-
sider that whenever you have a reorganisation of pay you always deal
far more liberally with the lower-paid men than with the higher paid men,
that will show that the actual increase as given to the lower
paid men was very much greater than 50 per cent., and I have got figures
here to prove it. I just take at random certain figures. In the Notrth-
Western Railway the pay of the watermen. Head Offiee in 1918-14 was
Rs. 7; in 1019-20 it was Rs. 15, and an increase of pay over a hundred
per cent. I have got many instances of that kind; but I will give them
by percentages. In the increases of pay to menials on the North-Western
Railway the maximum was 167 per cent.; on the Oudh and Rohilkhand
Railway it was 158 per cent.; on the East Indian Railway 200 per cent.;
cn the Bengal-Nagpur Railway 200 per cent. on the Eastern Bengal Rail-
way 156 per cent. on the Madras and Southern Mahratta Railway 134 per
cent. and on the South Indian Railway 88 per cent. (A4 Voice: *‘ And
on the Bengal and North-Western?'’) That is not a Government railway, Sir.’
Then, again, let me take the increases of pay given to men on pay of less
than Rs. 50. On the North-Western Railway the actual increase of pay
varied from 51 to 78 per cent.; on the Oudh and Rohilkhand Railway from
4.4 to 156 per cent.; on the East Indian Railway from 83% to 1124 per
cent.; on the Bengal Nagpur Railway from 26 to 93 per cent.; on the
Eastern Bengal Railway from 81 to 130 per cent.; on the Great Indian
Peninsula and Bombay, Barods snd Central India Railways from 50 to
78 per cent.; on the Madras and Bouthern Mahratta Railway from 25 to

664 per cent.

Now, 8ir, I have shown that, taking the figures in the Labour Gazette,
the prices of food grains in December 1924 were something like 80 per cent.
greater than they were in July 1914, and I have shown that in 1919-1920
we inoreased the pay of our men roughly by 50 per cent. all round and by a
great desl more in the case of the lower paid subordinates. But the
story does not end there. You have got to remember that we have done
a great deal more for our railway servamts than merely give them an -
inorease in their pay. What is it that the poor mem feels the increased
price of, I ask my Bombay friends. They will give me an answer at once;
it is cloth, is it not? Well, 8ir, the price of cloth has gone up probably
more than that of any other article. Now a large percentage of our rail-
way staff receive substantial aid in this matter. Drivers, shunters, firemen,
guards. assistant station masters, station masters, ticket collectors, in
fact all running and station staff are provided with uniforms. Linemen
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and others are provided with warm coats. We give housing accommodation
to a large proportion of our railway staff, and all our staff get their travell-
ing absolutely free. The increase in the third olass passenger fares which
my friend Mr. Joshi stresses so much, when he is not talking about the
grievances of the subordifate employees, does not hit them at all. We
give them medical attendance free.

Now, 8ir, I think that T have proved taking the railway staff ee a whole,
the grievance of which Mr. Acharys has made so much, boils déwn to ver
little. We have given our men a very liberal increase of pay, a m
greater increase than the rise in the cost of living would warrant, and in’
addition we give them numerous benefits, clothing, housing accommodation,
free medicnl attendance and the like.

Now let me just read a sentence or two from the report of the expert
of the Finance Department, to which I have already referred :

“I did not commence the investigation as the result of which this note has been
written with the object of trying to prove that railway servants had received mbre than
others. My endeavour was to get at the truth. . . . It has surprised me more
perhaps than it will surprise some of those who read this note to find how much really
has been done in recent years—at, of course, enormous cost, present and prospective,
to the State—to make the lives of railway servants easier and their prospects brighter.
I am absolutely convinced that though there still may be isolated cases in which
further concession is permissible, as much has been done for these men as a body as
they can in reason demand.’" )

That was written in 1921, and sinec then, as I have said, prices have
fallen.

As I have said, I have no intention of going through the long list of
grievances. I think that every one will agree that what the men think most
of is the amount of pay they get, and I have shown that in the matter of
pay I do not believe that ruilway servants as a body have any grievances
at all, : .

Let me just refer to the question of hours of work, of which Mr. Joshi
complained. For the history of the matter,” as Mr. Joshi himself said,
we have to go back to the Washington Conference. At that Conference
Mr. Joshi was present. The Conference appointed a Committee to consider
this question of hours of labour, and my Honourable friend Mr. Joshi wes
a member of that Committee. This Comimttee pointed out as follows:

““In India conditions do not approximate to anything which is, known in the
western world . . . and that conditions in India are not such as to make easy in the
ihmmed.i'a.t.e future the application of western standards in the restriction of working

Oours.

That was Mr. Joshi's own report,—at smy rate, he signed it. Conse-
quently, the Convention contdins an Article which specially refers to India.
1t is as follows:—

* In British India the principle of a 60-hour week shall be adopted for all workers
in industries at present covered by the Factories Act administered by the Government
of India, and in such branches of railway work as may be specified for this purpose
by the competent authority.’® )

That is to sxy,” while the Indian Labour Organization did not recommend
less than a 60-hour week for ordinary factories, they left it to us to decide
whether we could properly apply even this recommendation to railway
labour. Thst was Mr. Joshi's own recommendation. He says that a
majority of the railway servants work something like 12 hours a day.
That is not true. We have applied the 60-hour week to all our railway
workshops which are governed by the Factories Act. We have applied
it to all our clerical steff. He says that we have not applied it to the
running staff. That is true, but we are within the terms of the convention.



338 LEGISLATIVE ASSEMBLY, [27ma Jan. 1025.

[8ir Charles Innes. |

Now, just let me refer to this question about the poor station master
who works for 24 hours a day. That poor station master is generally a station
master at a small wayside station. He has a nice little house, close to
the railway station and he has to come twice or four times a day to the
railway station in order to let a train through. This is all, and Mr. Joshi
calls it 24 hours work & day.

Then ogain my friend Mr. Acharya gave some very heart-rending
stories about provident funds, dismissuls and forfeiture of deposita. 1 would
like the House to realise what nonsense 1t all is. Let me give him some
figures. Last year 8 Railways distributed 82} lakhs in provident fund
bonuses. They withheld on account of dismissals Rs. 25,000. Sir, rail-
ways withheld their provident fund bonuses fromn 28 men of over 5 years’
service. 17 of these men were implicated in thefts, two were dismissed for
misbehaving with women, one was dismissed for being found drunk, and
two wete dismissed for taking bribes. Now I ask the House whether there
is anything to complain of in those figures. Mr. Acharya also referred to
the question of gratuities. These gratuities are supposed to be a reward
for good, faithful and continuous scrvice. The railway staff, I agree, had
u grievance when we treated absence on strike as a break in the continuity
of their service. That grievance has been remedied, and now I say they
have no grievance if we do not give them their gratuity if the Agent cannot
honestly say that their service was faithful or efficient or good.

Sir, I do not want to go any further into details, but I am just going
to take one more general objection to this Resolution. My first’ objection,
as 1 Yold the House, is tdgst it would be absolutely fatal if this House, were
to appoint at this time' this Commission to wander about Indiz and eall
railway men to come before them with their grievances. If you do this,
I gusrantee that you will have strikes on every Railway and you will throw
back trade and commerce. Again, let me advise those who are anxious to
get the third class passenger fares reduced to be careful about passing this
Resolution. It will start fresh labour unrest. Once you get your railway
men to believe that if they want a rise in their pay, they have merely to
apply to this House, then good-bye to any chance of running your railways
in an efficient and economieal manner. And if you do not run your rail-
ways in an’ efficient and cconomical manncr, you yourself will pay in higher
fares and in higher goods rates, and it will ruin in every possible way the
prosperity of this country.

There is one other general objection which I have got to take. This
is a more delicate matter. I nm aware that a democratic Assembly in-
variably tries to get details of administration into its own hands. It is my
business to try to prevent that. I do not like doing it. - You will no doubt
call me a stiff-necked bureaucrat for attempting to do it. But the cxperi-
ence of every democratic country in the world shows that, if the democra-
tic Assembly gets its own way and if it gets details
of administration of Railways into its own control, then the game
is up. Your railways inevitably must be n charge upon the State instead
of paying money to the State. You paralyse the efficicncy of your Agents.
How is the Agent going to do his work? How is he poing to control his
staff if he knows that at every attempt to punish a clerk or station master

. $hat station master or clerk is going to a Member of the Assembly and is
“going to try ond have pressure put upon him in that way?
That is the way to paralyse the efficiency of your railways and moreover
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you are going to corrupt your own Assembly. You are going to corrupt
your own politicians., ‘l'o-day wo have-seen the results of this Resolutitg,
Mr. Acharya moves it. It 18 downs##i the papers. He at once gets letters
from a gentleman writing and saying: This 18 my case, cannot you do some-
thing for me. 1 do not for a moment suggest that Mr, Acharya had any
improper notice in bringing that matter before this House. It is only
natural nowadays that Members of the Assembly should not object when
disgruntled constituents of theirs come before them and ask them to take
action in this Assembly. DBuf, Sir, where is it going to end? If it is going
to be known that, if you come to the Assembly, individuul Members will
get power in that way, whut is going to be the effect on this Assembly itself?
Liet me remind you what I have often said in this House and what is said
by 8ir Williarn Acworth in his book, if you start allowing the Legislature to
interferc in the details of railway administration, politics will corrupt the
railways and railways will corrupt politics. And I do hope, Sir, that what-
ever the Members of this Assembly may feel about individual grievances
upon the railways-—as I say there may be some—I do hépe that you will
take your stand aguinst this Resolution, that you will have ‘nothing to do
with it and that you will express your agreement with me that if grievances
exist, a roving commission of this kind is not the way to remedy them.

Dr. K. G. Lohokare (Bombay Central Division: , Non-Muhammeadan
Rural): Sir, the case of this Licsolution hus just been objected to by the
Honourable Member opposite.  His 1nain objection is that this sort of Re-
golution will firstly create discontent in the stal. This will be the instru-
ment on ascount of which it will be very difficult to conduct the adminis-
tration and it will be the first seed of {further atrikes and discontent, I am
afraid I have to give the Honourable Member an idea of what things
actunlly arc in the railway service. Mr. Joshi has just been asccused of
mangfacturing the Resolution. But, so far as my knowledge goes of the
railway service, amongst whom I had been one formerly, 1 know so many
of their grievances, so much discontent, that Mr. Joshi must have pro-
mised by this Resolution to organise a constitutional effort of redress of
their grievanees without having anything to do with their ebullitions of dis-
content and . other feelings. If Mr. Joshi has done anything, I think he
has given them the proper remedy by putting in u eireular by which he
directed their uttention to eonstitutional methods of work rather than doing
things which are perhaps wrong even, So the Resolution, instend of creat-
ing any discontent in the rank and file of the railway service, will I think
teach them the proper method of getting their grievances redressed. The
second objection is that the railway administration will corrupt politics and
politics ~ will  corrupt  the railway  administration. It is  not
the whole of the raillway administration, Sir, that we have been
toking into consideration; it is only the subordinate staff. And as this
subordinate staff is n part and parcel of the population of India, I think
it is no sin that the Legislative Assembly Members may have taken their
case down to this floor because they did not find redress anywhere elge. If
this is a sin that is going to put politics into conflict with the railway ad-
ministration T am sorry the case is misunderstood. On the other hand, if
it does anything, it will set not only the rnilway administration but the
Logislative Assembly Members even on their proper track in putting any
questions regarding individual scrvants and other persons. If once the
genernl lines have been laid down, there will be no opportunity of creating
individual disturbances and putting individual cases for being heckled here
before the officinl Benches. 8o if they at all want to avoid that sort of
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#ing, 1 think it is much better for theg to put on definite lines the practice
of the administration which deals with the services.

The second argument in regard to the futility of the Resolution has just
been advanced jn terms of price levels. The index of the cost of living in
1914 was 100 and now it is 160 and o comparison of pay in 1914 and 1920 is’
the argument. I beg to invite the attention of the House to one funda-
mental fact in referring to these figures; that wages scarcely follow the
rise in prices. 1lf you compare the index figure for 1895 and the rate of
pay in 1895 with the rate of pay they got in 1919 and the price index I am
afraid I shall have sufficiently answered the Honourable Member's argu-
ment. Now, in 1895 the starting pay in railways was Rs. 15. Was it adjust-
ed in 1914 according to the standard of prices then? That is my first ques-
tion, If it was not adjusted, the adjustment in 1919 was long overdue.
The adjustment in 1919 was simply a result of the adjustment which was
due in 1918-14 already. The adjustment in 1920 does not satisfy the case
that they were sufficiently paid then. Seccondly, the question of the percent-
age of rise in the starting and’the maximum pay of the railway services is
still on the same lines. A man drawing Rs. 15 to start with in the railway
subordinate service has now only to start on Rs. 20, or at most in some cases
on Rs. 25. That means he is only increasing his start by 60 per cent. If
we take the start of Re. 15 that used to prevail in 1805, the first basis as
it were, and if we compare it with the prices of 1895 and the prices to-day,
I am afraid the theory that the wages have not followed the prices prevails
here too and consequently the argument of the railway servants having
been paid according to the rise in prices falls to the ground.

(At this stage Mr. President vacated the Chair, which was taken by
Mr. Deputy President.)

I leave the other things and come direct to my amendment. My anfend-
ment proposes to put in place of clause (1) of the original Resolution the
words ‘‘Methods of recruitment, rates of pay or wages, service conditions,
punishments including fines and removal from service, and disposal of
fines funds.’’ At this stage I may state that it was only on SBaturday night
that I got a copy of the agenda for to-day. Sunday was a holiday and I am
sorry I troubled the Honourable Member in charge by sending the amend-
ment too late. But I beg to point out that this difficulty was not of my own
make. 1 got the agenda on Saturday night, the office was closed on
Sunday. I drafted the amendment and posted it on Sunday only but the
office having been opcned only on Monday he got it only 24 hours earlier.
Tlm delay therefore is not .of my making. The wording of my amendment
is ‘‘methods of recruitment.’’ Sir, methods of recruitment have much to
do with the satisfactory conditions of service in the railways and if properly
laid down they lecave no room for favouritism. I shall give instances to
support my contention. Government try to lay down the standards of
quslifications for employment in various departments under their control.
Is there anything lile that in the railways? Let me take the engineering
department of the railways, or rather what you call the transport depart-
ment in these days. In the engineering department persons with acknow-
ledged qualifications are to this day ncver admitted. If a man wants to
get in even a8 a permanent way inspector the railway administration would
think more of a man who has served as a time-keeper than of a man who
is actually qualified. The Government engineering department want at
least the sub-overseer’'s qualification for being entrusted with engineering
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work. The railway departments want nothing of the kind. I do not know
if that is th keynote of the whole railway administration in India, muking
the railway departments spend unnecessarily heavily upon the working and
administration of the railways. 1f properly qualified persons are put in
proper places I think the railway departments will ga'n, the people of India
will gain and the employees, that is, the shareholders of the railways, will
get 8 good return from the work that will be expected.of such subordinates.
But the methods that are followed even to this day are absolutely such as to
leave every room for favouritism and corruption everywhere in employing
men. I mean to say that it they had introduced some sort of system or cer-
tain qualifications for certsin branches and then made the sclection of
employees I would have nothing to say about it. At present a fud of selection
is going on. Sclection! selection! selection! and no qualification at all is
required. If you hawe a certain examination and then selection, it will be
something—I mean to say a certain standard is absolutcly neecssary.
Bimilarly, in the case of mechanical cngineering appointments Government
require a person who wishes to take charge of a boiler or machinery to pass
the boilers’ cestificate examination or a mechanical engineer'ng examination,
In the case of the railways nothing of the kind is neccssary and any man
may be put in charge anywhere, so that there is absolutely every room for
favouritism.-In order to avoid thig favouritism and give proper scope for the
enetgies of the people, it is absolutely necessary that all these branches of
our subordinate railway service should have some standard of reecruit-
ment. The second point I put in here is punishment. At the {ime of
the Provident Funds Bill I explained my casc as regards punislunents.
1 will give you an illustration now. In 1921 the District Traffic
Superintendent, Belgaum, dispensed with the services of not less
then 80 people for the sake of retrenchment. I have here ques-
tions in my name, Nos. 518, 514 and 515, giving some of these cases. In
order to find money for retrenchment and put in new persons he asked them
to resign. He said, “If you do not resign I will dismiss you.”” By this
the men lost their gratuity and thus money was found for retrenchinent.
This is & case in which*I really feel that there should be a judicial hearing
or gome such method before such a step is taken. I mean to say thnt the
method of punishment in the railways ought to have some form—put it in
any form you like, in any way you choose without any detriment to the in-
tereats of the emplover. I shall never question that there is always the para-
mount interest of the employer, the shareholder and the Government in
the railways, but at the same timne I feel that there should be a judicial
hearing of these cases. No such system prevails now and the.samec un-
satisfactory manner in which these cases were dealt with in the days when
I worked in the railways still continues. That is why I want that these
cases of punishment should be properly dealt with according to a certain
code if the Committee to be appointed deems it desirable.

The last thing T come to is the disposal of the fines funds. I know that
there will be objection raised to this, but I beg to inquir: if the fines fund,
a8 Mr. Joshi said, is not used for the entertainment of persons getting high
salaries. Let the railways if thev so like, set apart a separate fund for the
entertainment of highly paid officials, but why should the railwavs apend
monev out of the fines fund for the recreation of highly paid officials? The
fines fund is not utilised for the education of the menial staff or their chil-
dren or for giving smelioration to the lot of the low-paid labourer. If the
railway administrations are 8o inclined, let them found a certain fund known
as the Entertainment Fund out of which they can lavishly entertain their
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highly paid officials, but why do they use the fines fund, “hlch is madc
up of the fines levied from the low- pmd staff for the recreation of highly paid
officiuls and thus create an inducement in the minds of the higher paid
officials 1o levy more fines from the low paid stuff? Moreover, this use of
the fines fund' causes heartburning in the minds of the low-puid staff who
think, *‘A fine of four annas was deducted from my puy yesterday and with
that amount these big people are making u tamasha oub of it.”” This is
keenly felt by the Jow-paid men and that is why 1 have put in my umend-
ment in place of item (1) of Mr. Acharya's Resolution. I hope the Hon-
ourable Mover as well as the House will accept my amendment,

Mr. Deputy President: Amendment moved:
“ That for clause (1) of the Resolution the following be substituted :

‘(1) methods of recruitment, rates of pay or wages, service conditions, punish-
}nerg.s including fines and removal from service, and disposul of fines
un ”., "

Mr. M. K. Acharya: I am willing to aceept it, if you wil permit me.
Mr. Deputy President: The question is that that amendment be made.
The motion was adopted.

Sir Oampbell Rhodes (Benaoul: ]uumpefm) 1 do not wish to enlarge
on the question of discipline which has been so ably dealt with from first-
hand knowledge by my friend Mr. Sykes. But I should like to emphasisce
one point. Circumstances have brought me into very closo connection
with railway management both in India and in England and T have also
had the honour of presiding over u railway conciliation committee. 'L'o
my mind the successful working of any railway system depends on some-
thing more than discipline, though discipline is the foundation of it. I
meun esprit de corps. The amalgamation of the London and North-Western
Railway and the Midland Railway in England did not produce the econo-
mies that were anticipated and the cause has been put down by experts
to the fact that esprit de corps has been destroyed between the -competing
lines. We are threatened with the same dangers here under, State
management and it must be our eare to do all we ean not to jeopardise
Lut rather to inercase this esprit de corps on the railways. For on esprit
de corps depends, as Sir Charles Innes has snid, the prosperity of the
country, the prosperity of the railways and also T might add the safety
of the millions of passengers who travel.. It can be disturbed in two ways,
from the ‘bottom and from the top; from the bottom, as Sir Charles Innes
has amply shown, by Resolutions such ns this. It can be disturbed from
the top if the heads of the railway administrations do not feel that thoy
have wholeheartedly behind them not only the Commerce Member but
also the Railway Advisory Committee. The watch word of cvery BUCOBRS-
ful business is “‘ Trust vour manager wholeheartedly or sack him.’

‘But T do want, as Mr. Svkes said. to say a word about the Anglo-
Indians on the railways in Indin. There appears to be an idea that they
are specially favoured. Nothing could be farther from the truth. They
are not specially favoured but they have been found specially suitable
for certain tausks on the rnilways during the last three quarters of a
centurv. The Mover of this Resolution says that this is merely a theory.
I could show him photographs indicat'ng the work undertaken by some
of these Ang!o Indians at the risk of their lives during the recent floods,
work which T personally should not like to have undertaken. Thoy have
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an cxtraordinary. ability for coming up to the scratch in an emergency.
In my office I have had the same experience. 1 find that it is necessary
to employ a certain number of Anglo-Indians on special tasks and 1 do
it because I find it pays me to do so. There is nothing unique or strange
in this. Indin draws its armies from one community, its business men
from others. Certain communities hnve a penchant for law and certain
commnunities even for politics. Our motto with so many communitizs
in India must be ' From each uccording to his powers, to
each according to his needs.” Quite recently Sir Malcolm
Hailey told the Anglo-Indian community in the Punjab that
they were not suited as s commun:ty for peasant proprietorship. They
doubtless went sway disappointed, but Sir Malcolm was right. It is
usoless and wasteful to the State to put round pegs into square holes.
It will lead to the grossest inefticiency if we do not retain our square
pegs in square holes. During December, Sir, I took a keen interest in
the Anglo-Indian Unemployment Committee in Calcutta. I can assure
the House that the conditions are heart-rending. Men whose only offence
is that they ha¥e done their bit in the war are living with their families,
not living but merely existing, under conditions which if they were Indianw
would bring down ull the eloquence at Mr. Joshi's command. It is neither
just to the railways nor just to the community that they should be dep-
rivad of work for which they are eminently suited. It is sad that for them
and for them alone the Reform scheme seems to offer nothing but dis-
illusionment and despair. Admittedly they have at times been badly led.
Admittedly there are black sheep in every flock. They do not know, and
that has been one*of their difficulties in the past, whether to throw in
their lot with the Indian or the European. They do not realise, this
House itsclf does not realise that it is a dead issue and what the first
fruits of the Reforms have really been. Some thought that the Reforms
meant that the British were leaving India. Even to-day few recognise
that the first effect of the Reforms has been to cause my community to
tnke deepor root in the country than ever before. For never before were
we called upon, with our Indian 1ellow subjects, to take an active part in
the Government of the country. Five years ago would our Carters, our
Darey Lindsay, our Willsons, our Flemings, be devoting the'r well-earned
leisure to the political interests of the community at large? I think not.
FEven the Government themselves hardly scem to realise the fact judging
by the silence, I do not use strong words, Sir, and therefore I will not
say the confémptuous silence, even from criticism, in their latest publica-
tion ‘‘ Indin in 1928-24 " presented under authority and with the generai
approval of the Secretary of Btate regarding the honest work of our com-
munity in the Centeal and the Provincial Councils. I feel confident that
our friends on this side of the House, however we may at times differ from
them, will not endorse the apparent view of the Government trumpeter
that we are of no use to the State and are here merely to waste our time
and yours. The Reforms have brought us all closer together and when
the dust of conflict dies down I think we shall realise the fact. It will
be illustrated in hnlf an hour’s time in another place. It will be
illustrated once more outside these walls to-morrow, after the futile strife
of tongues in the Assembly has died down for the night.

Mr, T. 0. Goswami: What has this got to do with the Resolution?

8ir Oampbell Rhodes: The Apnglo-Indian Community, misunderstand.-
ing and misunderstood, must take it« part amongst us. This House has yot
to realire

a
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Mr. T. 0. Goswaml: I must really protcst that all this is out of order.
1 do not think that whatever he hus got to do to square up or promise
Colonel Gidney has anything to do with the matter before us. He cunnot
make this an occasion for it.

8ir Campbell Rhodes: Before you give your ruling I wish to say. . . .

Mr. Deputy President: I have no doubt about my ruling. The Resolu-
tion concerns railway employees and Anglo-Indians are railway employces.

8ir Oampbell Rhodes: The Anglo-Indian community, Sir, misunder-
standing and, as we have seen from my Honourable friend, misunderstood,
must take.its part amongst us. This House has yet to realize that it is
the trustee of the Anglo-Indian commmunity as it must be the trustec of all
minorities if it is to impress the Indian and British public with its sense
of responsibility and its capacity to assume greater powers when the time
comes for the Reforms to be reconsidered. And its trusteeship of the
Anglo-Indian community is especially borne in upon us by the fact that
of the Anglo-Indians slone can it be said that they are the blood relations of
‘every community practically in this House. I appeal therefore to the House
to take a lnrger, a generous and a just view of its responsibilities and te
kecp this community on the rails until it has rcached that station in the
political and economic life of the nation which all at heart must wish it
to ocoupy.

The debate was Etdjourned.

The Assembly then adjourned till Eleven 'of the Clock on Wednesday,
the 28th January, 1925.
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